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Mr Deputy-Speaker: I am sorry. I
have passed on to the next guestion.

Will the Minister of Commerce and
Industry be pleased to state:

() whether the proposal to set up
the Fertiliser Plant in Rajasthan has
been finalised;

(b) if so, whether its plan and esti-
mates have been prepared;

(¢) whether any work has been
started; and

(d) if so, the progress made so far?
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Shri Subodh Hansda: May I know
whether this plant was financed by
the Rajasthan Government alone or
by the Central Government?

Shri Satish Chandra: The plant has
not yet been decided upon. The
question of setting up of a fertiliser
plant somewhere in Rajasthan is to
be explored. What the place will be,
what will be produced, how much
quantity can be produced are all

question of financing it does not arise
at present.

Shri B, C. Samanta: May I know
whether the decikion to establish
further fertiliser factories will be
taken during the second Five VYear
Plan?

Mr. Deputy-Speaker: This is the
only one,

Shri 8. C. Samanta: There was a
proposal about it.

Shri Satish Chandra: There is a
proposal to start the construction of
a fertiliser plant during the second
Five Year Plan at Bombay. The
locations for the rest are to be explor-
ed and they will be taken in the third
Five Year Plan.

Shri Kasliwal: The hon. Minister
said that the question of location will
be considered later. May I know
whether Government have taken a
decision that there has to be in prin-
ciple, a fertiliser factory in Rajasthan
also?

Shri Satish Chandra: The setting up
of a fertiliser factory in Rajasthan
was gone into in great detail when
fertiliser projects for the second Five
Year Plan were considered. The
dificulty was regarding water supply
and availability of power. There is
no doubt there is suitable raw mate-
rial for the production of ammonium
sulphate in Rajasthan. But all these
matters have to be gone into thoro-
mllﬂlly before a final decision can be
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Shrl Ram Krishan Gupta: May [
know whether the Rajasthan Govern-
ment has submitted any scheme in
this regard?

Shri Satish Chandra: The Rajasthan
Government has been pressing the
Central Government to locate a ferti-
liser plant in Rajasthan for a long
time—{for five or six years. The difi-
culty, as I said, is about water sup-
ply and electricity. If these facilitied
could be made available, there are
feasible sites for the production of
ammonium sulphate in Rajasthan.

Shri T. B. Vittal Rao: Two impor-
tant raw materials for the production
of this fertiliser are gypsum and coal
Coal is not there, but lignite is there.
May 1 know whether Government
have examined the poasibility of
util:;lng lignite for the manufacture
of the

Shri Satish Chandra: The produc-
tion of fertiliser or ammonium sul-
phate in Rajasthan can of course be
based on the utilisation of lignite and
gypsum; there are other difficulties.

Shri P. G. Deb: May I know when
the fertiliser plant is likely to be
established in Orissa?

Mr. Deputy-Speaker: Orissa is not
in question now.

Shri Satish Chandra: The factory is
under construction.

Shri Panigrahi: Besides the ferti-
liser plant in the public sector, may 1
know whether there iz any proposal
to set up a fertiliser plant during the
second Five Year Plan in the private
sector?

Mr. Deputy-Speaker: In Rajasthan?
Shri Panigrahi: Anywhere.

Mr. Deputy-Speaker: We are not
concerned about it

Shrl Harish Chandra Mathur: Is it
not a fact that all the details for the
establishment of a fertiliser
in Rajasthan had been worked

to

E

and it was only because of the g
tion of heavy water to be taken up

HT



was taken up first for Bhakra Nangal,
and then a promise was given that
the next choice would be Rajasthan?

(a) the Productivity Projects taken
up during 1958;

(b) who took the initiative;

(c) how far the help of LL.O. was
available; and

(b) The Productivity Centre of the
Ministry of Labour and Employment.

(¢) Three LL.O. experts helped to

(8) whether it is s fact that many
mushroom international friendship
agsociations have been formed recent-
ly;

(b) whether it is also a fact that
many of them were formed on the
eve of visits of foreign dignitaries;
and

(c) if s0, what action Government
propose to take in the matter?

The Parllamentary Secretary to the
Minister of External Affalrs (Shri
Badath All Kkan): (a) Several inter-
national friendship associations have
been formed recently but it is a
matter of opinion as to whether they
lnmﬂ:mlgodig.

(b) Yes.

(c) Government do not propose to
take sny action

Shri Sadath Al Khan: Yes; we
have an idea as to how they work.

Shri Ram Krishan Gupia: May ]
know whether it is a fact that some
of these associations are financed by
foreign countries?

Shri Sadath All Khan: We have no
information on that.



Shri 8. M. Banerjee: May I know
whether Government patronise some
of these associations?
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Bhri Tyagi: 1 want to know if Gov-
ernment have made any attempt to
find out as to what are the sources
of their finances?

Shri Sadath All Ehan: 1 want
notice.

of these associations in the interest of
popularising their own position?

Shri Sadath Ali Khan: Government
does not patronise any of these asso-
ciations.

Shri Braj Raj Singh: May I know
whether Government propose to insti-
tute any enquiry about financial aid
being given to the associations from
foreign countries and whether Gov-
ernment have also taken any initia-
tive in forming some of these asso-
ciations?

Shri Sadath Al Khan: That is a
matter for the Home Ministry.

Shri Vajpayee: Have Government
examined the propriety or otherwise
of foreign ambassadors in India asso-
ciating themselves with these mush-
room associations?

The Prime Minister and Minister of
External Affairs (Shei Jawaharial
Nebru): It is entirely proper for
ambassadors to associate themsklves
with, if I may use the word, ‘proper’
associations. If the association itself
is not proper, then naturally, the
association would not be desirable.
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But for an assoclation to cultivate
.friendly ties with other ocountries, it
is just right for the ambassador him-
self 10 be associated with that.

Shrimati Mafids Ahmed: May !
know whether these associations are
exerting any influence in matterg of
international importance?

Shri Jawaharlal Nehrn: Unless
friondship is a matter of international
importance, presumably they might
help. Otherwise, there is no question
of help.

Shri Hem Barua: May I know whe-
ther Government are aware of the
fact that some people connected with
these friendship associations are paid
by the foreign embassies and they
supply news to the foreign embassies?
I want to know whether Government
have taken any steps in this matter?

Shri Jawaharial Nehru: That is
rather a wvague question. I have no
such case to my knowledge, but when
scores of people are associated, I can-
.mot naturally deny the allegation
completely that nobody is paid. But
1 have no such thing to my know-
ledge

Shri Ram Krishan Gupta: May I
know whether it is a fact that some
of these organisations carry on anti-
national activities and make propa-
ganda for foreign countries and if so,
whether Government will take any
acuon in this regard?

Shri Jawsharial Nehru: These are
general questions. If any specific
mstance is brought to our notice, we
snail certainly take action. Obvious-
ly, one of the business of the associa-
tion is to put the country with which
it is associated in a good light. Bo,
affirmative propaganda cannot be
objected to; but, if it is anti-national,
then, of course, it is a different
matier,

APRIL 38, 1989
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Indnstrial Labour in Puhlic Secter

Will the Minister of Labour -and

be pleased to refer to

the reply given to Starred Question

No. 1185 on the 19th December, 1958
and state:

{a) whether a conference of repre-
sentatives of Central and State Gov-
ernments and the labour organisa-
tions to consider certain problems of
industrial labour in public sector has
since been held; and

(b) if so, the organisations of
workers which were represented at
the conference?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes,

{b) The representatives of unions
of workers employed in the Indian
Telephone  Industries, Hindustan
Machine Tool, Delhi State Electricity
Undertaking, Damodar Valley Corpo-
ration, Hindustan Shipyard and Air
Corporation and also representatives
0of the following All India Organiza-
tions partic pated in the Conference: —

1. Indian National Trade Union
Congress,

2. All India Trade Union Con-
greas,

3. Hind Mazdoor Sabha.
4. United Trades Union Congress.

Shri S. M. Banerjee: May ! know
What decisions were taken and whe-
ther code of discipline was siso dis-
tussed and whether it was agreed
Upon by the various representatives?

Shri Abid All: Industrial relations
and code of discipline were discussed.
Code of discipline was generally
adopted with certain modifications
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according to the requirements of
various Ministries.

Shri 5. M. Banerjoe: May 1 know
whether a similar conference is being
convened for the industrial workers
under the public sector, apart from
these corporations, and if so, whether
Defence and Railways also agreed to
participate in that conference?

Shri Abid Ali: A summary of the
proceedings was forwarded to all con-
cerned and the matter is under their
examination.

Shri 8. M. Banerjoe: My question is
this. My information is only those
industrial employees working under
various corporations participeted in
that conference, I want to know whe-
ther a similar conference is being
convened for the Defence, Railways,
P. & T. and other industrial employe-
es in the public secetor?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
It it becomes necessary, there may be
such a conference. But if the matter
can be dealt with satisfactorily with-
out a conference we may not need a
conference. But the thing has to be
done; that is, regarding aqther indus-
tria]l employees who have not so far
been covered, we will have to con-
sider that.

Mr. Deputy-Speaker: As a matter
of fact, he wants to know whether it
is being convened.

Shri Nanda: No decision has yet
been taken.

Shri Hem Barua: May I know
whether a central workers' education
board is proposed to be set up to
impart education to industrial work-
auintrm?e union methods and if
so, whether this was discussed in this
conference and what progress has so
far been made in this conference?
Shri Abld All: It was not discussed
in thizs conference.

Skri Tyagi: Do Government propose
to iry to experiment industrial lab-
our’s effective co-operation in the
industria]l comcerns in the public
sector?
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Shri Abid Ali: Yes, Sir; that is the
idea.

Shri Bam Krishan Gupta: Whether
the question of association of labour
with management was also considered
at this conference?

Shri Abid Al: Yes, Sir; this matter
was discussed, but not as a regular
subject,

Shri Sadhan Gupta: May I know
whether the decisions adopted regard-
ing the Code of Discipline and indus-
trial relations were unanimous or at
least whether all the All India orga-
nisations agreed to the decisions
adopted?

Shri Nanda: Yes, they were unani-
mous decisions.

Shri T. B. Vittal Rae: There are
several States owning some companies
and some corporations. May I know
whether a separate meeting of those
people will be held—a meeting of the
representatives of those industries and
corporations—at the State level?

Shri Nanda: If the intention is to
find out what is happening in the
private sector regarding those units
which are there where the workers’
organisations are not concerned with
the central organisations, then the
answer is that we are trying to deal
with those units to secure from them
separately their assent and their ac-
ceptance of the Code.

Shri Tyagi: I am very glad to learn
from the Minister that the Govern-
ment is going to try....

Mr, Deputy-Speaker Instead of
that a question may be asked.

Shri Tyagi: May I know whether
this question of co-operation will
mean only in the management or also
in the participation of profits ete.?

8hri Nanda: Participation in profits
is altogether a separate question,

Shri 8. M. Banerjee: Previously I
had asked a question whether the

role of the workers in the public
sector and their participation in the



Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that in the
statement of account for 1857 of
Standard Vacuum Refining Company,
India, an amount of more than fifty
lakhs of rupees has been shown as
‘Miscellanecus Expenses’ without any
clarifying statement of account;

(b) whether it is a fact that this
amount has been transferred out of
India;

(¢) if so, why this is not specified
in the balance sheet; and

(d) the action Government propose
to take in the matter?

The Minister of Commeroe (Shri
Kanungo): (a) Yes, Sir.

{b) No—only a part of it amount.
ing to about Rs. 27 lakhs was remit-
table.

{c) Under the Companies Act, 1056,
it is not required to be 30 specified.

(d) None, as no action is callad for.

Shri Nagl Reddy: May I know the
reasons as to why this Rs. 27 lakhs
are being transferred outside ihe
country?

Oval Answers  rog76

Shri Kanunge: In the agresment
with ofl companies, a copy of which
is available in the Library, it was
specified that certain jtems will be
remittable, and these refer to three
items. Here it is research and ed-
ministration of the New York office.

Shri Nagi Reddy: May 1 inow why
they could not in the statement of
accounts show this expenditure as
separate items instead of putting them
under ‘Miscellansous Expenses™?

Shri Kanungo: That iz their option,
because the balance sheet has been
prepared according to the Schedule
in the Companies Act. It is open to
:hem!oshowthnemuuthey
ike.

Shri Sadhan Gupta: May I know
whether Government has ascertained
as to what heads this “Miscellaneous
Expenditure” was incurred under and
what those heads were?

Shri Kanungo: Yes, Sir. As [
%aid, they relate to research contribu-
tion and contribution for the New
York office, which are provided in the
agreement that was entered into by
the Government with the company.

Shri Ansar Harvani: Is 1t a fact that
some amount out of this money is
baid to certain newspapers for carry-
ing on propaganda for certain powers?

Shri Kanungo: No. Sir.

Shri Ramanathan Chettiar: May I
know whether prior permission of the
Reserve Bank of India was obtained
by this Company before moneys were
remitted outside India?

Shri Kanunge: Of course, no money
¢an be remitted without the sanction
of the Reserve Bank.

Shri Ramanathan OChettiar: My
question was whether prior permis.
sion of the Researve Bank of India
‘was obtained by the Compeny bafore
tlwnwmrm‘l‘m

-

Mz. Deputy-Speaker: When no
money can be remitted without sane-
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tion then it means that sanction has

h-uobume‘
Shrl T, B.IViital Rao: Under the

agreement 2 per cent commisaion 1s
payable towards the administration
charges of the New York office. But
this amount is in addition to the 2
per cent. commussion payable to the
New York office

Shri Kanungo: No Sir
Mr. Deputy-Speaker: Next question

Shri Nagi Reddy: I want to ask
only one question because the last
answer was & misleading answer

Mr. Deputy-Speaker: May be,
snmetimes 1t so happens

Import of Baby Milk Food

+
1728, {:::l‘ D. C. Blnrna

Wil the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 338 on the 29th November, 1958
and state

«a) whether the import of baby
milk a::od has been further Liberals-
ed,

(b) if so, the amount of baby milk
tfood imported during 1958597

The Minister of Commerce (Shri
Kanunge): (a) No, Sir

(b) 18,333 Cwts of mulk food were
imported during April-December, 1958
Information regarding later months is
not yet available

Shri D. C. Sharma: May I know
whether any attempt 15 being made to
manufacture baby mik food in our
country and, if s0, what 1s its nature?®

Shri Kanungo: Yes, Sir Several
factorses have been Licensed to pro-
duce baby food and various other
foods. They ere likely to come into
production shortly.

Shel D. C, Bharma: May I know in
what places those factories are situat-
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ed and whether the dufferent zomes,
which the Food Ministry has evolved
so far as distnibution of foodgrains
1s concerned, are gomng to be served
adequately by these concerns, so far
as baby milk food 1s concerned”

The Minister of Industry (Shri
Manubhai Shah): Yes, Sir The loca-
tions have been decided in consulta-
tion with the Food and Agriculture
Minustry, ahd the areas selected are
Moga, Nabha and Aligarh Also, ex-
pansion 1s taking place at the co-
operative dairy factory in Anand and
Shisu Food Factory in Allshabad

Shri Aurobinde Ghosal: May I know
whether 1t 1s a fact that the prices
fixed for thuis 1n West Bengal are
much higher than the black-market
rates®

Shri Kanungo: The price 1s decided
by the State Government, as the Statc
Government has undertaken the dis-
tribution of food

Shri Vajpayee. May I know if the
Government 1s satisfied that the de-
mand for baby milk food 15 adequate.
ly met by the guantity that 1s im-
ported?

Shri Kanungo: It 15 not adequate,
certainly, because much more would
be requuired But we believe that
under the circumstances i1t 1s not to?
little

Shri Hem Barua: May I know whe-
ther Government are aware of the fact
that baby food s sold in the open
market at black ket prices,
specially 1n the Calcutta markets, and,
1f so, what steps the Government have
taken to stop this?

The Minister of Commerce and In-
dusry (Shri Lal Bahadur Shastri)’
Sometime back we had received com-
plaints and, as I said in the House, we
took necessary steps and increased
the quota of import 6f baby foods
Since then we have not received any
complaint, at least no serious com-
plunt has been received, either of
black-marketing or of shortage
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Shri Aurcbindo Ghosal: There are
very senious complaints i1n West Ben-
gal regarding black-marketing of baby
milk food and the Food Advisory
Counci] discussed this

Shri Lal Bahadur Shastri: We have
not received any complant from the
West Bengal Government If the hon
Member would care to write to me or
give a few specific cases I shall look
into them

Shri §. R Anun;hm. Mgy I
know when those factories for baby
milk food will go into production?

Shri Manubhai Shah: Within two
years all the four factories are expect
ed to go into production

Works Committees

+
Shri Aarobinde Ghosal;
Shri Ram Krishan Gupta:
Shri 8§, C Samanta:

Shri Subodh Hansda:

Will the Minister of Labour and
Employment be pleased to state.

(a) whether 1t 13 3 fact that Gov-
ernment have recently reviewed the
functioning of the works commutiees,

(b) if so, with what results, and

(c) the nature of steps, if any, to
be taken to improve their working®

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) to (¢) The matter 13 proposed fo
be discussed at the forthcoming Ses-
sion of the Indian Labour Conference

Shri Aurcbindo Ghosal: In view of
the fact that the Works Commuttees
have no power to take any decision
on the majority view, may I know if
the Government 13 thinking of revis-
ing the role of the Works Commuttees”

Shri L. N. Mishra: The whole thing
1s being examiged. It will be further
examined at the coming Labour con-
lerence.

Shri Aurobindoe Ghosal: May I know
whether any assesement has been

.lm.
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made of the decrease of industris)
disputes due to Works toes?

Shr L. N, Mishra: It 5 too much to
expect from the Work Committees that
there will be any decrease in Indus-
trial disputes so quickly.

Shri Ram Krishan: May I know
whether there 1s any proposal to
amend section 3 of the Industrial Dis-
putes Act with a view to give more
power to the Works Committees”

Shri L. N Mishra: Not at present.

Shri 8§ M. Banerjee: May I know
whether suggestions have been invited
from the varwous Central trade umon
organisations about their views on the
Works Commuttees?

Shri L. N. Mishra: The various {rade
union representatives will be there in
the labour conference and so their
views would be available

Shri T. B. Vittal Rao: Some tume
ago 1t was agreed to go into the fune-
tions and powers of the Works; Com-
muttees May I know why it has been
given up?

Shri L. N. Mishra: I shall requuze
notice

Shri P. C Bose: May I know the
difficulties in the running of works
committees 1n factories?

Shri L. N. Mishra: The working of
the works commuttees has not so far
been up to expgctation  There are
various reasons The workers expect
too much from it, and the manage-
ment too expecis too much from 1t,
and there have been various other
dufficultzes  Their working has not
been up to expectation

Shri Ram Krishan Gupta: May I
know the nature of the experienoz
ganed from the working of these
commuttees® Are the workers lly
satisfied?

The Minister of Labeur and Em-
ployment and Planning (Shri Nands):
I may state here that a special inves-
tigation is in progress regarding the
working of these comimittees, and
shall soon have some resulty of
studies. That material will

Oral Answers
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digcussed at the forthcoming Indian
Labour Conference. Therefore, it is
not posszible to say very much more
on this at this stage.

Contribution by Textlle Mills to
Provideat Fund

*1730. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total amount due on the 3ist
December, 1958 from the textile mull:
in India todwards contribution to tae
provident fund account; and

(b) the steps taken to recover the
same?

The Deputy Minister of Labour
(Shri Abld All): (a) Rs 2.02 ciores
of which Rs. 37 lakhs have sinie been
realised.

(b) Recovery procecdings have been
mnstituted and other suitable sieps are
also being taken.

Shri Pangarkar: May I know the
open:ng baiance of the Employeey'
Provident Fund on 1st Apnl, 1859, and
the amount spent ou: of it .n 1936-
597

Shri Abid Ali: The balance 11 hand
may be in the neighbnurhood vf about
Rs. 130 crores. With regard ‘o tie
expenditure, I shall not be able to
say that at present.

Shrl Rameshwar Tantia: Thce hon.
Minister has said tha: about Ras. 2
crores have been misappropr.aied or
used otherwise from the piuvvident
fund. May I know what steps Guv-
ernment consider to iake to see that
this does not happen in the future”

Shri Abid Alf: It is not misappro-
priated or anything of that kind. The
amount has become overdue, a:nd
steps are being taken to recuve:r e
same

Shrel 8, M. Banerjes: May i know
the number and nam=s of thos= mulls
which have proved to be defaulters:
and whether recovery proceedings
have been instituted against them?

Shri Abld Ali: 1 could not catch
the question.
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Shri 8, M., Banerjee: May 1 know
the number and names of tae mulis
which have proved t: be defaulters?
The hon Minister may ted me tae
1otal number of mil's and tue Siate-
vrise break-up.

Shri Abid Ali:
about 217.

Shri S. M. Banerjee: The amount 1n-
volved 15 Rs. 2 crores. So, we would
Iike the hon. Minister to lay a state-
ment on the Table of the Huuse.

Mr. Deputy-Speaker: The hon.
Member may ask for it  Why shoud
he now complain wiwn he hLas not
asked for 1t?

Shri 8. M. Banerjee: Out of thuse
217, I wan: to know in how many
cases pitosecution p.ureedings have
been started or recoviry procecdings
have been started?

Shri Abid Ali: In about 25 cases.

Shri T. B. Vittal fao: Out of 410
odd units, am I to undurstand that 217
units are defaulting, that s, moie than
nearly 50 per cen.. are defaul' Lg”

shri Abid Ali: No; this 15 under the
head “textiles’. The towal numbe: of
establisnm.nts 1s 1,246 and not 400.

Cable Manufscture

This number 1s

+
. J Shri Bibhuti Mishra:
173L < Shri Raghunath Singh:

Will the Mimister of Commerce and
Industry be pleased to state:

{a) whether it is a fact that the
West German firm Siemens is going to
set up a cable manufacturing project
near Bombay;

(b) if so, the total outlay un tlis
project;

(c) the period witamn whica the
factory will begin to produce cables;
and

(d) to what extert fiicgn ex-
change will be saved?

The Minister of Industry (Shrl
Manubbai Shah): (a) to (d). A
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and uaturally, there 'wiu!' be a com-
bination in the board of directors in
propartion to the shaveholdings

Minor Irrigation Projects

*1732. Shri Sanganna. Will the
Minister of Planning be¢ pleased to
refer to the reply given to Starred
Question No 1218 on the 12th Sep-
tember, 1958 and state

(8) whether any amount has since
been gllocated to Orissa for minor
irTigation projects, and

(b) if so, the amount
therefor?

allocated

Employment
and tllllll‘ {(Shri L. N. Mishra): (a)
No, Sir

(b) Does not arise

Shy] Sanganna: The Adviser to the
Planning Commussion has recommend
ed to the Governmen* of india certain
minor irrigation works, and if so,

what action has been taken m this
matter?

Bhyi L. N Mishra: Mr Sivaraman
visited Orissa some tume n 1057 or
early 1958, and he had made some
recolnmendations Most of them are
for the State Government to mple-

recently for implementation, and also
sanction of finance was requested?

Shyi L. N. Mishra: I cannot gave the
detalls of the munor irrigation schemes

Shri Panigrabi: In answer to a
previous question, the hon Mster
had replhed that an additional amount
28 crores was being sanction-
these minor itiigation works
referring to guestion No 1218
on 25th September, 1058 In

is7
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Shri Panigrahl: That is my ques-
tion. It was decided that an addi-
tional amount of Rs 26 crores was
going to be given for minor irrigation
works; and the hon. Minister had
replied that so far 4y Orissa was con-
cerned, it was being decided I
would like to know whether any deci-
sion has been taken so far, and if
not, why not?

Shri L, N. Mishra: It is a fact that
from Rs. 68 crores, the allotment for
the whole Plan came tv Rs. D2 crores.
For Orissa too, the allotment is about
Rs 138 Iakhs, Rs. 18125 lakhs for
minor irrigation and Rs 767 lakhs
for tube-wells.

The Deputy Minisier of Planning
(Shri 8. N. Mishra): May I explain
something about this? 8o far as
Orissa is concerned, at the present
moment, funds ar> ava.lsble with
that Government. So, it is just possi.
ble that out of this aoditional amount
of Rs. 28 crores, thev may not with-
draw anything. But that does not
mean that something is not going to
be made available to Orista out of
this sum of Rs 28 crores At
the moment, they have got funds with
them for this purpose.

Shri Panigrahi: Originally, Rs. 68
crores were allotted for minor irriga-
tion works; then, an add;tional amount
of Rs 26 crores was allottel for minor
irrigation works.

Mr. Deputy-Speaker: The hon
Member cannot enter into arguments
during the question hour. He can
only ask guestions.

Shri Panigrahi: I would like to
know the allocation to Orissa out of
this sum of Rs. 68 crores plus Rs. 26
crores.

Shri §. N. Mishra: May I again ex.
plain, gince the hon. Member has
been repeating that it is meant
for minor irrigation? Of coursse, it is
meant for minor irrgation including
field channels which also constitute
an important item. Provisions have
been made for minor irrigation works
during 1958-60 also. To what extent

APRIL § 19%
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the Orissa Government will exceed
the funds available witn tnem so that
they could draw from lais sum of
Rs. 268 crores, would be seen Iater.
They would certainly get some funds
out of Ra. 28 crores

Chakkis manufactured by Emery
Stone Manufacturing Company
+

[ 8hrl Goray:

Shrimati Renm

Chakravartty:

Will the Minister of Commerce and
Industry be pleased to state:

"'u) the amount of rebate given per
chakk: to the Emery Stone Manufac-
furing Company, Rajasthan by the
Khadi and Village Industries Commis-
sion;

(b) whether it 1s the only emery
stone manufacturing company in India
which has been given such a conres-
sion;

1734,

(c) it so, the reasons therefor;

(d) whether experts have examined
the chakkis manufactured by the
above company;

(e) if so, their report in this, re-
gard; and

(f) the steps taken b; the Khad
and Village Industries Commission in
the matter?

The Minister of Industry (Shri
Mannbhai Shah): (a) in (f) A state-
ment is 1aid on the Tabkle ! the House

STATEMENT

(a) Rebate at the rate of Rs. 10
per Atta chakk: purchased from the
Emery Stone Manufacturing Co., was
being paid to the purchasers upto 21st
November, 1858. It has betn stopped
from that date.

(b) and (c). No other finc in India
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(d) and (e¢) Yes, Sr A Com-
mittee was set up by tac Khadi and
Village Industries Comunission to gn
into the 'whole matter With thn
Commuttee was associatel an expert
on minerals for examiniug the
“chaki” itself His finlings are con-
tained in the statement laud on the
Table [See Appendix VI, annexure
No. 51).

() The report of the Committee to-
gether with the findings of the expet,
have been considered by the Com-
mission and the decisions taken by it
are given in the statement attached
herewith laid on the Table [See
Appendix VI, annexure No 51]

Shri Goray: May I know, In spite of
the fact that i1t i1s known that emery
is not found in our country, why 1s
it that this particular manufactunng
company was allowed to wuse that
name?®

Shri Manubhal Shah: That 15 an
usual trade name Its appearance 1s
hke emery It iz quute hard But
it 15 not really emery, technically
speaking as the hon Member says,
technically emery There are trade
names which are used of that nature

Bhri Goray: How long was this
concession enjoyed by this company
and what 15 the total amount given in
the form of rebate?

Shri Manubhai Shah: In the year
1955-56, Rs 9,000, 1n  1956-57,
Rs 63,000, in 1857-58, Rs 39,000 and
n 195838, Rs 17,000.
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Shri Jadhav. In the Annexure to
the statement, 1t 1s said, and the hon
Minister has also smd, “Due to the
Possibility of the flour produced on
the “Emery” Atta Chakk: being con-
tarminated owing to the presence of
magnesium ”

Mr Depaty-Speaker: The Minster
hag placed that statement on the Table
of the House and he knows what it
conhtains

Shri Jadhav: May I know whether
the firm has been asked to stop manu-
facture of these chakkis?

Shri Manubhal Shah: So far as we
are concerned, we have discontinued
them There are so many chakkws
which are manufactured mn  which
elther magnesium or calcium is 1n-
volved, so that the question of closure
does not really arise We do not
want to give them encouragement for

this purpose
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My, Deputy-Speaker: Next question.
Shri Harish Chandra Mathur.

Shri Harlsh Chandra Mathar; The
recommendation is that....

Mr. Depuiy.Bpeaker: 1 have called
him for the next question.

Shri Geray rose—

stand up. I looked this side. If I

have made a mistake, I cannot help.
Passport for Ex-Rulers

*]735. Skri Harish Chandra

Mathur: Will the Prime Minisier be
pleased to state:

2
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Sbri Sadsth AH Khan: Yes, Sir, 1
will give the House some information
about the new decision that has been
taken. Fiftsen persons are affected
by it, the units concerned being
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Hydersbad, Mysore, Baroda, Gwalior,
Kashmir, Travancore, Xolhapur,
Indore, Bhopal and Udaipur in respect
of Rulers entitled to a salute of 31 or

question is this. The
or 18 guns are entitled to those
leges. 1 am not questioning
But, certain Rulers got these
leges 3imply because they were
pramukhs as such. Now,
ceases to be a Rajpramukh,
cantinie {0 have them in wpite
the fact that he is not a 19 or
gun salute Prince and if so,
the reasons?

§
?
EE&':’: EE
Eugr§$§E§55

Mr. Deputy-Speaker: If he
a Rajpramukh, he has said that he
rontinues to enjoy that privilege.

Shri Harish Chandra Mathur: [t is
only as a Rajpramukh that he had it

Mr. Deputy-Speaker: He does not
cease to have that privilege it he
reases to be & Rajpramukh.

Rhri Harish Chandra Mathur: What
are the reasons why these privileges
which were enjoyed in view of their
office as Rajpramukh are being con.
tinued to these people who have
ceased to be Rajpramukha?

Mr. Deputy-Speaker: That is enter-
ing into an argument.

Shri Harish Chandra Mathur: There
must be certain groundg on ‘which
this has been done
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Shri D. C Sharma: May 1 know if
these privilegezs are aparfof the co-
venants entered into with the Indian
Princes at the time of the integration
of the States or these privileges have
come 1ntn existence now? If so, what
13 the reason for giving them these
privileges at this tume?

Shri Sadath Ali Khan* No former
ruling Princes were given diplomatic
passports until recently The Prime
Minister decided that those having a
salute of 19 or 21 guns and those as
I have said, who have held the office
of Governor or Rajpramukh sub-
stantively should be allnwed this
privilege

Shri Dasappa: How many of these
ex-Rulers have taken advantage of
these privileges dunng 1958 Mav I
know if there 15 anybody going to
take advantage of these 1n the vear
19507

Mr. Deputy-Speaker: How can anv-
bodv know ‘whether anybody 15 going
to take advantage of it in future?
33A]1 LSD—2.
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Skl Sadath All Khan: For the first

part. I want notice. For the second

part, it 1s difficult for me to answer

Shri Dasappa: I am asking about
pending passport applications

Mr. Deputy-Speaker: Is there any
application pending*

Shri Sadath All Khan: I am not
aware I would like to have notice

Shri Ram Krishan Gupta: Mav I
know whether it 1s a fact that some
Nawab from the UP was also caught
;:umulm; jewellery from Dum

Mr. Deputy.Speaker: What has that
to do with this question ‘That has
nothing to do with this question

Shri Braj Raj Singh: What neces-
sity was felt to allow the Rulers
special privileges when there was nn
provision in the covenant entered
into between the Government of India
and the Princes?

Mr. Deputy-Speaker I have alreadv
disallowed 1t

Shri Braj Raj Singh: 1 said

Mr. Deputy-Speaker He 15 ques-
tioning my authority also?
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Shri Harish Chandra Mathur Mav
I know when this fresh decision was

taken to extend this privilege even
to the ex-Rajpramukhs?

The Prime Minister and Minister
of External Affwies (Shri Jawaharial
Nehru): I @0 not remember the date
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JBut, the fact of the matter was that
according to various approaches a fair-
number of them had got these pase-
ports Two or three were left over
It seemed digcriminatory to leave two
or three out We included the two or
three also

Shri Sadhan Gupta: May I know
whether this privilege was extended
to them at the request of the persons
receiving the privilege or 1t was =&
decision arrived at by the Government
of India suo motu®

Shri Jawaharlal Nehru: There was
no combined request made to us But,
individual requests had come to wus
from time to time

Mr Deputy-Speaker: Next Question
The Rulers have gone, we need not
stay on here

Shri Harish Chandra Mathur: It 1s
a question of principle

Mr. Deputy-Speaker- If it 13 a ques-
tion of principle, then, it can be decid-
ed at some other time not during the
Question hour

Shri Harish Chandra Mathur, I wang
a little information

Mr. Deputy-Speaker; Information' I
allowed the hon Member three
questions

Departure of Phizo for USA.

{ Shri P. C. Borooah:
#1137 { Shrimati Nla Palchoudburi-
(Shri 8 A. Mehai:

Will the Prime Minister be pleased
to state

(a) whether the Government of
India’s attention has been drawn to
news appearing In the Statexman
dated the 19th Murch, 1959 to the
effect that Phizo, the rebel Naga
Leader, 15 not m Pakistan but that he
is now on his way to the USA, if
he hag not already reached there,

(b) whether the Government of
India have made any enquuries in re-
gard thereto; and

AXIUL, B, 190w
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(¢) i so, wath what result?

The Parliamentary Secretary to the
Minister of External Affairs (8hri
Sadath Al Khan): (g) to (¢) We
have no defimite information that
Phizo has gone to US A Some vague
reports to that effect have reached
us but we have been unable to get
any confirmation

Shri P C. Boreosh: May I know
whether the Government made any
enquiries as to hlg escape from
Assam, and if they have mude any
enquiries, whether any move was
made to the Pakistan Government tor
bring him back for trial?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): 1 have not heard the ques-
tion .

Mr. Depuaty-Speaker: The question
1s whether any enquiry has been
made from Pakistan as to whether
he has actually left that country and
gone somewhere else

Shrt Jawaharial Nehru: We cannot
make enquiries from the Pakistan
Government because the Pakistan
Government has mot admitted that he
has been there Ag for other en-
quines, one tries to get as much in-
formation as possible

Shri Raghunath Singh: May I know
whether 1t 11 a fact that there 15 an
arms deal between the party of Phizo
and Pakistan to supply arms®

Mr Deputy-Speaker: What has
that to do with this question®

Shri Raghunath Singh: He has gone
to Pakistan for that purpose, for arms

Mr. Dmty-ﬁpglm: Purposes are
not discussed here

Shri Braj Raj Siogh: May 1 know
whether any enquiries are being made
from the USA about Phizo's presence
there? .

Mr Deputy-Spesker: Why shooldf
thonel enquiries be made, I cannot fol-
ow
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The question 18 whether any en-
quirnes are being made from the USA

Shri Jawaharlal Nehru: We do not
make enquiries from Governments
about such matters, but we try to
take advantage of such sources as we
have

Shri Hem Barua® May I know
whether it 13 a fact that Phizo's es-
cape to Pakistan was made possible
by the co-operation of some of the
European planters on the Cachar
border, and whether the documents

that were seized by the Manipur
police establish this fact?
Shri Jawaharial Nehrn: I cannot

say 1Is 1t the guestion whether his
wisit to Pakistan was aided by some
planters®

Shri Hem Barua. European planters

Shri Jawaharlal Nehru: I could not
say that

Mr Deputy-Speaker: Have the
Mampur police seized some docu-
ments which give that clue that he
was aided by some planters?

Shri Jawaharial Nehru: I should
not like to answer that question with-
out finding out what the exact facts
are

Shri P C Borooah: Is it a fact that
Pakistan, in order to muslead India
about Phizo's re-entry into the Naga
hills, has made out this news?®

Shri Jawaharial Nehru: I have not
understood the question

Mr Deputy-Speaker: He himself
put that question, and now that the
answer 1s given, he goes back that
that 1s not correct

Water Supply to Jharia Coal Fields

*1738. Shri P. C Bose: Will the
Minister of Laboor and Employment
be pleased to state

(a) whether 1t 1s a fact that a sub-
stantial amount of money was paid
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to the Jharia Water Board several
years back to augment the water
supply to the Jhara Coal Fields;

‘b) if so, the work done 1o arrange
for the water supply so far,

(¢) the cause of delay m complet-
ing the work, and

(d) the time by which the water
supply 1s expected?

The Deputy Minister of Labour
(Shri Abid All): (a) to (d) The
question will be answered by the
Mimnister of Health on a subsequent
date

India-Sikkim Road

*1739 Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state

(a) the progress so far made in the
construction of the India-Sikkim
Road and

(b) whether it 1s also a fact that
the Chinese authorities in Tibet are
constructing roads linking Tibet with
Sikkim and India”

Minister of External Affairs (Shri
Sadath All Khan): (a) I presume
Hon'ble Member 1s refernng to

Gangtok-Nathula Road which has
already been completed and was for-
mally opened on 1T7th September,
1958

(b) The Government of India have
no defimte information whether the
Government of China are construct-
ing a road to Link 1t with the Gang~
tok-Nathula Road So far as 1s known,
no such construction has begun

Shri Rameshwar Tantia. May 1 know
what has been the total expenditure
on this road, and whether Siklum
hag contmbuted some part?

10498
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Shri Sadath Ali Khan: The total
penditure involved up to the end
1858-59 13 about Rs 058 lakhs
mantenance charges and the
ration of damages are estimated
cost about Rs 8 lakhs per annum.

My, Deputy-Speaker: Has Siklnm
May I

eg?aﬁ

contributed anything?

Nekra): I do not think so, but I am
not sure

Mr Deputy-Speaker What i3 his
question? Shri Tantia may repeat it

Shri Rameshwar Tantia. I asked
whether heavy vehicles wil] be allow-
ed on this road

Shri Jawsaharial Nehru- Although
the road has been completed, some
odd bits of work still remain, not on
the road itself, but railings ete, be-
cause it 15 a very dangerous road, and
normally speaking no heavy wvehicles
will be allowed They can, of course,
go there There 1s no particular point
in going there because the road ends
there They cannot go any further

Shri Eamal Singh: May I know if
the maintenance cost of Rs 5 lakhs
1s going to be borne by the Govern-
ment of India”

Shri Jawaharial Nehrn. Yes, [ sup-
pose 30

Swedish Trade Delegation

+

J Bhri Ayyakannu:
V4L 3 shrl Khim):

Will the Minuster of Commerce and
Industry be pleased to state

(a) whether 1t is a fact that Swedish
Trade Delegation has expressed its
willingness to import a varnety of
products from India;

APRIL 8, 1968
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(b) if so, what is the remction of
our Government; and

(c) the main products iikely to be
exported from India®

The Depuly Minister of Commerce
and Indestry (Shri Satish Chandra):

(a) to (c) The Swedish delegation
explored the possibility of effecting
larger imports into Sweden of ems
such as pharmaceuticals, toys, provi-
siona, leather and textiles from India
and Government extended necessary
facilities to members of the delega-
tion to establish contacts with export
agencies and organisations in India.

Bandung Couniries Economic and Co-
operstion Conference

*1742 Shri Raghunath Singh: Will
the Prime Minister be pleased to
state whether 1t 15 a fact that Ceylon
has invited officials of four Coun-
tries—India, Pakistan, Burma and
Indonesia—to meet m May next to
prepare for Bandung Countnes Eco-
nomic and Co-operation Conference”

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes The Government of India have
received a communication from the
Government of Cevlon proposing &
meeting of officials of the five Colombo
countries in Ceylon on the 18th May
to prepare for a later meeting of
PMs of the Colombo countries who
will finalise plans for Economic Con-
ference of Bandung countries The
communication stated that invitations
are also being extended to the Gov-
ernments of Burma, Indonesia and
Pakistan

Shri Raghunath Singh: May I know
when the meeting 18 scheduled?

Shrimati Lakshmi Menon:
already been stated—IBth May

ghri Kasliwal: May I know whether
any tentative agenda has been framed
for thig purpose”

Shrimati Lakshmi Menon: There is
an agenda for the meeting

It has
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Rigporiibental Television System
+
[ 8hrl Ram Krishan Gupta:
,‘1"_13-1““:
Shn D, C. Bharma:
Sardar Iqbal Singh:

Will the Minister of Information
and Broadeasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1205 on the 11th December,
1988 and state the progress made re-
garding setting up of an Experimental
Television System in the Research
Department of All India Radio at New
Delhi?

casting (Bhri A. C. Joshi): In addition
to the equipment installed earlier, a
microwave link for covering outdoor
programmes has been received and
was tested at the coverdge of the
Republic Day Procession and the Folk
Dances Festival. Other tests are being
carried out and arrangements made
for a regular experimental Service

Shrl Ram Krishan Gupta: In reply
to the previous questions, the hon
Minister stated that this service would
be introduced in the beginning of the
next financial year May I know
whether thiz service has been intro-
duced?

Dr. Keskar: It i1s not possible to
state a definite date. Experiments are
continuing, and certain minor equip-
ment which has just arrived is being
tested, but I have every hope that
within a month or two we will be in a
position to start this service

Shri Ram Krishan Gupta: May 1
know the nature of the steps taken
so far to introduce this service?

Dr. Keskar: It 15 difficult to define
all small engineering and technical
tests that are taking place, but hon.
?’(embersm!:;e to remember that this

an en new type of programme
which has never been tried in this
country. end in the beginning we

would not ke to someth
hlvellhllﬂu..hn ing and
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Shri Dasappa: May I know whether
any firm has come forward to manu-
facture this television receiver sets?

Dr. Keskar; No, Si-

Shri Achar: May I know the cost
that has been incurred to carrv out
this experiment?

Dr Keskar: That has already been
answered two or three times. but I
might repeat that on equipment we
have spent only Rs 2} lakhs. All
the other equipment has been received
either on loan or as a gift

Shri D, C. Sharma: Th hon Min
ter has stated that on thee ocmnonlz;
Republic Day and on the oecasion of
the folk dances, this was tried May
I know what was the nature of this
trial and whether from the point of
view of scientific criteria, it was suc-
cessful or not?

Dr Keskar: Both these functions
were covered as a test to see whether
the equipment 15 competent to do it
The coverage was quite succeasful
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: Smorr NoTicE QUESTION

Displaced Persons in Purana Qila

BS.N.Q. No. 19. Bhrl Vajpayee: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that a large
number of displaced persons residing
in Purana Qila have been rendered
homeless as a result of the violent
dust-storm en Sunday, the 20th
March, 1059;

(b) if so, the number of tenements
whose corrugated roofs were carried
away by the storm;

{c) the number of persons who re-
ceived injuries from the flying splin-
ters; and

.{d) the steps taken or proposed to
be taken to help the affected persons?

The Minister of Rehabilitation and
Minority Affalrs (Shri Mehr Chand
Khanna): (a) and (b). Of about 600
families living in Purana Qila, thirty-
one families occuping fhirty-nine
quarters were affected by the storm.
There was minor damage to B7 other
tenements.

(c). Two.

(d) All the affected families were
given the option to shift to wvacant
tenements in the Purana Qila. 22
families took advantage of the offer
while the remaining 9 preferred to
stay in the old tenements. A relief
grant of Rs. 10v eacu was paid on
30th March, 1858 to the families of
the two persons who were injured.
The Ministry of Works, Housing and
Supply, which now deal with such™~
r~tters, have been requested to un-
'+ t3ke the necessary repairs.

tvel Vajpayee: In view of the fact
th.. these tenements have outlived
their prescribed life and have become
insecure, may I know what are Gov-
ernment’s plans to rehabilitate these
displaced persons permanently on
_some other site?

Shri Meohr Chand Khanna: This is a
very old story which has come up be-
fore the House a number of times.
We took ajout 700 families to Purana
Qila in the early stages. We decided

mo,mﬁ

10504
in 1955 to have the Purasa Qila clear-
ed— it is an old historical monu- -
Mment—, and built up accommodation
and plots were offered to all the
families. About 250 of them—I am
talking from memory—have taken
advantage of that offer. The other
have not co-operated, have not been
helptul.

Shri Vajpayee: In view of the fact
that most of the inmates in Purana
Qila are not in a position o construct
houses on the plots that are allotted
by Government, may I know if there
is any proposal to provide them with
suitable built accommodation on terms
and conditions which have been
offered to other displaced persons.

Shri Mehr Chand Khanna: 1 am not
Prepared to accept the premises on
Wwhich the hon. Member has based

Oral Answers

_his question. As far as the Ministry

of Rehabilifation is concerned, we
have paid Rs. 100 crores in compen-
sation to displaced persons, and noth-
ing beyond can be done in the matter.

Shri 8. M. Banerjee: As a result
of this storm, on 30th March 1859 a
telegram was sent to the Ministry for
help to the residents of Purana Qila.
In reply, the Ministry said: ‘Whatever
assistance this Ministry could give has
already been offered. It is now being
dealt with by the Ministry of Scienti-
fic Research and Cultural Affairs’. 1
know what connection it has with the
Ministry of Scientific Research and
Cultural Affairs. Have these displaced
Persons become monuments now?

Shri Mebr Chand Khanna: The con-
nection is that it is an old historical
monument. We took it over for a
temporary period from the Ministry
cancerned. This historical monument
has got to be vacated. We are taking
action to have it vacated.

Shri 8. M, Banerjee: May 1 know
Whether the residents of Purana Qila
requested for a plot at Jangpura
which is lying absolutely waste under
the Defence Ministry? If so, what ar-
rangement has been made to secure
that land from the Defence Ministry?

Shri Mekr Chand Khanns: I have
offered them iands in Iajpat Narar
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not once but twice. The land that the
hon. Member i1s referring to 1 of

Shri Sadban Gupia: Is it a fact that
‘the land at Jangpura, or a great part
of it, is now occupied by squatters”
¢ so, has the Minister approached the
Defence Ministry to ascertain whether
oceupation by Purana Qila remdents
instead of by squatters will be harm-
ful to strategic purposes?

Shri Mebr Chand Kbanna: I would
like to volunteer this information for
the hon Member The distance be-
tween the land that 13 wanted and the
land that I am offering cannot be
more than a few furiongs Lajpat
Nagar 18 one of my best developed
colonies where we have got schools,
colleges, hospitals etc About a lakh
of persons are living there The land
the hon Member 1s referring to cannot
be made available to either the rem-
dents of Purana Qila or to anyone
else

Shri Ajit Singh Sarhadl: May I
know if the offer of land at Lajpat
Nggar st1ll stands?

Shri Mehr Chand Ehanna 1 made
that offer, and that offer, as far as I
am concerned, has lapsed, because I
got no response from them

Dr Melkoter Has not the Mnistry
been always most considerate to the
plght of the refugees, and cannot
Government extend their sympathy
further?

Shri Mehr Chand Khanna: I am
sorry He 1s talking to a displaced
person himself who has got the great-
est sympathy for the refugees, he
comes from amongst them

Shri Hem Barua: He 1s rehabilitated
properly

Shri D C©. Sharma: There were a
few hundred families ;n Purana Qila
Some of them have accepted to go to
plots allotted to them in Lajpat
Nagar. May I know how many tamjlieg
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are there still in Purana Qila who
are not accepting plots in Lajpat
Nagar and whether they have made
any representations to the Minster to
reconsider his decision and allot them
plots somewhere near Lajpat Nagar?

Bhri Mehr Chand Kkhanna I have
sad that 600 famihes are Lving
Purana Qila About 700 families were
affected—the possible number 1s
about 800 there About 150 or 200
have already shifted to other places

Shri Vajpayee: May I know if Gov-
ernment have fixed any date by which
the Purana Qila will be cleared of
refugees?

Shri Mehr Chand Khanna As far
as | am personally concerned, my
last date expired a few months ago,
and I told the hon Mlember just now
that we are taking action to have the
Purana Qula cleared

WRITTEN ANSWERS TO QUES-
TIONS

Investment in Public Sector

*1727 Shri V. P. Nayar: Will the
Minister of Planning be pleased to
state-

(a) whether the industrial nvest-
ments 1n the Public Sector in the First
and Second Plans have been made 1n
proportion to the industnal back-
wardness of the various States, and

(b) the investments thus made by
Government in the Btates of Madras,
Mysore, Andhra and Kerala in indus-
trial units and lrrigation multipur-
pose projects, as at the end of the
year 1958”

The Deputy Minister of Planning
(Shrl 8, N. Mishra): (a) Industmal
investments m the public sector have
been guided by the considerations set
out m the Industrial Policy Resolution
of April 1958

(b) A Statement 1s lad on the
‘Table of the House [See Appendix
VI, annexure No 52]
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Manufacture of Elsctric Mpters
YIV3S. Bl Siddumanjappe: Will the

Minister of Commerce and Induslry be
pleased to state:

-

a) whethernuahctthgtahc-
for manufacturing electric meters
being set up in collaboration with
Polish irm M/: CEKOP, Exporters
Plant Equipment and Complete
orks, Warsaw;

(b) if so, where and when will it be
set up; and

(¢) what 15 the capital investment
volved?

3R> vE

Manabhai Shah): (a) and (b) A
licence for sett ng up a unit at Bom-
bay for manufacture of house service
meters in collaboration with CEKOP,
was granted to an Indian firm n
August 1858, however, the firm have
recently suggested revimon of the
terms of collaboration onginally ap-
proved by Government and the revis-
ed terms are under consideration

(c) The investment proposed 1s
about Rs 25 lakhs

Exchange of Animals between India
and China

*1736. Bhri Shivananjappa: Will the
Prime Minisier be pleased to state

(a) whether 1t 13 a fact that Gov-
ernment of Uttar Pradesh have ap-
proached the Minisiry of External
Affairs to negotiate with the Chinese
Government for an exchange of
animals between India and China, and

(b) if so, steps taken by the Minis-
try m the matter?

Sadath AN Khan): (a) Yes, Sir

(b) The matter is under the consi-
deration of the Ministry of Food and
Agricuiture. *
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Digpiaced Persons frem Pakistan-
eld Kubvmfr

*1980. Sheimati Sucheta Kripalani:
Will the Mirlistar of Ralishilitation amil
Minerity Affatrs be pleased to state:

(a) whether thare are any jnumi-
grants from Pakisten-held Kashmir
Territory who have not heen extend-
ed any rehabilitation benefit;

(b) if 0, why; and

(c¢) whether there is any proposal
to extend any benefit to these people?

The Minister of Rehabllifation and
Winority Affatts (Shri Mehr Chand
Khanna): (a) to (c) Except in the
matter of the Compensation Scheme
and the Rehabilitation Finance Admi-
nistration loans, all migrants from the
raider-held areas of Jammu and
Kashmir are entitled to the same re-
habilitation benefits as the displaced
persons from West Pakistan

Atherton West Mills Lid., Kanpar

[ Shri 8 M. Banerjee:
| Shri Jagdish Awasthi:
*17¢4 { Shri Nagi Reddy:
Shri D. V. Rao:
| Sardar Igbal Singh:

Will the Minmister of Commerce and
Indusiry be pleased to refer to the
reply given to Starred Question No
883 on the 8th December, 1858 and
state*

(a) whether the Committee ap-
pointed to investigate mmto the work-
ing of the Atherton West Mills Ltd,
Kanpur has since submitted its re-
port;

(b) 1if so, whether Government have
considered the report; and

(¢) the decisions taken thereon?

The Minister of Commerce (Bhri
Kanungo): (a) Yes, Sir

(b) and (¢) The recommendations
of the Investigating Committee have
been examined and the further action
to be taken thereon will be decided
in consultation with the State Gov-
emment who have been addressed in
this connection. £
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Sovigt Aid 10 Nerala

[ $hyi Rajendra Singh:

Skt Bidhut! Mishra:

mmm
B, < Shrl Vjapyee:
Shrl D. C, Sharma:
Shri
!bll.!.s.l.t:

Will the Prime Minister be pleased
o state:

(a) whether Government 15 aware
of the fact that Shri Namboodripad,
Chief Miruster of Kerala, gave a state-
ment (published in the Hindustan
Times, 16th January, 1969) to the
effect that during his forthcoming
visit to USSR he would try to find
out whether the Russian assistance
that 15 being given increasingly to thus
country can be used for the economic
development of Kerala State also, and

(b) whether the Chief Mimster of
Kerala State has _been given any in-
structions by the Government of India
to carry on such negotiations?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon)
(a) and (b) We have seen the report
in the Hindustan Times about it, but
at a later press conference m Delh:
the Chief Minister made 1t clear that
his idea was simply to find out if there
was any scope for expansion for the
marketing of the products of his State
m USSR He also said that if such
opportunities existed, he would ap-
proach the Central Government about
them We have no authentic texts of
these statements, but in view of the
above, the question of giving anv
instructions to hum did not arise

Tea Research Institute

*1748. Shrl Amrcbindo Ghosal: Will
the Minister of Commerce and Indus-
try be pledsed to state-

(a) whether a fundamental tea re-
search wnstitute will be started by the
Government at Doars, West Bengal
and

(b) if so, when?

Wnitten Answers 10510

The Mimister of Commerce (Shri
Kasungo): (a) The Tea Board 15 con-
sidering the starting of such an nsti-
uﬁ.ﬂaelouuonummtute will
alsb be considered by the Board short-

(b) This does not amse at present.
It the scheme 15 finally approved, it
maY take about 2 to 3 years for the
mstitute to start functioning

Cement Factory in Orissa

€1747. Shri Sangannma: Will the
Mimuster of Commerce and Indastry
be Pleased to refer to the reply given
to Starred Queston No 254 on the
25th November, 1958 in respect of
Cement Factory in Orssa and state

(a) whether any decision has since
been arrived at, and

(b) 1if so, with what results?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) The application has been reject-
ed

Optical Glass Plant

j‘mm Ram Krishan Guptia*
! Shri m“r Tantia:

Industry be pleased to refer
reply given to Starred Question No
330 on the 29th November, 19568 and
state the progress made so far in set-
ting up optical glass plant as recom-
mended by the Russian experts?

g

The Minister of Industry (Shr
Manubhai Shah): The Memorandum of
Instructions and imtial data required
for the preparation of the detailed pro-
ject report was made available to M/s
Techno-export of Moscow m August
1858 The detailled project report is
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«expected to be received by the mid-
.dle of 1659.

An experts’ team from India 18 ex-
pected to visit US.S.R. shortly for
participation in the preparation of the
. detailed project report.

Allotment of Salt

2815. Shri Ram Krishan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) the total quantity of salt allotted
% each Btate during 1088-59;

(b) tHe methods adopted for fixing
such allocations;

(c) whether any measures have
been taken to increase the allecations:

.and
(d) if so, the details thereof?

The Minister of Commerce and In-
.dustry (Shri Lal Bahadur Shastri):
(a) The Zonal Scheme for distribution
of salt, to vanous States, 1s drawn for
every calendar year Provision was
made for allotment of the following
guantities of salt to various States
during the year 1958

Name of State Quanuty
of salt
allotted
n ‘000 mds
t Andhma 6339
2. Assam 2400
3 Bihar . . 8108
4. Bombay . 11787
§ Dellm B . 1016
6 Former French  Dettle-

ments . 100

7. Himachal Pradesh 204
8. Jammu & Kashnur 616
9. Kenla 3380
10 Madhya Pradesh 4970
11. Madras 7300
12, Manpur ' 100
13. My ore 3895
14. N.EFA. . 40
15. Omnssa . 2600
16. Punjb 2710
17. Rassthan . 3438
18. Tripum . 150
19. Uttar Pradesh . . 1119%

20, West Bengal ‘ 6353
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which the per up!h requirement is
fixed at 20 lbs Quantities of salt for
industnal consumption are worked out
on actual requirements

(c) and (d) The total requirements
of salt for various States for the year
1950 have been worked out as
3,86,48,000 maunds which exceeds that
of the year 1858 by 1,19,53,000 maunds.

Trade with Ching

2818. Shri Ram Krishan Gupta: Will
the Minster of Commeroce and Indns-
try be pleased to state:

(a) the value of India's exports to
China during 1858; and

(b) the value of India's imports
from China during 19587

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Rupees 343 crores

({b) Rupees 528 crores

Trade with African Countries

2817. Shri Ram Krishan Gupia: W:ll
the Minister of Commerce and Indus-
try be pleased to state:

(a) the value of India’s exports to
African countries during 1958, coun-
try-wise; and

(b) the wvalue of India's imports
from African countries, country-wise?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement showing the
value of our exports to and imports
from African countries during 1958
(January-November) iz laid on the
Table ([See Appendix VI, annexure
No 58}
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Productien Target Excecded by Indus-
trise

m{mmmm:
Shri D, C.. Bharma:

Will the Minister of Commerce and
Industry be pleased to state the
nsmes of the Industries the produc-
tion targets for which have exceeded
during 19587

The Miinister of Commervce and In-
dustry (Shrl Lal Bahadur Shasiri):
It is not practicable to set out targets
for individual industries on a year by
year basis. Certain targets for
achievement by individual industries
by the end ol the Second Five Year
Plan have however been laid down.
As the Plan has nearly two years more
to go and as licensed capacity is
beginning to go into production, it
would be premature to judge the pro-
gress in individual industries against
these targets at this juncture.

Production in Industries

2819 Shri Ram Krishan Gupta:
"\ Shri D. C. Sharma:

Will the Minister of Commerce and
Indusiry be pleased to state the names
of industries the production targets
for which have not been achieved
during 1958?

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri):
It is not practicable to set out targets
for individual industries on a year by
year basis, Certain targets for
achievement by individual industries
by the end of the Second Five Year
Plan. have however been laid down.
"As the Plan has nearly two years more
to 80 and as licensed capacity is
beginning to go into production it
would be premature to judge the pro-
gress in individual industries against
thase fargets at this Jumcture.
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Impert of Sewing Machines
- Bhri Ram Krishan Guptia:
Shri D, C. Sharma:
will the Minister of Commerce and
Industry be pleased to state the num-
ber of sewing machines imported from

foreign countries during 1958-59
(country-wise)?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur BShastri):
A statement showing number of sew-
ing machines imported into India from
different countries during 1958-59
(April-December 1958) is laid on the
Table. [See Appendix VI, annexure
No. 54]. Information beyond Decem-
ber 1958 is not yet available.

Companies in Bombay

2821 Shri Pangarkar: Will the
Minister of Commerce and Indusiry be
pleased to state:

(a) the names of companies in Bom-

State against which complaints
were filed during 1858-59 for default
of various provisions of the Companies
Act; and

(b) the action taken in this regard?

The Minister of Commerce and In-
dustry (Shri Lal Bahador Shastri):
(a) and (b). A Statement.containing
the information sought for is laid on
the Table. [See Appendix VI, an-
nexure No. 55].

Production of Matches

2822. Shri D. C, Bharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the production of matches In
1958-59 as compared to 1957-58;

(b) the shares of the factories con-
trolled by the W.I.M.C.O. and the As.
sam Match company in these years;
and

(c) the production in the B, C and
D Class Factories during the above
period?
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The Minlsley of Commetes and In-

dustry (Bhrl Lal Bahadur Shastri):
(a) to (e) A Statemiefit is luéd of the
Table of the House. {[See Appendix
V1, annexure No. 88].

Osmpetont Offivers

RE23. Shri M. C. Jain: Will the
Minister of Rehabilitation and Mino-
rity Affalrs be pleased to lay a state-
ment showing:

() the amount received by the
Competent Officers during 1952-58,
1853-54, 1955-56, 1938-57, 1957-58 and
1958-58 by way of—

(1) sale proceeds of composite
properties,

(u) payment of redemption
money by non-evacuees, and

(u) payment of redemption
money by Custodian of Evacuee
Property,

(b) payment made by the Competent
Officers out of the above receipts to
(1) non-evacuces, (1) Custodian of
Evacuee Property of compensation
pool, (m) Auctioneers as their fees
and (1v) Government as their share in
auction fees,

(c) the balance in the hands of
Competent Officers on the 1st April,
1958 and on the 1st November, 1058,
and

(d) what steps have been taken for
early payment of this balance to non-
evacuees, the Custodian of Evacuee
Property and others and by what time
these arrears are likely to be cleared”

The Minister of Rehabilitation and
Minority Afiairs (Shri Mehr Chand
Khanna): (a) to (d) The informa-
tion is not available and will have to
be collected from the Competent
Officers of all the States after exami-
nation of all the files The labour and
time Involved m the collection of the
information will not be commensurate
with the result ITkelg to be achleved
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Aypeali aghingt Juigunilts of Onnfie-
temt Officers

Sary appeals are not filed by or on
behalf of Custodian of Bvacuse Pro-
perty against the judgments of Com-
petent Officers and that there are no
appedls in petty cases;

(b) how many such appeals were
flled by the Custodians upto the 3ist
QOctober, 1938,

(c) how many of such appeals were
accepted;

(d) how many of such appeals were
rejected, and

(e) how many of such appeals were
pending on 1st November, 18587

The Minister of Rehabilitation and
Minority Affairs (Shrl Mehr Chand
Khanna): (a) No formal instructions
have been 1ssued However, the State
Custodians are fully alive to the neces-
sity of ensuring that unnecessary ap-
peals are not filed before the Ap-
pellate Officer

(b) 1198
(c) 489
(d) 682
(e) 25

Appellate Officers

2825 Shri M. C. Jaim: Wil the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state

{a) the number of appeals or revi-
sions filed with Appellate Officers
working under the Evacuee Interest
(Separation) Act, 1851 upto the 3lst
October, 1938,

{b} the number of appeals or revi-
sions decided bv them upto 3ist
October. 1008:
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{¢) the number of appeals or revi-
sions decided in 1953454, 1965-86.
1956-57 and during 1958 (upto 31st
October, 1058); and

(d} how manv appesls and revi-
sionk were pending on 1st November,
1988 and how many of them were
pending for more than a year?

The Minister of Rababilitation and
Minerity Afigirs (Shri Mehr Chand
Ehaana): (a)#8.114

(b) 5,856,

() () 1953 . 220
@) ros4 970
(i) 1935 685
Gv) 19%6 . 1,827
gr?) It’”l (up'm 3rst e

93 October, 58 634
5,856
(d) (1) Pendingon
1-11-1958 258
(u) More than a year old 13

Qarrters for Government Servants

2826, Shri Damani: Will the Minis-
ter of Works, Housing and Supply be
pleased to lay a statement on the
‘Table showing:

(a) the number of houses construct-
ed by Central Government for Gov-
ernment servants during 1957-58 and
1858-59 (State-wise);

(b) the number of quarters to be
<onstructed during 1858-60; and

(c) the total amount of rents receiv-
ed on account of these quarters during
1957-58 and 1958-59 (State-wise)?

The Minister of Works, Housing and
Supply (S8hri K. C. Reddy): (a) to (c)
This Ministry is mainly concerned
with comstruction of houses in the
general pool in Delhi, Bombay, Cal-
cutta and Nagpur. Other Ministries
such as the Ministries of Railways,
Transport & Communications, etc.
have their own programmes of con-
siruction of houses for their employees
at various places throughout the coum-
try. The collection of the information
asked for, particularly in part (c) of

the Question, will involve too much
time and labour which will not be
commensurate with its utility,

Bale of Evacuee Property in Delki

2897 J Bhri P, C. Boroosh:
" Shri 8. A, Mehdi:

Will the Minister of Rehabilitation
and Minority Affalrs be pleased to
state:

(a) the total amount received as
sale proceeds of evacuee property

from December, 1958 to March, 1989 in
Delhi; and

(b) the total amount of commission
given to auctioneers?

The Minister of Eohabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Rs. 1,05,86,825'00 nP.

(b) Rs 72,919'71 nP.

New Industries

2828. Shri R. C. Majhl: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of applica-
tions approved in the years 1957 and
1958 by the Licensing Committee for
the establishment of the new indus-
tral undertakings under the Indus-
tries (Develobment and Regulation)
Act; and

‘(b) how many of the approved
industries have since been established”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b) The information is being
collected and will be laid on the Table
of the House

Labour Appeals

2829 [ Shri Ram Krishan Gupta:
" 7 _Bhri Keshava:

Will the Minister of Labour and
Employment be pleased to state

(a) whether there is any plan fto
speed up disposal of labour appeals;
and i
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(b) if so, the details thereof?

The Deputy Minister of Labour
(Bhri Abid All): (a) and (b). This
primarily a matter for the Courts
The Law Commission in their l4th
report on judicial reforms have sug-
gosted inter alia the constitution of
“ribunals of appeal’. The matter 1s
und~r consideration.

Central Schemes in Punjab

2830. Shri Ram Krishan Gupta: Will
the Minister of Planning be pleased
to refer to the reply given to Unstar-
red Question No. 20 on the 17th
November, 1958 and state:

(a) whether the rest of the infcr-
mation regarding the amount provided
by the Central Government for Cen-
trally Sponsored Schemes in the
Punjab m the first two years of the
Second Five Year Plan has since been
collected; and

(b) if s0, the details thereof®

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b) Yes,
Sir A statement is placed on the
Table of the House [See Appendix
VI, annexure No 57].

Labour Participation in Management

_Shri 8. M. Banerjee:
1 Shri Ram Krishan Gupta: «

Will the Minister of Commerce and
Industry be pleased to state

2831.

(a) whether the scheme of partc-
pation of labour m management is
likely to be introduced m any other
public undertakings under his Mims-
try: and

(b) 1f so, what are those under-
takings?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The scheme of partici-
pation of labour m management was
introduced in the Hindustan Machine
Tools (P) Ltd. m July, 1958. The
Joint Works Management Council 13

APRIL B8, 1009

Written Answers 10520
also being set up in the Hindustan
Insecticides (P) 14d. at Delhi, by suit-
ably enlarging the functions of the
Works Committee. ‘This arrange-
ment was ratified by the workers of
the Works Committee on the 13th
August, 1958.

The results of these 2 experiments
are being watched with interest.
Intrqduction of this scheme of partici-
pation of labour in management in &
few other umts will be considered as
soon as a proper assessment is avail-
able,

Loans to Closed Mills by Natlomal

Industrial Development Corporation
(Private) Ltd.

2832. Shri 8. M. Banerjee: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the names of the closed mills
which have apphed for loan from the
National Industrial Development Car-
poration in 1958;

(b) the amount of loan applied for;
(c) the loans sanctioned;

(d) the basis on which the loans
have been sanctioned, and

(e) whether any enquiries were
conducted before sanctioning the
amount?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastrl):
{a) and (b). A statement 1s laid on
the Table [See Appendix VI, an-
nexure No. 58].

{e) Nil

(d) and (e) Do not arise

Small Scale Indastries in U.P.

2833. Shrl 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any part of the Central
Ciovernment grants and loans allotted
to U.P for the development of Small
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Scale Industnes for the years 1958-57
and 1957-58 has lapsed, and

{b) 1f so, what is the amount lapsed
and the reasons therefor?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasiri):
(a) and (b) A statement 1s laid on
the Table of the House [See Appen-
dix VI, annexure No 59)

Plan Publicity Projects in Orissa

2834, Shri Panigrahi: Will the
Minister of Information and Broad
easting be pleased to state

(a) whether Government have
sponsored any plan publicity projects
in Orissa during the first and the
Second Five Year Plan periods,

{b) if so, what are those schemes
and projects, and

(c) the total amount spent thereon
by the Centre during the First Plan
and the Second Plan periods so far®

The Minister of Information and
Broadcasting (Dr Keskar): (a) The
Ministry of Information and Broad-
casting have not sponsored any parti-
cular projects for publieity in Orissa
However, the Field Publicity Unat of
the Mimstry tries in collaboration
with the State Government to publi-
cise the Five Year Plan and its various
projects 1n Orissa through a few
mobile units of 1ts own

(b) A statement is laid on the Table
of the Lok Sabha [See Appendix VI,
a nexure No 60)

(e¢) As the expenditure i1s not booked
State wise 1t 1s not possible to give
the figures of expenditure mncurred on
publicity schemes undertaken 1n or
for Orissa

Shivaraman Committee

~835 Shri Panigrahi: Will the

Minister of Planning be pleased to
state

(a) whether the Shivaraman Com.
mittee recommended loan asmstance
to Orissa for Pisciculture, grain Golas
and flood control works and construc-
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uon nf National Highways for 1957-58
period-

(o) whether the Committes recom-
mended a loan assistance for 5] 72
lakns of rupees on these heads to-
Orissa. and

(c) if so, the action taken on these
recommendations?

The Deputy Minister of Planning
(Shri 8, N. Mishra): (a) to (¢) The
amounts recommended by the Shiva-
raman Committee and those sanceion-
ed 1n 1857.58 are,

(Rs 1 lakhs)

- = S—

——

Amcunts Amounts-
fecom-  sarc-
mended tioned

() Minor Irmgation

Scheme 400 1388
(1) Pumping sets 6 b4 6 84
(u) Renovatuon of tanks

for piscrculiure 310 1 10
{w* Gran golas 4 62 .
(v) Drnkin, Water

Suppls (Rural) <71
(1} Flood Control 20 00

vu)  Nauonal Highwavs 24 0O

For items (1) to (v), the assistance
was sanctioned to Orissa on the basis
of expenditure Under Flood Control,
the expenditure reported did not
justify the sanction of additional
funds Under National Highways, as
the budget provision in 1957-58 under
the Ministry of Transport had al-
ready been allocated to States, no
additional amounts could be sanction-
ed to Orissa

Cement Factories

2836. Shri Ram Krishan Gupta: Will
the Minuster of Commerce and Iadus-
try be pleased to state

(a) the amount of Foreirn Exchange
required for the implementation of
Plan targets for setting up cement
{actories tn the country,
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(b) how much wmount, has 50 far
been sanctioned; and

(¢) the amount of Poreign Exchange
for which applications are still
pending?

The Minister of Commerce and
Industry (Shri Lal Bahaduy Shastrl):
(a) The amount of foreign exchange
required for raising the capacity of
cement industry from 4.9 million tons
-at the beginning of the Second Plan
to the target of 18 million tons wars
«estimated at about Rs. 56 crores

(b) Foreign exchange worth about
Rs. 26 crores has actually been releas-
«ed so far, This would raise the rated
«apacity of the industry to about
10 million tons by the end of the
‘Second Plan period.

(¢) Foreign exchange to the extent
of Rs. 23.4 crores would be required
4o cover the pending schemes of about
4.6 mullion tons. As there has been
excess production over demand, the
further establishment of additional
capacity has to be done after full
<consideration

Educated Unemployed in Bihar

2837. Pandit D. N. Tiwary: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any request had beeu
made by the State Government of
Bihar for reheving educated ur-
mplomem in 1957-58 and 1958-59;

(b) 1f so, the amount requested and
sanctioned?

The Deputy Minister of Labour
{Shri Abid All): (a) No such request
'has been received.

{b) Does not arise

Asian-African Legal Consultalive
Commitiee

2338, Shri D. C. Sharma: Wil the
Prime Minister be pleased to state-

(a) whether Government{ have
received the report of the Indian dele-
gation that attended the session of
JAsian-African Legal Consultative

Wrision Avindirs  rosa4

Committee held at Cairo in October,
1958; and

(b) it so, has it been studied?

The Prime Minister and Minister
of External Affairs (Shri Jawsharizl
Nehru): (a) and (b). This report has
been received and is at present under
study.

Study Team of Institute of Chartered
Accountants

2838 Shri D. C. Bharma:
) Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India have received the report of
three-man team of the Institute of
Chartered Accountants, which recently
studied methods of management
accounting in the United States,

{b) if so, the nature of recommen-
dations; and

(c) the action taken or proposed to
be taken thereon”

The Minister of Commerce and
Industry (Bhri Lal Bahadur Shastri):
(a) The three-man team which was
sponsored some time ago by the
Institute of Chartered Accountants of
Indua has recently submitied its report
to the Council of the Institute and a
copy of the report has also been
received by the Government

(b) A statement contamning the
more 1mportant recommendations
made by the team 1s laid on the Table.
[See Appendix VI, annexure No, 61],

(c) The report 18 under examina-
tion
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Maldives

{ Shri Raghunath Singh:
2841, ¢ Shri Warlor:
Shri Kodiyan:
Shri Vasudevan Nair:

Will the Prime Minister be pleased
to state the political relation of the
Government of India with Maldives
and its status as territory in the Indian
Ocean”

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): The Maldives are a protectc-
rate of the United Kingdom under
special Treaty Relationship with that
3"”;:1’:“0“ political relations with

e ure conducted through the
United Kingdom.

The Maldivian Government have
irade and cultural contacts with us.
We have some Maldivians studying in
33 LSD--3.

India and we maintain the normal
trade contacts with the Maldivina
Government.
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Rotary and Phofogravure Inks

2843, Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether India Is producing
Rotary and Photogravure Inks and if
so in what quantity;

(b) what is the annual requirement

of these inks for the printing indus-
try; and
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(¢) whether any import is allowed
for any of these inks?
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(Shri Lal Bahadur Shastrl):

dustry
(a) Yes, Sir. The production of
these inks during the last three years

The Minister of Commerce and In- is given below:
Name of vanety 1956 1957 1958
):I;'lpr;mmdko::rylnhtinlh) ) B,66,282 10,13,815 12,81.474

Gravure Inks (in lbs.) . . . .

— - - ——

(b) (i) Newsprint & Rotary Inks

9:391  1,43,270 1,33,543

about 2,240,000 |bs. per annum.,

(fi) Gravureinks . . Precise information not available.
(c) The l.mpt-)rl policy for thecurrent licer;aing period i.e April-
September, 1058, in respect of Printer's.ink is as follows:
Policy for Esta-
Description klished Importers Validnty of hieen Remarks
ces.
Printer’s ink . §% Gen. Six months (1) Quou will be calculated on
§% Soft the basis of imports of all types

of Printer’s ink but licences will
be valid for the import of only:~

(1) Developing 'k
(fi; Stone to Stone transfer in<

(i) Stone to plate transfer, ink

i) Photo transfer ink and

117} Vandyke ink

(2) Upto 719 of the face value of
licence granted can be unhised
for the import of Off-set ink.

Actual User applications from News-
papers for their Specialised require-
ments of specialised types of Printer's
Ink not indigenously available in
auality or quantity will be considered
on an ad basis by The Chief
Controller of Imports and Exports.
Applicants have to furnish full justi-
fication and indicate their consumption

during 1958

Export of Tapioca

2844. Shri Maniyangadan: Will the
Minister of Commefee and Industry
be pleased to lay a statenient on the
Table showing the quantity and the
«countries to which tapioca has been

exported from India dunng the last
two years and state:

(a) whether there are any other
countries from where tapioca is ex-
ported to the countries to which 1t is
cvxported from India;

(b) whether the shipping freights
for tapioca are the same from Indis
and the other exporting countries;

{(c) it not, what is the difference;
(d) whether the difference my freight

charges adversely affect expart of
tapioca from India; and

(e) if so0, what steps are taken teo
promote the export of tapioca?
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The Minister of Commerce and
Isdustry (Shyl Lal Babadur Shastri):
A statement is laid on the Table. [See
Appendix VI, annexure No. 82].

{a) Yes, Sir,
(b) No, Sir,

(c) A statement showing the com-
parative freight rates from India and
our principal competitors viz. Indo-
nesia and Singapore 1s laid on ‘the
Table of the House. [See Appendix
VI, annexure No. 62].

(d) The exports of tapioca and its
products during 1958 have shown an
increase on the figures of 1957. It is
possible that if the freight rates were
reduced export might increase further,
if other factors remain the same—but
this by itsclf cannot be construed as
affecting exports adversely

€e) A statement is laid on the Table,
[See Appendix VI, annexure No 82.]

Labour Co-operative Societies

2845. Shrl Elayaperumal: Will the
Minister of Labour and Employment
be pleased to state the amount allot-
ted by the Central Government for
assistance to Labour Co-operative
Societres in Madras during 1957-58
and 1958-597

The Deputy Minister of Labour
(Shri Abid All): No amount has been
allotted by the Central Government
for assistance to Labour Co-operative
Societies i1n Madras during 1957-58
and 19538-59.

Supply of Community Radio Seis to
Madras Government

2846, Shri Elayaperumal: Will the

and Broad-
casting be pleased to state the value
and number of community radio sets
supplied to Madras Government under

the subsidy scheme so far?

The Mivisier of Information and
Broadeasting (Dr. Keskar): By 31st
March, 1859, the Madras Government
has been supplied 1015 Community
Radio Sets under the Subsidy Scheme
of a wvalue of “about Rs. 275,400
spproximately {exclusive of incldental
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exnenges, departmental charges ete.),
the ghare of the Central Govemn-
ment's subsidy being Rs 1,33,688.

Middle Income Group Housing Scheme

2847, Shri Ajit Singh Barbhadi: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Punjab Govern-
ment have applied for financial assist-
ance for 1959-60 under Middle Income
Groyp Housing Scheme; and

(b) if so, the amount sought and
ihe action taken in the matter?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) The Punjab Government have
drawn Rs 14 lacs for the year 1958-59,
Only 3 States have, so far, comumuni-
cated therr requirements for the cur-
rent financial year: the rest, including
Punyab, are expected to send in their
requirements shortly.

Raza Textiles Limited, Rampur

2848, Shri Ram Krishan Gupta: Will
the Minuster of Commerce and Indus-
try be pleased to state:

(a) whether Government have
recélyed any memorandum from the
shareholders of Raza Textiles Limited,
Rampur to hold enquiry into the
offars of Raza Textiles Limited;

(b) if so, the nature of the allcga-
tions made, and

(c) the steps taken so far to hold
enquiry?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No such representation has becn
receiyed

(b) and (c). Questions do not arise.
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Managing Agents in Companies

* 2850. Shri Morarka: Will the Minie-
ter of Commerce and Industry be
pleased to state:

(a) whether any notification has
been 1ssued under section 324 of the

shall not have managing agents;

(b) if not, whether 1t 1s mtended to
do so, and

(¢) whether any enquiry has been

made 1n any industry from this point
of view?

The Minister of Commerce (Shri
Kanungo): (a) and (c) No.

Written Answers APRIL &, 19%
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{b) The matter is under considsra-

ponents to the tune of Rs.
“Dodge”, “Plymouth” and “Standard
Vanguard” cars will be continued to
be assembled and progressively manu-
factured in India®

available foreign exchange provide for
the maximum number of vehicles, each
of them would be allowed to mmport
components for only one type of car,
the choice being the one on which the
cost of foreign exchange was the least
Pursuant to this decsion, import or
components for big cars, like “Dodge”,
“Plymouth” and “Standard Vanguard”
was discontinued As the foreign ex-
change position has not eased, Gov-
ernment propose to continue this
policy for the time being

The additional release of foreign
exchange of Rs 50 lakhs for the im-
port of car components had been made
to relieve the shortage of small cars
and could not, therefore, be utilised
for the mmport of components of big
cars, 1z, “Dodge”, “Plymouth” and
“Standard Vanguard”

Industrial Co-operative Societies In
Madras State

Bhri 8. R, Arumugham:
’”’{mmmp
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many industrial co-
operative socleties are functjoning in
Madras State;
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{(b) what are the types of these
societies and the value of finished
goods produced by them; and

(o) the value of products socld to or
through the National Small Industries
Corporation?

The Minigter of Commerce and
Infwstry (Shri Lal Bahadur Shastri):
(a) to (c). The information is being
collected and will be laid on the Table
of the Sabha,

Gorakhpur Labour Organisation

2858, Shri M, K. Ghosh: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) the decision taken with regard
to continuation of the Gorakhpur
Tabour Orgenisation,

{b) the number of Gorakhpur
labourers engaged Industry-wise in
the years 1856 and 1958;

(c) whether they are kept segre-
gated from the rest of the labourers:
and

(d) whether they are given the
right to join Labour Organisations?

The Deputy Minisier of Labour
(Shri Abid Ali): (a) The recommen-
dation of the Industrial Committee on
Coal Mining was that the Gorakhpur
Labour Organisation might con-
tinue for the present for purposes of
recruitment only, but all forms of
control or regulation exercised sep-
arately over Gorakhpur Labour after
recruitment should cease. There
should be a joint co.operative orga-
nisation which should look after the
various aspects of recruitment, train-
ing and welfare of all labour so that
there is no distinction between the
Gorbkhpur labour and other labour.

(b) Name of Industry No. of Gorakh-
labourers

pur
during the years
1956 1958
1, Coalficlds
3. Iron ore Mines . 64 740
' () No.
(d) Yer
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Paper Mills, Bhavanisagar and Metiar

2854. Shri Balakrishnan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are con-
sidering the proposals for setting ur,
of Paper Mills at Bhavanisagar and
Mettur making use of bamboos; and

(b) if so, the details of the steps
taken by Government?

The Minister of Commerce ané
Invdustry (Shri Lal Bahadur Shastri)
(s) and (b). No proposal has been
received by Government for thn set-
ting up of a paper mill at Bhavani-
sagar. However, a scheme for the
establishment of a paper mill at
Wettar Do, Salen District, wis 12-
ceived from a private party in Novem-
ber, 1856. After consideration of the
scheme, the party was informed in
August, 1857 that there was no chance
of foreign exchange of such large
dimensions as required by them, being
gvailable in the then prevailing
circumstances and as such, they were
advised to renew their application
after a year. The firm has now sub-
mitted a revised proposal for import
of plant and machinery, which is under
consideration.

Sale of Documeniary Films Abroad
2855. Shri Shivananjappa: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Union Government
nave finalised arrangements with the
Commonwealth National Library ir
Australia for sale of prints of Indian
documentary films;

(b) if so, the details thereof; and

(c) if not, when the arrangements
will be finalised?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) and
(b). The Agreement for non-commer-
cial distribution of our films in
Australia was signed with the
Commonwealth National Library.
Canberfa on 18th April, 1955. This
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Agreement has been extended from
vear to year The main terms of the
Agreement as agreed for the year
rom 1st April, 1959, are as follows,

(1) A 18mm dupe negative of the
films selected out of those
availsble for external market
will be loaned free of charge
to the Commonwealth National
Library

(2) The Commonweslth National
Library will prepare prints at
their cost from the dupe
negatives so supplied for sale
in Australia

(3) The prints will be sold at the
rate of £AT|10{0 per print of
400 ft out of which the Gov-
ernment of India will be paid

£A 4 per print

(4) The Commonwealth National
Labrary will sell at least 3
prints each of the films select-
ed by them.

(¢) Does not arise

Btall-holders of Panchkain Road and
Janpath, New Delhi

Raja Mahendra FPratap:
2858 {SM Amjad Ali:

Will the Minster of Rehabilidation
and Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No 2771 on the 25th Apnl
1958 and state

(a) the details of the scheme of
rehabilitating elimble temporary stall-
holders of Panchkuin Road and Jan-
path (Queensway), New Delhi, and

(b) the defintion of an ehgible
stall-holder?

The Minister of Rehabliitation and
Minority Affairs (Shri Mehr Ohand
Khamna): (a) Construction of 625
shops in various Government colonles
mn New Delln has been sanctioned. In
sddition, it is proposed to construct
markets at Janpath and Irwin Roed
Kligible stall-holders including those

Written Answers APRIL &, 1080

Written Aswers 10336

st Panchkuin Road and Janpath will
be conmdered for allotment of shops
in these markets when completed.

(b) The following are the condi-
tions of eligability of a stall-holder for
alternative accommodation-

(i) he should be a bona fide dis-
placed person,

(u) he should be the original
allottee/licencee of the stall
of the local body concerned;
and

(1) he should be doing business
mm the said stall i Dell
continuously from a date
prior to 15th August, 1950

Groundnat Seeds for Pakistan

2857, Shri P C Borecoah: Will the
Prime Minister be pleased to state

(a) whether Government received
any request from the Pakistan Gov-
ernment for the supply of 10,000
maunds of Madras short erect vanety
of groundnut seeds, in August, 1958,
and

(b) 1if so, the action taken thereon®

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b) Yes, Bir A
request was recewved from the Gov-
ernment of Pakistan, in August, 1858,
to supply them 10,000 maunds of
Madras short erect varety of ground-
nut seeds for sowing purposes n East
Palastan. The Government agreed to
supply 6,000 maunds N
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The Minister of Commerce and

Indastry (Shri La! Bahadur Shastrl):
There i3 no exclusive proposal to pro-
maote export of horn work from Orissa
as & non-traditional item of export.
Generally, export promotion measures
being undertaken for handicrafts
inelude horn work also.

Export Promotion Schemes

2859. Shri Damani: Will the Minus-
ter of Commerce and Industry be
pleased to lay a statement on the
Table indicating the imports allowed
duning July-September, 1958, Octo-
ber-December, 1858 and January-
March, 1959 from different foreign
countries and the extent to which 1t is
sitributeble (¢ the EBxport Promation
Schemes?

The Minister of Commerce and
Industry {(Shri Lal Bahadur Shastrl):
A statement showing the total value
of licences issued and the value of
licences issued under the Export Pro-
motion Scheme for the quarters, July-
September, 1858, October-December,
1958 and for the month of January
1859 15 laid on the Table. [See
Appendix VI, annexure No 64]
Lacensing flgures for the momths of
February and March 1859 are not yet
avallable Lacensing statistics are not
mamntained country-wise

Import of Raw Material

2360, Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state the details of im-
port licence entitlement earned by the
established exporters for the im-
port of raw materials agamnst their
export performance since the intro-

duction of the Export Promotion
Scheme?

The Minister of Commerce and In.
dustry (Shri Lal Bahadur Shastri):
The Export Promotion Scheme was
iﬂn’oduelih&mhrlmsnth-
tics of import licemces issued under
this Scheme are available only from
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July-December 1954 licensing period
and are given below:

— S

Value in

Licensing penod ‘ooo* uf Rs.
Juty-December 1954 . 4992
January-June 1955 . 1745
July-December 1955 . 19,52
January-June 1956 10,64
July-December 1956 14,94
January-June 1957 26,64
July-September, 1957 40,53
Qctober '57-March '8 2,70,52
Apnl-Scptember, 1958 10:20:97
Qctober *s8-March ’s9 437,97

(upto 7-2-59)

Full particulars of the licences
wsued under the Scheme are regular-
ly published in the Weekly Bulletins
of Import and Export Trade Control
copies of which are avalable in the
Parliament Library

Export Promotion Schemes

2861. Shri Damanl: Will the Munis-
ter of Commerce and Industry be
DPleased to state

(a) how far the export promotion
schemes regarding import of certan
toal-tar dyes, textile chemicals, agamnst
the export of textiles and yarn has
been helpful in the objectives,

{b) the details of the 1mp5rl. licences
issued under the scheme during
Qctober-December, 1958 and January-
March, 1959 period; and

(¢) what special efforts are bemng
made for putting through the scheme
Smoothly?

The Minister of Commerce and
Industry (Shd Lal Bahadur Shastri):
(a) to (¢) A statement giving the
requred information is lad on the
Table [See Appendix VI, annexure
No. €3].
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Textile Oompanies

2862 Shrl Aurcbindo Ghosal:
Shrl B. Das Gupta:

Will the Minister of Commerce and
Indusiry be pleased to state:

{a) how many textile companies
have reported logs and net profit res-
pectively for the year ended Decem-
ber, 1958; and

(b) the total amount of loss and net
profit respectively and the highest per-
centages thereof?

The Minister of Commerce and
Indastry (Shri Lal Bahadur Shastrl):
(a) Different mill companies close
their accounts on different dates and
not necessarily on 3l1st December.
Based on the results of 277 textile
mills as have furnished balance sheets
during 1857-58, 103 companies have
reported losses, and 174 have reported
profits.

(b) The total loss incurred by these
103 companies i3 approximately
Rs. 518'62 lakhs and the net profit
made by 174 companieg comes to
Rs. 1564°17 lakhs; the highest percen-
tage of loss was 24 per cent on turn-
over, and the highest profit was 214
per cent on its turnover.

‘India 1958° Exhibition

3863 [ Shri B. Das Gupta:
 8Bhri Aurobindo Ghosal:

Wﬂltheeﬂmisurofcmm
Industry be pleased to refer to the
reply given to Starred Question No.
1238 on the 16th March, 1958, and
state:

(a) the break up of the amount
charged and realised as rent from
e private stall holders and the State
Governments in the India 1988
Exhibition;

(b) what has been theotal expendi-
ture for constructing buildings
Government in the Exhibition; i

(¢) whether they are going to be
demolished or retained;
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{d) whether any comtract for mmy
construction was given to any private
contractor; )

(e) if =0, whether ianders were
publicly invited; and

(f) what was the total mt.
involved in such contracts?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (c). A statement iz laid on
the Table, [See Appendix VI, an-
nexure No. 88].

(b), (4), (e) and (f). Information
1s being collected and will be laid on
the Table of the House.

Prime Minister's Relief Fand

2884. Bhrl P. C, Borooah: Will the
Prime Minister be pleased to state the
amount received from foreigners and
foreign countries as contributions to
the Prime Minister's Relief Fund
during 1958 and the details thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): A statement containing con-
tributions received in the Prime Minis-
ter's National Relief Fund from abroad
during the period 1st January 1958 to
31st December 1958 1s placed on the
Table of the House. . [See Appendix
VI, annexure No. 67].

Government of India Press, Nasik

2865, Shri Jadhav: Will the Minister
of Works, Housing and Supply be
pleazed to state what is the present
strength of the staff employed in the
Government of India Press, Nasik
(Bombay Btate), with a break up of
each class of servants?

The Minister of Works, Hemsing ané
Supply (8hri K. C. Reddy): The
present strength of the Press ig 1100.
Class-wise break up is as follows:

Class I 1
Class IT n
Class I ny
Class IV m
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[8Shri Easwara Iyer:
168, Shri A. K. Gopalan:
Shri Tangamani:

WL the Minister of Works, Housing
and Supply be pleased to state:

(a) what 18 the work load on the
‘B' Division of the Central Public
Works Department;

(b) whether the work load justifies
the existence of thus Division: and

{c) f not, whether there 1s any pro-
posal to merge this Division with any
other Division?

The Minister of Works, Housing and
Supply (Shri K. C Reddy): (a) The
workload of this mamtenance Drvision
for the year 1058-59 is about Rs. 18
lakhs.

(b) Yes
(c¢) Does not arse.

Indian Birds and Animails for Foreign
Zoos

2887, Shrimati Xia Palchoudhuri: Will
the Minister of Commerce and Indas-
try be pleased to state*

(a) whether 1t 15 a fact that a large
number of birds and amimals have
recently been flown for Zoos abroad.

(b) if so, the total number of bird-
and ammals flown separately o
foreign countres during the year 1958
as compared to 1957;

(c) the names of countries to which
they were sent;

(d) whether these birds and animals
were sold or sent as gifts; and

(e) 1t sold, what was the total
amount received from each country?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (e). Trade statistics do not
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smumals during 1957 and 1858 is laid
on the Table. [See Appendix VI,
annexure No. 68]. Such birds aud
ammals are mostly sold and only a
few are sent on an exchange basis

—

12.07 hrs
PAPERS LAID ON THE TABLE

NOTIEICATION RE: AMENDMENT 70
InpUusTRIAL DispuTES (CENTRAL) RULES

The Parliamentary Secretary to the
Minister of Labour and
and Planning (Sbri L N Mishra): On
behalf of Shri Nanda, I beg to lay
on the Table, under sub-section (4) of
Section 38 of the Industrial Disputes
Act, 1947, a copy of Notfication
No GSR 398 dated the 4th April, 1859,
making certain further amendment to
the Industrial Disputes (Central)
Rules, 1957. [Placed in Library.
See No LT-1342/59.]

CORRECTION OF REPLY T0 STARRED
QuestIoNn No 12

The Minister of Commerce (Shn
Kanungo): I beg to lay on the Table
a copy of statement correcting the
reply given on the 10th February
1859 to a supplementary by Shr1 V P.
Nayar on Starred Question No. 12
regarding Dyes for Handloom Indus-
try [Placed n Library. See No. LT-
1343/59 ]

12 08 hrs

*DEMANDS FOR GRANTS-—contd

MinisTry or FOOD AND AGRICULTURE—
contd.

Mr Deputy-Speaker: The House wll
now resume discussion on the Demands
for Grants relating to the Ministry of
Food and Agriculture. Out of 8 hou's
allotted for these Demands, 2 hours
and 7 minutes now remain.

How long doeg the hon. Mimster
propose to take for reply?

*Moved with the recommendation of the Preiident.
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The Minister of Food and Agricul- to supply some information to my
dure (Shri A. P, Jain): One hour, hon. friend.
Mr. Deputy-Speaker; I propose to So far as conservation of cow-dung
the hon. Minister at 1-17 or 120 is concerned, as also compost making,

®. S. Deshmukh): I have only a
upon any very new points, I will

some of the points that were raised
yesterday.

At the outset. I admut that my
-mathematics is unable to keep pace
with the calculations of my hon.
friend, Pandit Thakur Das Bhargava.
"He equated one lb. of milk with
several chicken, and then gave the
wegtimate of what we are losing in not
utilising cow dung properly. I believe
‘that at least so far as the value of
vcow dung is concerned, his figures are
Jdikely to be probably nearer the mark,
But, so far as conservation of cow-

Shri D, C. Sharma (Gurdaspur):
‘With regard to the consumption of
amilk.....

Mr. Deputy-Speaker: Order, orde:.

are so many voices that nothing
«an be heard. I do not know what
«difficulty the stenographers might be
«experiencing. I would expect hon
Members just to listen to what is being
said here.

Shri D. C. Sharma: I came to know
“yesterday that a seer of milk is equal
t0 9 eggs. I want to kmow how many
«chickens can be equated with one seer
«of milk.

Dr. P, 8. Deshmukh: I am trying te
get this information and 1 hope, before
T conclude my speech. I would be able

to 2252 by the end of

The
.total number of urban centres in the

Indian Union having some sort of a

crease the existing compost production
of 2.2 million tons to 3 million tons
annually, and effecting an appreciable
improvement in the quality of the

cvompost prepared, by the end of the
Second Five Year Plan.

Similarly, we have not let alone the
rural areas. There also we have got a
scheme of intense activity. We have
already covered 1,000 blocks with the
appointment of inspectory for compost-
ing. These people have trained so far
nearly 45,000 village leaders and
farmers to prepare better compost and
utilise all the waste that may be avail-
able. This will show that we have
also tackled this aspect of the problem.

So far as the utilisation of cow-dung
as fuel is concerned, this, as I am sure
every hon. Member of this House will
realise, 15 a v difficult question
And, I do not think any sensible man
will suggest that we should ban the
use of cow-dung as fuel by law. It
will be a very undesirable piece of
legislation. All that we can do is to
persuade the people and also to popu-
larise gas plants which we have, more
or less, perfected. There is a scheme
that every block should have at least
2 gas plants because, in the gas plant,
we will not only get the fuel but will
bot diminish the value of the cow-
dung so far as manurial uses are
toncerned,

Similarly, so far as fodder is con-
terned, we have taken & large sumber
of steps and most of the suggestions
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which my hon. friend Bhri Govind
‘Dasji made have been given effect to.

I do not think shere remains any parti- -

‘cular important suggestion which we
have not accepted and in which some
steps have not been taken so far as
increasing the quantity of fodder is
concerned, which is very necessary,
and also its development.

But, all these things take time and
what is possible within the time and
with the resources we have, we are
trying to do, Of course, it is correct
that due to foreign exchange diffi-
culties we have not been able to sup-
ply sufficient iron- and steel for agri-
cultural purposes nor have we been
able to provide as much fertilisers as
there is demand. This has also come
in the way of going ahead with the
schemes of irrigation because the
requirements of foreign exchange are
not forthcoming.

But, in all these things we are
making a serious effort to develop the
quantity available so far as the cattle
are concerned and all the suggestions
which my hon. friend Shri Govind
Dasji made—I can safely say all of
them—are being implemented,

In order to give a few more details,
I would like to enumerate the items in
the scheme for the development of
food and fodder in selected areas in
village blocks. The important aspects
of this are as follows:—

(i) The appointment of Fodder
development staff;

(ii) Establishment of State Fodder
and Grazing Committees;

(iii) The establishment of Pasture
Administration blocks in com-
munity development blocks;

(iv ) The distribution of fodder seeds,
roots etc., produced by the State
Farms and the Militar;y Farms,
to cultivators;

{v) The feeding of selected cadtle on
balanced rations; improvement
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of pastures of State Gwémmant
Farms; and .

(vi) Construction of silo pits for
conservation of fodder,

The Central Government also does
not depend upon the initiative of the
State Government alone but gives a
subsidy, varying from 25 per cent to
50 per cent for all the above items, to
State Governments. In the same
manner, so far as compost is concern-
ed, we are giving every possible en-
couragement.

Pandit Thakur Das

(Hissar): May I just put a question?
Can the hon. Minister kindly give us
the details as to how much money
has been spent so far and the improve-
ments made so far in any of the areas
in the last 5 years in the matter of
additional production of fodder and
cattle feeds.

Dr, P. S. Deshmukh: [ have men-
tioned some of the figures in giving
the details about the Town Compost
Scheme and I.have also mentioned. . .,

Pandit Thakur Das Bhargava: In
reply to a question which I put in this
House it was mentioned that no money
has been spent in the First Five Year
Plan and in the 3 years of the Second .
Five Year Plan and only propaganda
has been done. I do not know how
the hon. Minister says otherwise. This
was the reply given.

Dr. P. 5. Deshmukh: 1 have already
mentioned that 1000 inspectors are
already in position in 1000 blocks and
they have trained nearly 45000
farmers so far as better composting is
concerned and composting is nothing
more than better utilisation of cow-
dung.

Pandit Thakur Das Bhargava: I am
asking about the increased production
of fodaer: now mucn has been
paid, how much has been spent and
how much fodder has been added to;
and I am not asking about compost.
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Dr. P. 8. Deshmukh: I have not got
the figures here. Probably, my hon,
friend’s impression may be correct
that much expenditure haz not been
ncurred. But, since we have got a
scheme, I am sure, we will be able to
implement 1t, though the process may
probably be somewhat gradual,

Then, the question was asked by my
hon friend about a Ib. of milk being
equal to 9 eggs According to Health
Bulletin No. 23, which gives the
nutntive values of Indian foods and
was published by Dr W, R. Aykroyd,
Director, Nutntion Research Labora-
tory, In 1841, the calonfic value of
cow’s milk, buffalo milk and eggs 1s
18, 33 and 49 per oz respectively
Ty mreans tiay dle caiornfe vaoue of
one 1b. of cow's milk 1s 288, and
buffalo’s mukk 528 The weight of
eggs which give the same calories
would be 59 oz compared with cow's
sulk and 1047 oz. compared with
buffalo mlk Taking the average
weight of an Indian egg (of Des:
type) to be i} oz, nearly 5 eggs
would equal a 1b. of cow’s milk and
8 eggs a 1b of buffalo milk

Pandit Thakur Das Bhargava: May
P take it that the reply given by the
hon Minister of Food was wrong. I
put a question No. 2071 on the 27th
September, 1958 to the hon Minister
and he was pleased to give the rela-
tive values of all these tlungs as
against 1 seer of milk. Was that
reply wrong because what the Mims.
has nid 18 quite different from
oneg

APRIL & 1080

Dr. P. 8. Deshmukh: This is some
question of detailss I have not
examined it and 1 will certsinly get
expert opinion so far as my hon
friend’'s contention 13 concerned. But,
I think it 13 somewhat vaguec and not
a scientific opinion that buffalo mulk
creates some sort of dullness in the
brain It may be, probably, good to
have cow’s milk But we know the
comparative intelligence of peoples
siting 1n this House also—those who
confine themselves to cow’s milk and
those who happen to have the mis-
fortune of having to take buffalo's
mulk (Interruptions) I am unable
to distinguish one from the other

Mr. Deputy.Speaker: We do not
make comparisons all are equally
good, whether we take buffelo's milk
or cow's milk, everybody 1s equally
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Shri 1 Eacharan (Palghat): Mr
Deputy-Speaker, 8ir, I congratulate. .

Shri 1. Eacharan* Sir, I congratu-
late the Mummmiers and the Mmustcy
for the assistance given to Kerala
State to tide over the serwous food
situation last year The problem was
very grave not only to Kerala but to
the whole country and the Ministry
tackled the problem wvery carefully
and tactfully The price in Kerala 13
very much higher than in other parts
of the country The purchasing
capacity of the people 1s very low
So the existing price 1s higher than
what 1t was existing last year in this
period So, somethuing has to be done
to reduce the price to the level pre-
vailing 1n other States Fcrmerly, we
used to get Burmga rice and Tanjore
rice and people were accustomed to
prefer the Burma rice  But now-a-
days Burma rice ;s not available for
the Kerala State Kerala i1s deficient
n rice

(Sitamarhi)
They can git from Russia

Shri §. Eacharan: It has to depend
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nght asking the Kerala Government
to purchase rice from Andhra But if
that 15 to be had, the Central Gov-
ernment ghotuld exercive the necessary
control over the purchases made by
the Kerala State

Much has been said about the
Andhra rice deal In this House it-
self when the matter was rased some-
time back the Food Minster has said
that he would await tae report of the
Commission appointed by the Kerala
Government It has subrmutted its re-
port On page 62 of the report, it
sBYs

“But when all the circumstanc.
es to which I have referred at
such great length are taken to-
gether there are stronyg grounds
for suspicion that tha deal was not
solely dictated by considerations
mtrinsic to the merits of the
situation ”

It further says

“To amswer bncfly the two
matters referred to m~. I find that
the purchase of 5,000 tons of rice
by the Kerala Government in
August-September 1957 was justi-
fied but that the purchase on the
terms of the present deal was not
having regard to the food situation
in the State, and that the pur-
chase resulted n avordable loss
to the State™

That 15 why I have said that the Cen-
tral Government should have the
necessary control over the purchase
made by Kerala This purchase was
made through a private firm at Madras
about which also the report says on
page 61

“The present dea! was for the
supply of the rice of the va'ue of
Rs 25 lakhs of rupees The

it would be able to undertake a
deal of this magnitude ”
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{Shri I, Eacharan) .

Though such an observation has
been made, the Government has not
taken any action and it has again en-
trusted the procurement work to this
firm. Not only that. The report of
the Commission has becn totally re-
jected by the State Government.

Whenever the State Ministers, es-
pecially the Food Minister’s and other
Ministers come for ccnsultation or
conference to Delhi, they issuc a
statement here saying that they are
getting the assistance and help re-
quired by the Kerala State. But
when they go back to the State they
say that they are not getting the re-
quired assistance and so there is dis-
criminatory treatment against itle
Kerala State.

The southern zone was working
well and so it has to be retained as it
is. Reports have appeared in the Press
that the Madras Government had
represented to the Centre that each
State should form a separate zone and
the requirements of Kerala should be
met on a State to State basis. The
reason advanced is that there is a lot
of movement of rice and paddy from
Tanjore to Kerala. I think that there
is not so much movement as is stated.
The movement was less in 1958 than
in 1957. Even this year the move-
ment is very restricted and it is very
low. Kerala was the market of
Tanjore paddy and rice and that was
the normal trade market and this has
to be retained. Even now, the Gov-
ernment of Madras has controlled the
movement of paddy and it issues per-
mits to take lorry loads from Tanjore
to Kerala. The south zone has stood
the test of time. On the whole it has
benefited the people not only of Kerala
but the whole of that ares. So, this
should be retained as it is.

As regards agriculture, Kerala is
utilising the maximum available lands
for cultivation. The telal area under
paddy cultivation is about 13'25 lakhs
acres. There is no scope for extend-
ing the aree further or reclaim further
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available for the use of our cultivators
and we have to import them. But
whatever is available is not made
available to the cultivators at a time

policy and procedure. The ordinary
cultivatorg are not aware of the pro-
cedure. They require these things
only at the time of their use and then
only they will approach the agricul-
fure doeparfment. THere are some
difficulties of this kind and they are
to be minimised. In the same way
improved varieties of seeds are also
to be made available when and where
they are required.

Malabar which was a backward area
is still neglected. Even also in
the appointments to service under
State Government there is mis-
management. There is large scope for
increasing the yield by extending the
irrigation facilities.

In the Palghat District there is a
scheme which was investigated and
recommended by the previous Gov-
ernment. The Planning Commission
has not sanctioned that scheme. I am
referring to the Kanjirapuzha scheme,
That is a big scheme which, if under-
taken, will yield double the quantity
bf foodgrains that is now produced in
that area of about 80,000 to 90,000
acres of land. This scheme was
investigated even before the First Five
Year Plan and was found to be very
I do not know whether the
Kerala Government has recommended
it to be included at least in the Third
Five Year Plan.

Sir, there is no use of having so
hmany big schemes which will produce
Yesults only after-some long period.
Especially in the case of Kerala
Serious food situation that is
‘here can be solved by glving more

;E
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irrigational faciliies which will yield
quick results I would request the
Planning Commussion to take this as-
pect of the matter into consideration
and give priority to these things

With these remarks, Sir, 1 support
the Demands for Grants relating to
this Minstry

Shri Kamal BSingh (Buxar) Mr
Deputy-Speaker, Sir, in the annals of
history our country has always been
a land of plenty attracting invaders
from outside right down the centunes
The Indo-Gangetic Plains with ow
snow-fed perenmal nivers and the
coast line of Gujerat have all been
famous m the world Yet today we
are faced with the food problem, with
a bad situation in which we cannot
feed our teerung millions Today the
yield per acre here 1s the lowest m the
world

Yet Sir when we speak of or when
we consider questions lhke land
reforms, and when we talk of trading
in foodgrains and other matters, 1
sometimes wonder why we have not
g:ven more thought, or why we do not
consider the mam, the most crumal,
aspect, namely, {0 increase the yield
per acre and to produce more food It
makes me wonder why we side-track
leave the most important issues

1 admit that land reforms and other
problem that come before us are im-
portant 1n theirr own way, but surely
we should not side-track from the pro-
blem, the most forceful problem which
1s i front of us And in doing so, if
we consider the demands and wants
of the agricultunsts, we will find that
what they want 15 more water, seed
fertilizers and the like

To me, Sir, 1t appears that the main
problem s of Providing more watel
Our water potential hag often been
talked of in this House I wonder why
Wwe do not give more emphasis and
devote our entire attention to the
better utihsation of our water

for Grants 10554
I am sure brother Members will

agree with me that in any part of

Indsa, 1n any corner of India, 1f an

agriculturist 1s asked as to what his
want is, how he will increase his yvield
his demand will be for water It s
not a hudden fact If thet 15 so, should

we not pay more attention, should we

not devote our energies more towards

this Demand

In Bihar, today, we have schemes of
the Gandak, the Kos:;, the DVC and
the Sone The Gandak scheme is st}
1 the offing The Kos: scheme 18
being worked at the moment The
DVC had given large promuses but
as yet no wrrigation facilities has been
released 1n Bthar So far as tne Sone
15 concerned 1t 15 the oldest canal
system in Bihar feeding the divimiam
of Patna, especially the District of
Ghahabad which 1s the only surplus
district 1n Bihar Af{ the moment the
Rihand will be discharging greater
supply of water into the Sone If we
do not harness this m time we may
have difficulties later on A substan-
tial amount of money has already been
sanctioned for renovation of canals.
But until preliminary work 13 done
on the new barrage which, I believe—
I have rebhmble information—would
amount to Rs 3 crores, we will not
be able to achieve good results May
1 therefore, urge upon the hon Minis-
ter of Food and Agriculture to use hus
good offices for the allotment of this
amount If these Rs 3 crores could
be sanctioned and if preliminary work
could be done on the new barrage—
RBs 3 crores 1s only one-fourth of the
total amount for the new barrage—
we can ensure better results Ths
should be done before the Riband
waters go into the Sone In that case,
I think, we can proceed in a better
way and we can also save some
amount of money in the long run

Apart from this—my experience is
confined to Bihar—] have been going
round the willages and I do not thmk
there 15 any part, any comer where
there 18 no demand for a tube-well, =
pumping set or for some other munor
yngational faclity But the de—
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mands are not met because, according
to the reply given by the Btate Gov-
ernment, they are short of money
It is true these matters are within the
purview of the Biate Government, but
should we not, in this House, try and
find out what are the actual require-
ments of the peasants? It is through
the pessants that our yield could be
increased.

LY

Again, 1 would like to make a men-
dion about the “usar® land, which
Jn U.P. comes to about 20 lakh arces
and in Punjab about 30 lskh acres. I
happened to visit the National Bot-
anical Gardens in Lucknow. 1 was
&iven a pamphlet there by the Dir-
ector, Professor Kaul of the Na-
4ional Botanical Gardens. He has
experimented on the reclama-
tion of usar lands at a fairly reasgn-
able cost, I think, when we are faced
with a food shortage, and the question
is how to increase our food produc-
tion, we should take into considera-
tion such schemes which would bring
in without very much cost an addi-
+tional output of grains.

Fertilizer is the second item in the
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staff etc., and we need not deprive
the cultlvnto;s of their land. About
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cultivator of the area for getting
a particular kind of seed. But
the emphasis today is mostly on
growing paddy because it is the
easiest thing to grow. There is no
dearth of paddy seeds. The dearth of
seed, say in my area, is in respect of

g

the Kharif seed; the deerth is
good maize seed, the early varieties
of maize and good jowar, and other
grains like that. The seed multipli-
cation farms in my area do not con-
centrate on those seeds. They would
rether have either wheat or paddy
because paddy especially is so easy to
grow. That is why I am against this.
I thought that we would have saved
a lot and that the registered growers
and the big cultivators in wvarious
parts of India could have grown for
us and it could have gone to the NES
blocks where we could have seed-
grain stores. It would have been
much simpler.

In this regard, 1 would like to pay



Governments, for, as a matter of fact,
the State Governments at the moment
are not m a posrtion even to inform
the people on various matters For
instance, I had personally made snme
enguiries about improved variety of
date tree and the ginger seed But
I was not able to Ret much informa-
tion or assistance

I would also hke to say a few
words on the report of the Agricul-
tural Administration Committee The
Agricultural Admunstration Com-
mittee have made certain very per-
tinent remarks and I would just men-
tion three points out of them First,
they suggest the replacement of 30 to
40 per cent of the admunisirative staff
because they do not consider that our
agncultural admmstration staff 1s up
to the mark This 15 a very major
point worth consideration The second
point 1 that the service conditions
are inferior to those of other services
m the Government If we wish to
improve our agriculture, the service
conditions n the agriculture depart-
ments should not be inferior to those
in other services The third point 1s
that the service rules have not been
revised 1n some States for as long as
25 years ‘These points, I think are
important and should be considered
I do hope that this report of the Agn-
cultural Admnistration Commuttee
would be gone into and steps taken
m respect of the recommendations

In conclusion, I would ke to say
that m our endeavours to increase
bur food output, we must realise that
the most important thing 1s to eive
not given that incentive I have no
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time at my disposal to make out my
case but there are so0 many things
which are mportant The most 1m-
portant thing 1s that they should be
left alone They need not be told 'of
the mysteries of land reforms  Let
them grow, and grow more The
fundamental basic amenities that they
want are roads and good admimstra-
tion on the part of the State Govern-
ments so that 1f our agricultunists
have to go for a loan, they could
get it on the same day and not spend
tume and money and wait there for
davs and dd4ys for getting a loan At
present, at every step, the egricul-
turist has to give, what 1s known
as gratuity So, the humble request
that I would ke to make 15, let the
agricu'turists have fundamental,
basic amenities such as roads and
hospitals Though they are not direc-
tly connected to agriculture as such,
they are most necessary

While we are discussing the sub-
ject of food and agriculture here 1n
Parhament or in Consultative or
other committees, the major issues
come before us What are they? The
major issues are land reforms and so
many other things But then we are
side-tracking the most 1mportant
thing that 15 how to increase our
food yield which 1s the lowest in the
world I can only hope that the
transformation in our approacn could
come before it 1s too late

Shri D A Katti (Chikodi) Sir,
looking to the food situation m the
country, 1 am rather forced to say
that unfortunately our Government,
headed by an emunent person like
Shri Jawaharlal Nehru, has failed to
solve the food problem even though
his Government has been vested with
all the powers, and if need be, with
dictatorial powers On the contrary,
in recent years, the food situation has
been worsened and especially thws
year the situation 1s hopelessly hor-
rble In spite of thus situation our
hon Muimster mn charge of the Food
and Agriculture Minstry says that
thus year it has been possible to get a
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bumper crop and that the food situa-
tion is quite all right. But what is
the fact? The Minister, it seems,
believes in the figures supplied to him
and he is satisfied with the flgures.
But I think he is not concerned with
the real situation. He is not concern-
ed with the lot that has befallen the
people.

Today, as we see, the situation is
tense. Never before have the prices of
foodgrains gone so high. They are so
exorbitant that the poor pecople and
even the middle classes are not able
to purchase the foodgrains or that
quantity of foodgrains which they re-
quire. These peaple ave living vether
in gemi-starvation conditions. Whether
the people are happy and whether
they get sufficient food is not to be
judged by the figures nor by seeing
the care-free birds roaming about
Connaught Place. But you must visit
the villages; go to the villages and
see the life. You go to any humble
cottage of any humble citizen and
see what he eats there and then the
Minister will come to know about the
position. I have seen. People are
actuzlly starving. But our Ministers
refuse to go to the villages. They
have no courage to see the real life.
They are afraid of seeing the real
position

Today, in respect of food. the peo-
ple are facing such hard times that
we must all thank and especially the
Minister should thank his -hrnyﬂnt
hunger marches are not stormung this
Parliament. This food problem is a
basic problem and unless this problem
is tackled successfully it will never be
possible to achieve success in any other
You can never make the Plan

;

there is no vision. For example, dele-
tries

and the suggestions made by the
delegations, I think, are not made use
of. Secondly, the peasants are aided
by way-of loans to improve their
land. But according to my informa-
tion and experience, the money {3
not spent properly. There is mere
First of all it becomes very
difficult for the peasant to get the
money. Secondly, if he gets the
money, he spends that money not on
the improvement of land, but ©mn
marriages of his children and so on
This is how money is wasted and
there is no improvement at all

Thirdly, rice zones-are created. My
constituency in Belgaum  District
comes in thiz Zone. Before the zone
was created, rice was available at 7
or B ennas a seer. But after the cre-
ation of the zone one seer of rice,
costs 11 annas The reason is every-
day hundreds of trucks are crossing
the boundaries for the police are so
horribly corrupt. I have never seen
such corrupt police; every-day they
are making hundreds of rupees. In a
public meeting I had condemned
this. Then, under the grow more food
scheme, unecessarily money is wast-
ed. There is an attempt to irrigate
the land too by spending crores of
rupees  Irrigation potential i1s made
available, but that irrigation potenti-
al is not made use of and fully uti-
lised for getting more food. So, every
attempt made in this direction has
defeated the purpose.

When the situation goes beyond the
control of Government, they condemn
the hoarding tendency, profit-making
tendency, etc, Sometimes they curse
the *blind God" for no rains. In spite
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whole issue and
practical and more powerful remedy.
trouble has started because

ative farming. This method is con-
sidered very novel and effective. After
the Nagpur resolution, the subject
has become a burning problem in all
circles and the subject is being dis-
cussed at length. Some people oppose
it. Even in the Congress there are
people who oppose co-operative farm-
ing. There are some who support this.
Those who oppose it say that it is
something coercive. They feel that it
affects individual liberty and it is not
consistent with democratic institu-
tions. Some express the fear of blood-
shed, this and that, as if the heavens
would fall if co-operative farming is
brought into force. Those who support
it feel as if they are doing somecthing
miraculous and it 13 going o make
“‘Iis country immediately m, m

But I feel this is not so miraculous
as it is propounded to be. As a matter
of principle, I support co-operative
farming. As a matier of principle, no-
body will oppose co-operation whe-
ther in the field of farming or in any
other fleld. My party, the Republican
Party, supports co-operative farming.
But at the same time, we feel that as
it is propounded, it is rather a half-
hearted measure. We feel there is no
socialistic and scientific approach in
it, rather a blind tria! and error
method is adopted. The main objective
to get more food and, I believe, to
te & sense of co-operation among
peasants. But the question is

5 M
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whether it will be possible to get
these things by this scheme.

1 feel that co-operative farming,
about which so much is talked about,
does not tell us whether land reform
will precede co-operative farming
and, if so, what will be the nature of
the land reform. To me it appears
that land reform must precede co-
operative farming end that land re-
form must be such as to ensure a
fair deal to the actual cultivators and
prevent exploitation. Without land
reform, any attempt to have co-
operative farming will simply be e
farcc and will ultimately fail. The
Indian Delegation to China on Agra-
rian Co-operatives have suggested
that in order to form Agrarian Co-
operative, it is necessary to create a
favourable atmosphere and that at-
mosphere should be one of equality
anc non-exploitation. In creating this
atmosphere, land reform will play a
vital role They further say that land
reform should have two objectives,
firstly discouragement of cultivation
by hired labour and secondly availa-
bility of land to thbse who want to
live by working on it. The scheme
behind these suggestions, I believe, is
to make the tiller the owner. But the
members of the delegation were not
bold enough to state that but that is
the spirit behind it. I also feel that
the land should belong to the tiller.

But mainly cultivation is done
through hired labour. The disparity
in land holdings will show how it is
true. The data collected in the Agricul-
tural Labour Enquiry in regard to
mal-distribution of land are repro-
duced in the report of the Indian Dele-
gation to China on Agrarian Co-
Operatives: 13'6 per cent of the peo-
ble are having upto 1 acre; 17°3 ptr
cent have 2'5S acres; 17'0 per cent
have 25 to 5 acres; 15'5 per cent have
S to 10 acres; 13-1 per cent have 10
to 25 acres and 4'5 per cent have mare
than 25 acres. These figures show that
about 17 per cent of the people are
holding about 87 per cent of the land
and 83 per cent of the people are

~
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holding 33 per cent. of the land.
Those 17 per cent of the people are
not able to cultivate by family labour
67 per cent of the land They culti-
vate this land through hired labour If
you want to check culuvation through
hured labour, 67 per cent of the land
will be made available to the actual
workers on the land. 50 per cent of
the people are such that they are either
landless or hold 1 or 2 acres only If
that land 1s made available to these
people, they will willingly jomn the
co-operatives and the co-operatives
will be successful

So, my submission 1s, to make co-
operative farmung successful to have
equitable distribution of wealth, <o
avoid a probable bloody revolution,
because the people are no longer pre-
pared to be beasts of burden any
longer Let not socialist pattern of
society be an empty slogan This land
can be redistributed to those people
who are prepared to cultavate it Com-
pensation should be paid to the per-
sons who are holding thus land 1If
this remedy can be adopted, I am
sure co-operative farmung will be sue-
cessful, otherwise, it will nuserably
fail So, don't unnecessarly hanker
after that and don't 1lull people into
false hopes

13 hma,
Mr Deputy-Speaker: That one

munute 13 gone

Shri D A Eattl: I will conclude just
now.

Mr Depuly-Speaker: I am. sorry
Now Shr1 K. S Ramaswamy.

Shri K 8 Ramaswamy (Gobichet-
tipalayam) Mr  Deputy-Speaker,
agniculture 1s the base of the Plan
and top priormty i1z to be given to
agricultural production But I find
that top prionty i1s given to the dis-
tribution of foodgrains than to the
production of foodgrams That 158 the
defect of our system If we really
want to attain self-sufficiency, if we
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want to increase our food production,
we should adopt the method of inten-
sive cultivation, and intensive culti-
vation depends on the fertility of
the soil, What have we done to im-
prove the fertility of the soil Here
I want to quote certain figures of the
anticipated requirements and actuab
supply of ammonium sulphate for the
past few years. In 1956 the actual
supply was 6 39 lakh tons as

the requircment of 6 75 lakh tons; in
1857 1t was 7 20 lakh tons as against
the requirement of 8 lakh tons, in
1958-50 it was 822 lakh tons as
against the requirement of 9 lakh
tons In 1959-60 we expect to supply
only 50 per cent of the actual require-
ment of 18 8 lakh tons

Then, if we look mnto the area
under food crops, whereas it was
25,22,60,000 acres in 1952.53 in 1957-
58 it was 267372000 acres, an in-
crease of 1,51,03,000 acres But inc-
rease 1n the supply of fertihser 1s
only 2 49 lakh tons during the course
of the five years

In this connection, 1 would Lke
to quote the relevant portion from
the Report of the Fourth meeting of
the working party on fertiliser held
at Bangkok in 1053, where they say:

“There 15 also a steady decline
in paddy yields in India from
year to year and this is attribut-
ed to the low organic matter and
nitrogen contents of the soil In-
tensive cultivation of land with-
out proper replenishment of the
nutnents removed by the rice crop,
lack of irrigation facilities and
uncertain rainfall conditions have
also contributed to thiz dechne ..

On the whole an increase of
225 Ibg per acre of paddy 1s found
to be possible by suitable com-
binations of Nitrogen and Phos-
phates 1n the various States

At present only a small fraction
of the total ares under paddy in
India gets the benefit of fertil-
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igers. The indigenous manures
are in short supply and there is
possibility of increasing fertilizers
usage if the fertilizer is made
cheaply available through Gov-
ernment agencies.”

‘Then they say:

“In Japan the yields have been
steadily increasing since 1890 as
a result of efficient fertilizer prac-
tice. It is estimated that the pro.
duction of paddy in Japan would
fall by 20 to 30 per cent, if chemi-
cal fertilizer 1s not used.”

Now when we want more fertilizer
to be given to the agriculturists, the
Government say' we have shortage of
foreign exchange and so we are not
to import much of fertilizers.
1 am told that by using Re, 1 worth of
fertilizers we can get Rs 3 worth of
foodgrains 1n rewurn. If that is so,
then, instead of spending crores and
crores of rupees on the import of
foodgrains—we are spending Rs. about
140 crores on import of foodgramns—if
we 1mport more of fertiliers, then 1
think we will be able to increase the
food output enormously with the result
that next time the import of food-
grains will be less. It will even re-
sult 1n surplus in food production.

Here I want to refer to the recom-
mendations of the Agricultural Ad-
mimstration Committee:

*The Committee has pointed out
that there 13 a general feeling 1n
the States that not only sufficient
fertilizers are not being allotted
by the Government of India, bhut
the fertilisers allocated are not
received by them regularly and in
time for application to crops.
The Committee has further re-
commended that centrally ad.-
ministered godowns, which are
conveniently situated in several
parts of the country should be es-
tablished 1o receive and store
fertilisers for supply to the con-
suming aress. The Commitiee
has also recommended that the
Payment of interest charges of
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fertiliser loans advanced by the
Centre to the States may also be
deferred till such time the fertili.
ser is actually required for use of
the land.”

The fertility of the soil is going down.
That is why for the last 4-5 years
the output of foodgraing 1s decreasing,
as can be seen from the following

figurea:

Tons
1953-54 - 6,82,34,000
1954-55 6,64,02,000
1955-56 6,52,62,000
1956-57 . . . 6581,88,000
1957-58 . . . . 6,05,30,000

So, it 13 gpang down every year. Unm-
less we improve the fertility we can.
not increase the production. So, I
am surprised to find that proper
attention 13 not given to this aspect.
The Commerce and Industry Minis-
try 1s not co-operating with the Minw-
try of Food and Agriculture in the
matter of supply of fertilizers
would say that the Food and Agricul-
ture Ministry should emphasize and
fight 1its case with the Planning Com-
mission and the Commerce and In-
dustry Minustry for the setung up of
more factories. Whenever any ques-
tion on this subject 1s asked they say
it will be conuidered”. Even to-
day the hon. Deputy Minister said
that plans for the factories will be
finalised soon I do not know when
it will be finalized. A production
commitiee was set up 1n 1854 with the
object of setting up a factories the
target of which in 1961 will only be
1,71,000 tons of fertilizer. When we
need 15 lakh tons of fertilizer and
when our indigenous production
now 13 only 402 lakhs, the target
for this factory in 1962 1s only 1,72,000
tons I do not know why planning
15 done m this way in the matter
of agriculture.

L o]

Then it 18 curious to find that when
we are in short supply of fertliser,
a lot of fertilizer 1s being exported
For example, tgke the case of oil
cakes. Here I would like to give
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some figures about the export of oil
cakes. The figures are as follows;

Tons
1954-55 - . . 39,397
1955-56 . . . . 1,62,702
1956-57 - . . 56,344
11 months of 1958 65,659

@il cake is a very valuable fertiliser
in our country; it is also a part of
the food of animals. So, this valuable
ol cake should not be exported. Its
export should be stopped immediate-
ly. Because of its export, the price
of oil cake has gone up from Rs. 18
per bag to Rs. 25 per bag. The Minis-
ter for Agriculture stated two days
back that farmers were not educated
in the use of fertifiser. But because
we are not using fertilisers, a big
portion of our foreign exchange is
being wasted for import of foodgraina.
Therefore, I would suggest that imme-
diate steps should be taken to survey
the soil, examine the soil and to edu-
cate the people on the best use of
fertilisers—what fertiliser should be
used and how. That can easily be
done within one year or six months
by the agricultural departments in the
various States if a proper machinery
could be set up.

The Agricultural Administration
Committee has again recommended:

“The purpose and functions of
the Agricultural Departments, ac-
cording to the Committee, should
be not only to provide facilities
for education and training the
personnel required for manning
the services connected with agri-
culture. The Agricultural De-
partments should demonstrate to
the farmers better methods of cul-
tivation and disseminate know-
ledge about these methods through
various audio-visual channels and
organise farmers for adopting the
improved tecMniques of crop pro-
duction and working together for
purposes of common benefit in
activities such as land develop-
ment, protection of crops, market-
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role of the Department of Agri-
culture though this is certainly
the function in the of the
Committee, of the Welfare State.
The Committee has recommended
that it is necessary for the agri-
cultural extension staff to concen-
trate solely on educating and
organising the farmers to produce
more; in other words, the depart-
ment should deal with techrical
knowledge and education rather
than trade in supplies”

But this is not what the department
is doing. It is concentraflng more in
trading in foodgrains and supply
than on production. Not only that.
Fertilizer is not supplied to farmers.
We are not given other materials
Take, for example, iron and steel. In
1957-58 the supply of iron and steel
was 60,000 tons as against the require-
ment of 3 lakh tons. In 1858-59 the
supply was 1,00300 tons as against
the requirement of 364 lakh tons.
In the case of scrap iron the supply
was 12,000 tons as against the re-
quirement of (0,380 tons. Because of
this shortage of iron and steel the
pricc of agricultural implements are
going up. Not only the price of agri-
cultural implements but even the
prices of fodder, bullocks, wooden
implements have gone up. So, the
cost of production of foodgraing has
gone up. But when there s a
demand for fair price I hear the
Minister saying that fair price has
been fixed after taking into considera-
tion all these factors. I would say
that the farmers lhoulQ be given a
higher price.

These people in the towns and
urban areas, workers, Government
servants, etc. I am afraid, are ex-
ploiting the agriculturists. They are
able to voice their opinions well,
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Let us not do something which would
need a Kidwa: or Rajaji t» come to
our rescue It will fail If there 15
increased production, there will be no
question of distribution If there s
enough producuon of foodgramns, 1t
a free market is allowed, the law of
supply and demand would vork and
prices will go down Prices rse
o Government go and purchase If
there i1s any hoarding or ;f any mer-
chants are hoarding, 1f the Govern-
ment agsk them to sell the oroduce n
the open market at the market price,
the price will go down  Instead of
spending crores In warehouses and
setting up an adrmunistrative machi-
mery, you can spend the money 1n
mcreasing production of foodgrains
Then the problem of the prices gomng
up will be naturally solved
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v dw e of @ www oo [T TS0 PR
T g feoonw Reeew R MW o st e s wert onrg o
W I g I B T My anre wfewf o R
Ty W e o o
RN AT A A I ree st Ay Faa ot
fs oF 7 qEmd W e gk faqYé & gt v & fiw Ow QuYfeqem
¢ 1 g e A wfwwrdm xaré wk § fooret e wrc fafagw
3 owg 0% & food qu @ wET & W I 6 W 59T KT AR
¢ ? wR g ot agwe Wi Qaf g v g ¥ aga Wt areE
oY & dwa XH AT ¥ WSE I ATHA Al § faed At fwew w7 WA
¥ &T wwar g1 Awge, afem, doy Y, fad > wraw &A@ Y WK
WAy, NICRY, 0T, Aver gtz APt Y ¢ o & At F R A
T vT v Wa N wemd w s % wowen g fs oy wak M &y wr

AT FAT T R AW H | A & WY

geEI § W W oy dav el sy
¥ 0% W SN WA § w fea
Jrar &Y varer wem dur Y W W

feorsperfer v fs yw Qv Wi



10573 Demands CHAITRA 18, 1881 (SAKA)

gu wafeat faar we & 3wy s day
farwd s Iy foavd fy &are waard
XA yogaaA wr of fm g A
foat wrow &= feg & 1 R oY
aaear § A T W Ay awdr ¥ @
qaReT § R ot @@ avg & Wl @
fad Wy a1z ¥ §, ag w1z A few
At & vavan &=y @Y, o fad ¥

T ¥ Serar fars oY ¥ awy
£ 1 wT fomrr ® qawr 59 S A
forerar & A anfordt Al 9 W W
forereft +Y ifere w2 &, dzra @A
wet & 1 fagw fedl ag wer mar ot
fs 3 & T IgeT v ®{ AT
qEGl KT AT 7 g8 ar £ 78 0t fe
WE W WA WEgg | wewt a7s
& %P1 QT 4T o WA A & W Q@A
W AT A ATRT FATET A O AT,
gufad & QI A0 97 THAE | WIWY
TR & T A€ 1A § Wy =y 7 femr
wt dar = a4y & 71 fem A7y & farw
s dara &7 A%Ar 1 fEEW
arfarst T qraga~aT & fw ¥ 9
feqT 1, A1 IJOET A q1 IN A
forerm wifg@ QY s & A femmr
¢ @ WY sarmr AgAT € ag ) nAY
AT § HC O JAHT IqHT AT A1
wfew #vm 4@ faecly 3 S
T TR

aGE 81T gwTar Imar ¢ fE eaee
¥ adfr wQ, A dzrare a@ AwA ¥
X8 1 T0T w7 § for faet &y g
STEHT T T & WY rw-ry & 91
TR 7Y ford § | ap wAA wwd
& % ST ar § forw F onfw |
WA wge QT TH A £
wT forw & qra to—ty A wlvr @
M T wawe ¥ w3 & wd @ A
-aare § o wg qw @wr A i F

WTT I & I97 Iga @« fear v g
& 7 zar ¢ % ww o & Aefy o & Foriy
AW T S T A v o A
WA § | TH AvE A OF wTEEY o
a1 € ¥ 7 9T § 1 9w @ Qe
S AT AT ¢ @Y FAT A o Ay Qe
g1 2 ag ag 9mar § 1 gEfed. aroht
s 3 fw ow ®E F wv @ faan gw
at® & a1 I |w wT wT g
TEE AT £T ATq 7z amw o § f @
aIgT #1 Igq ¥ wAgA Forar § W
&ré 3t 5agT AUt A9 B wT e
fagdam afrgrar g1 & 7 wqA Tgr
9T $fa ==t ¥ qur fs w9 s
fe It & & v WA g and
& & AAFT ¥ fapar qewy foom ¢
IEN w5 & gfswars @ wex @
e gl F7HT ¥ Ty ARV Y §
T fER At AT A1 gware o wWle
¥y § Uz e Ay AN ¢
& 7 Ty § f& iwad & am Raw A
QAT W I wT AR AM7E £

W e %o o : I oA & Q2
g1

oft X oid v ar ag Iix
I aw Al i e 9 7
AT



10575 Demands

[sr Ty «it]

ol goRR ARl & ge #
e vt § 1 & wnwar § fe s
R T we -2 femrt w & o 0%
wwwr o & 5 o ay awdt 2
Lk okt ik 4

YA w7 FEar gL W § o
Arer weAre & fays fowelt & foresd
wgr 7t & i o o ® WY A og a7
faar @ F 2@ avard & 39T #t ww
§T @ & | wTeT W omer R
sefrer ghar § Fie 7 a2 g @ | oy
w0 TF IF wTR AN FETEY WA )
R Qo fro & wT w3+ ) vF Tay {ex
¢ gt ox eward dare ¥
& v A wfwe a9
£ 1 AT T QX T QT A A
nqr ¢ WYY TR TEIC W g8 7 G
yfe @ mé ¢ o\ oF gweay uraE A
et gr ok 21 F wger 3 fo e o
o W T &

wranifren ¥ avr ofr w8 T
7oA =T gardr ot & o I w7 Ay
¢ fr swmifes & wfg § fegeom
7 qAY gy fgd WY 39 aver @
et @ 1 #faw Jr A 2 v oW
FVETT FT TEY AT TR AT W & a1
sae Fenafer qrfew & aw & Fm
TT FT AT ATEH, T ATH 67
AT A TE F17 | TOET KO0 A
¢ fr w oz safer o gwre faS
& g 77 § ofgw 37 § forsrin ¥y #r
qarer A gw § afew A
o & w7 & 7 2wy § Fr A Fr-
wfen wifdin & o @ @ qu &
¥ & gy s & iy qawa )
T 170 TF & % FTETT X ot
F e dare At it § S W
o & fod darc afy st § fs @
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wyifer sl o oo i, sl
wfes Fwer e fede wolt €1 A
waw § fe wre o qeds qwnie gl
& 3% o o w aawe @ o
wT RN G | Y Y T gt remifea
sl e foar mr §, wgi ® W
masgémmn v ¢
WY Ty 9T WY e Y fivwan )
agh ¢ frdt w oY soef ar @ fodt
v fear wrar §, fweft % w femr o
e dager o em g, aT W
o ww ¢ et Ay ok Wik W
wA % ¥y faar wror § W ey won
g grar § Fe wrE ueft qwwd w1
w2 §, Wt zar fgwwd w1 w7 o
¢ W Bt o ww s, e
forert ¥y w7 A Arn §1 81w e
35 ¢ fe Oy wiaifes ¥ % ooy
t f& w1 st 1 1 o ot
wreirefrey & gy e urd ) wore T
et & Fravefrey anr § At I
fad srfady a7 77 W wf aE @
A9EY 37T f77 FARA &G FTATEIM )
wrqwr feAmeT ®1 e wifa
Fam T afey oy I ogfa w1
qiFT ¥4 & {1 frarn & dor
FoT fed e qw w3 § A e
aeT ¢ fF omft a% s fr A ¥
or feem & gz o qwer Ay fan
T & o fY gTew § A gy dw R E
fe 3u% wfa femmay & wror v I=me
it v femraedt ot @ 1 a7 W
g & 5 fenml B wwm o W7
! ar un . wrefawfie sTw
7% 7% fag *+ ffad fs qg wrax
t 1w & & wg & fdea wew fr
% W1 UTAH XA QT ® W
Wz et § o forr & fie wre qareet
&7 wTeT F9rC Fewrar wgd § aveed
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oY we w1 wrer e wigy €
W ™ o 9 oy YW AT e
o™ § s wre fuwmr W g
wpfad qpwmt oY oy Wit ey g
furt & ford wor & wor sy el ol
o & 1 w1 vy 1 2 i Tt WA
& 7 orey § T el Iu® ¥ | aget
% fad qgw wrd afew oY e @9
vy &= gor § SR dw T ag WA
v R ¥fF wor gfe feare & fog
gy sqweqr At § W S A -
T W gTHA KON qun ¢ eefed
firaT &Year & fr e AT A @y A
agT

gadea w1 waw ag ¢ v fawm
fenr @ 9% faed i et mf w0
97 3 97 &7 faer s | e v Ew
TERY § AT BT ATET A1 § WOH71 59
& g A %7 & fag wrgm feora
YT WeTar g gar & f amet &
¢ wreedt T {777 & - e Az
¢ WR A ZgEeT § S Sma 20
WIT WY ¥EH AT KA NET § Av
a7 a5 § fr um Ty mefaay &
R FT FA

% fraea ¥ o7 @ Wy 2z 7
fa i Fq TFT @G T 1 FX T
TH A AT KT AT R FE AT E [ oy
feft ot frcndt ot a7 w1% Fom 7
& avn fr wEw fear #1 53 o
WY & foad oz ™ F WA N
ATy Joré T T § | Wt A arag
2 & aw aw fram WY sy ere &
e zm @ fodi ofew o w@
Tortel ow aw fomm o 8) gt W
e ot A W3 W9 g @ A
wrw ¥ & T WA S e -
ICC AN wiw g W = el
* g ara wfy fear ag wx W @
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YT O FET agr A 9T AT
o ) wiwd & wgwr g e v @
oY a7 ferare w2 wre ot faf 12
W g A T W o @
I A 57 T 5 gt famam 2 e
e dm gt few draz v ¥ fv &
LA AL

s fao wo &8 (WEIEIY) .
IS AEYET, 3T W A AN WY
forfir § Ta% @vaew & w9 W W
TE ¥ ¥ AT AR 7 ae faEe
w1 & guw g W wEon
g T wErm RO @ oF amEr Y
TH W& A IAET AGA TEATA
TA7T FE

A @ A H WM
TaaT wemE A Az fE A
A AT St AR 2w F dw g A
T o A g TR & 9
s SR gt e gt TR
WIE G FAE R LA R
e % sl I o
T 919 A1 AW ¥ IT  AT-AT HIAL
1 wTaTd A-we & 3 fo fr
st tw Wi wA Wi AT g
s&r 75 ¢ i I weel vy amaR
a9 7 fFAer gro osear EeE
fear, o W) gAY R Y At fE
qiffer ¥ §7 § o farraw &
W@ ¥ ATty 7 g W &7 qs-aAw
®TH @ W T aifent w5 o7 w
TAE 9 A OF g AT A
WiT & TawT # woAt AT W R E .
W §TpEe ST @13 W 97 9%
@R Eg W ow wE
f & a4 W @A ¥ T A A
f TR ag yTgnifE ey
9 Yo THTY ¥ Hifaw veelt aw anfe
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* o o fr o dwd vt
® IRAIR WRAHN AT 1 wWe

FAAEATEGTA §T Nfrgm re s
£ I o THT W difaw vk Ay
ofare & O @ I ¥ 1@ N-
Wex ST AT FT TRITQOA=TT AfqW
q ATy aw Ay wirey & fod ag wer
Hargen ¢t frak dw &
sfa ox  fewr w1 WTT d=1 g W
gaR & Y W ;g 17 o &
qafe 1 woA@d | gar Jf o

&g ag AT g A f gt
age ¥ it & a0 e aTe & g
# Wy ® e § faer a@ g
fer o i@ T T w g A
femr 7 TR w @I e ag ¢ e

# waw et W W
ﬁgmamﬁm-
swya framr s Wy H
W & g A W fe I g
Fewg o far W <
@t ok few § foar qagr  dfew
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TEET TR SoF TOR ¥ dar fip
QN wrfyd ar & affpwr ¥

W1 R F R freiared wrifirdem
! W7 ¥ yAw e ¥ X o @
¢ & g Ty s gas
gawer g fn fawdd o e & oY
ST €Y 7Y § w® ¥Aw Jor 2w
& syard oW WY frow & fed @Y
a1 xR I ¥ frR ¥ A
F A ma ¥ s der R o
ax Y faa mfes wad qmE ag
v g ¢ e fas v @ ok
N R sl v & W Ay quR F
gerw a8 Qe fie daer o wqw 7
ot o A6 fedftaw, % wfafom
"T 9% 6T 9 ¥ yvaw § fov
W faeE w1 g7 S w9 @
FRTE W W w@ew ¥ fow oqr
TR AT & | WW d qgr 9T I9WT
g X TweTy AT § 5 ae-
wggx wer w1 fis & wiafafa g o
T g NAT wTETT & AW &6Y
& oY% Iuer @y g€ ¥ v @ Wl

TE M WYL AT A T § FEE 3 WA
wafadt qoere & Wi & O e v
dver Qor ot M (e R
¥ sufedt T T @ Juw & Afar
¥ AT qoaew ag & fe



i TG AT FAN Yo qIRT § A
{1 @y aw F¥ qeart o Wew g7 ¥
qATE AT FATH } AT 7 TE WA qEATY
gree X ¥ e wivw o &4
qeATE FTA

v & quAr w2 o fore
TR AW F AT IR I R E, -
T i T W At qJw A faory
WY AT, WA O QW
faorslt qgas & smwer § 8,
v s fiedt ma & oF Y A
v g T ¥ FEe AT A
e & A9 SpTT &K At IEA W\
e s faar ? & wwwer g fE
g AN gET WA AT ¥ §TT W
wEErd qee ¥ a7 wfagw A
1 fewamt qwen § ag e Frewie
werfeimw & @ wnfefes e
W = § W fe W S W
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frret & ared fear Wi o 3«
wTaaT N fo 7 gr AT &t arT aw
¥ g ¥ foa &l fawremé o3 r

T W F o i owme Wi
faizw o wgar g 5 a@ wOw
T FT AT §F ATY IO R W
TR & weArd & v & fag
T g1 & N frder s e
WY MA Y WATHAX F AR & fAQ
fedt woom ®t w9 At wow AW
grm e T w1 Aed & dwT Iy A
a% @y afac aram §1 W
g Ww A 5 feawr awr gz W
e & gar &1 far fxat ag Ot
® FEH & I gAY @ ofAr
&, 7y e ofae Faw @i
& @t uo ot frafg w7 @ &
T W AR T A g T
R § qrEr-arE aafaay s faig
T FET TE T 97 gAT @ W
AT § §IY W WITE 3 I PR
WWRE AT Haownfew@
wtor ¥ feelt wore ot 2w o gfv &
AT &

W T STRY & q F W
A ¥ gy " gt § e e e &
qI 9T §Yd 7o % ARE @ WK &Y
HIEHY T 9T A g WX Yo WIEHY
TAT A T Y @), 999 w1
YR A I o A TR
ot &1 few W A F Y S
qg %19 §7 @ § IT% a1 A T@ TG
e ot § T wRAE WK @ ¥aw
10, Y T AT N wfe W
v 1 OH TERY o @ @
MR AT L)
W A g oy § fe g fa @
AT WAT-HAY H G FY AT FAET B
T w0 ¥ e st R, 3 fF @R
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Jareaw wrew © s fafaeeT anew
wr gfaa

Bhri A. P, Jaln: We have passed
through a very bad year, a year of
scarcity, the like of which did not
occur during living memory. Statis-
tics have been given in this House
more than once, but I would like to
repeat them because they are wvery
telling statistics. In the year 1858-57,
the total production of foodgrains was
cf the order of 68-8 million tons. As

million tons, In other words, in the
production of foodgrains, there was
a shortfall of 67 lakhs tons. In the
year 1057, Government had released
either from the Central godowns or
from the State godowns a quantity of
30 lakhs tons for being sold through
fair price shops etc. In other words,
it means that as compared to the year

in the year 1958 there was a de-
ficit of 107 crores tons. Now, that
‘was a very big deficit. And we were
faced with a very difficult situation. I

APRIL 3, 199

able level. The prices did go up, and
the prices did go up to a level which
was quite unprecedented.

Taking all the cereals together, the
prices in February, 1958 were 95,
treating 1952-53 as the base with 100.
About the end of September, these
prices went up to 114'6. Now, at the
end of March, they have come down
to 100'8, So, there was an unpreced-
ented rise in prices, but fortunately
now, there has been a substantial fall
in the pricc of cereals.

Similarly, the price of pulses in
February, 1958 was 78, and it went
up to 1273 in the beginning of
February this year. Now, they have
come down to 1159. While dealing
with pulses, I would like to inform
the House that it is possible to import
wheat or rice from abroad, but pulses
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Then in fact, some people are appre-
hending that as a result of the forma-
tion of the zones, the prices of wheat
etc may come down too low in cer-
tain areas We have been giving
thought to i1t as to how we may not
allow the prices to drop too low 1
think we will be shortly announcing
our policy in that respect

1 «<aid that we have passed through
a very bad year, but while the prices
did shoot up, the supply line was
mamtained, and 1 can say with some
suggestion that in spite of the fact
that such huge quantities had to bc
moved m all parts of the year, and
even during the rainy season and m
tar-flung parts of the country, the
supply line could be maintained
That our people could stand such a
dufficult period is an indication of the
soundness of the Indian economy It
is also a proof of their courage and
fortitude to put up with difficulties,
and while there may be difficult
situations created in future both 1n
regard to food and other things, yet
it should give us confidence that f
we are determined to achieve certain
things, we shall achieve them. The
g:g;nhunauundm!ndmdamnd
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Hon Member Shri Asoka Mehta
referred to page 4 of the Food Minus-
try's Report and pointed out that there
had been wide fluctuations in prices
That is perfectly correct There have
been wide Auctuations Another
hon Member, Shr1 Nagi Reddy, said
that the Report had said that the
prices had not gone up as high, on
account of certain actions taken by
the Government, as they should
have done That can be anybody’s
conjecture We did do certain things,
and I am sure, that as a result of the
steps that we took, the prices were
arrested at a certain level That does
not show any sense of complacency,
1t speaks of the reality

Shn Asoka Mehta said that we had
nol. done enough to stabilise the
prices In the White Paper that was
1ssued 1n August 1958, 1n principle we
had accepted the policy of price
stabilisation I will read out a por-
tion of the White Paper

“The Government agree with
the view that the parity of prices
between foodgrains and other re-
lated commodities 1s of very great
importance, and m fact, the differ-
ent Ministries concerned and the
Planning Commssion have been
constantly reviewing the position,
and have been taking steps from
time to time to control the prices
and to maintain the parity to the
extent feasible

“The Government have come to
the conclusion that while the
commuttee of the economic Secre-
taries which 1s a body simlar to
the one suggested by the Food- .
grans Enquiry Committee can
continuously review the price
situation and put forward ideas to
Government, the ultimate policy
decicions must rest with the Gov-
ernment at the highest level The
problem of prices is a complex
one, and admits of no solution
It is basic to the economy of the
country, and the Government
eannot leave the policy decision to
any official or non-official body ™



In his speech yesterday Shrn .Asoka
Mehta agan emphagized that the ques-
tion of fixing prices should be left to
a body which is solated from pres-
sures. *

Shri Goray: Insulated against pres-
sures.

Shri A. P. Jain: Insulated from pres-
ures.

In the context of planming, when
we have to mantain a certain level of
prices, there ure s0 many complex
factors and there are so many con-
ficting considerations which have to
welgh 1n the fixation of prices that a
matter like Yhat cannot be lelt Yo any
body except the Government That s
what we said before, and that conti-
nues to be the view of the Govern-
ment That 1s, the Government wil)
take upon itself the responsibihity of
fixing prices as best as it can, 1t will
consider all the various interests, all
the different aspects of the problem,
and then fix the prices We cannot
absolve ourselves of that responsibi-
ity It is not that we did not do any-
thing to stabilise prices I have al-
ready said we stepped up imports

As a result of certain recommenda-
tions made by the Foodgrains Enquiry
Commutiee, we started internal pur-
chases, procurement of the stocks in-
side the country The House 15 well
aware that after controls had been
lifted, there was no purchase made
by the Government insmide the country
€xcept as a measure of price-support
in 1955 when we bought some wheat
and a Little coarse grain After the
recommendation of this Committee
had been accepted, we started i1t as a
matter of policy to make purchases

In 1887-58 our purchases were
nominal In 1058 we purchased
8,50,000 tons of foodgrains, mostly rice
~] am converting paddy m terms of
rice. In this year, our operations have
beer on ® much wider scale, and up
to the 1st of April, that 1z the end of

AFRIL §, 1980
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March, we have purchased nearly §
lakch tons of rice and paddy on Central
and State Government acoounts, It
will be observed that our operations in

tions, Tlmitations on advances by
banks, hicensing of trade, price con-
trols, requisition of stocks, fair price
shop operations etc, with a view to
stabilise prices 1 admut that m spite
of all these efforts, prices went
very high, but 31} was a period
scarcity, a scarcity the hike of which
we had not seen before, and therefore

could not fully control the prices
There 15 a liiit on the effectiveness
of these measures because ultimately
it 1, the law of supply and demand
which regulates prices, and when the
supply falls far short of the demand,
then all these reégulatory measures
may produce some effect, may influ-
ence the price but they cannot totally
control the prices

It 15 with that object that we have
taken a decision to undertake whole-
sale trading in foodgrains by the
State Now Government's provisional
decisions about State trading have
becn placed before thc House Some
hon Members have been critical of
them Shr: Asoka Mehta accused me
of watering down those proposals. Ile
<aid that since the National Develop-
ment Counci]l took decusion to the
effect that the State should undertake
wholesale trading in foodgrains, we
had 1n framing the detafled scheme
very much watered down the inten-
tions or the proposals of the NDC
In fact, he said that our approach had
been halting and we had not proceed-
ed with sufficient speed.

Now I will prove from the text—
snd phrases—of the decisions of the
National Development Council that all
that we have done and all the main
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features of our scheme are based upon
the proposals of the NDC. The first

by

State’, as interchangeable terms. That
is, they mean the same thing. In
certain parts of their conelusions and
recommendations, as published by the
Council, they have used the expres-
sion ‘socialisation of the wholesale
trade'; in other parts, for the same
thing they have uzed the expression
“State trading in foodgrains’,

Now, the first decision was that the
State should take over the wholesale
trade in foodgrains. For that purpose,
they had in mind s fina! scheme and
a provisional scheme.

Let us see what was the final
=scheme:

‘“The Natlonal Development
Council emphasised that the pro-
gramme for setting up 1900 pri-
mary marketing societies serving
mandi areas should be completed
during the present Plan. Market-
ing socleties should be linked with
village co-operatives which should
serve as agencles for the collection
and sale at assured prices at the
village level. This should make
it possible not only to get larger
supplies of foodgrains for meeting
the needs of the urban areas but

CHAITRA 18, 1881 (SAKA)
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through retailers and consumers
co-operatives”.

S0 m working out the ultimate pas-
tern, we have borne in mind the direc-
tions of the National Development
Council.

Then I come to the interim pattern.
They say:

“The wholesale traders in every
State should be licensed and they
should undertake operations on
behalf of State Governments who
would take from them such por-
tions of their purchase as might
be considered necessary”.

That is, they contemplate two things,
one, the licensing of the wholesale
traders and second, authority o Gov-
ernment to take a portion of the stock
bought by the traders for distribution
through the Government agencies,
leaving the rest to them. What do we
say:

“In the interim period, the
wholesale traders will be permit-
ted to function as licensed traders,
who will make purchases on their
own hehalf but shall pay a speci-
fied minimum price to the farmer_
While Government will have the
right to acquire the whole or por-
tion of the stocks from the licens-
ed traders at controlled prices,
the traders will be at liberty
sell the remaining stocks to
retailers at prices not exceeding
the controlled prices”.

£z

An elaboration of the same thing.
Further, they said:

scheme of State trading in food-
grains which should be sent to
the State Governments”.

In pursuance of this directive of the
National Development Council, =
Working Group was set up.
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Pandit K. C. Sharms (Hapur):

"Wholesale trader’ means cne trader
in one mandi or many traders in one
mandir

Shri A. P, Jaln: I will explan that,

On this Working Group were repre-
sented the Ministry of Food and Agri-
eulture, the Planning Commission, the
Ministry of Finance, the Reserve Bank
of India and the Stafe Bark of India.
The Working Group worked out a
scheme. That scheme was sent to all
the State Governments for their
opinion and comments. That scheme

more than one occasion by the Cabi-
net. The W Committee of the
Congress also gave some thought to
the scheme of State trading. The NDC
Bas again examined this scheme
thoroughly, All the Chief Ministers
were there,

Now the scheme which has been
placed before the House is the result
of all these joint deliberations. Shri-
matl Renuka Ray called the scheme
haif-hearted.

Shrimati Remuks Ray (Malda): I
mid—mountains of labour bringing
forth & mouse.

Shri A. P. Jain: Now these are all
the mountains, the brain of the coun-

who have given thought to it.

Mr. Deputy-Speaker: Which means
therefore a mountain of labour.

Shri A. P. Jain: But it is not & mouse
that has been produced.

Pandtt K. C. Sharma: She wanted a
tiger to come up.
Shel A. P, Jaln: It is s practical

it Remaks Bay: What bas the
ot Beod. :

APRIL & 1988
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Shri & P. Jain: The West Bangml
Government ‘okayed’ this schame. .

Shrimati Benuka Eay: Did' they not
sy that without retall 3
would just not Be possidle to the
scheme?

Shri A. F. Jain: That is 8 matter of
detail.

Shrimati Renuks Ray: Is it not a-
matter of recant experience?

Shri A. P. Jain: I will come to the
question of retail trade. I can my
about this scheme that all the major

Shri A, P. Jain: Bodies. The National
Development Council, the
Commission, Ministries, this and that,

Shrimati Renuks Ray: Why not
exercise your own judgment?

Shri A. P. Jain: Now let us see what
the Communists have coatributed to,
or suggested gbout, this scheme,

Shrimatl RBenuka Ray: Nothing,

Shri A. P. Jain: We sent the scheme
to the Communist Government in
Kerala. They sent no gpinion. Have
they no opinion? Is the mind of the
Communist Party blank on an issue
like this?
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paddy. We are going 10 huy wheat
also snd we will extand our opera-
#ions 83 we go on increasing our or-
ganisation. That is nod & major pro-
posal of which he can be proud and
say: We Dave whittled down the
scheme. says that taccavi loans

-~

ye
EE‘
F
g

ernment bad in mind. I do not know
whether Mr. Nagi Reddy is repre-
senting the mind of the commumist

for Grants 10494

which introduces wholesale irad-
ing and buying in these lands?
Very simple.”

Shri A. P. Jaln: To e¢liminate them,
Shri Hem Barua: How?

Shri A. P. Jain: Turn them out of
the trade.

Shri Braj Raj Sipgh: Give them to
munims and gumastas?

Shri A. P. Jain: I now turn to cer-

g%
!
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a substantial portion of the
wholesale trade in the country”.

A very wise counsel and I have
greatly benefited from it. In fact, it
is for that reason that I want to work
out a sound organisation which may
not be open to risks, to dangers and
that is why during the interim stage
we are utilising the wholesale traders

I ask one question. Supposing today
we decide that we shall not use these
wholesale traders. What is the alter-
native? Co-operative societies are
not there. The only one alternative
is to employ a large number of gov-
ernment servants, a few lakhs of them,
to mske purchases in the villages.
(Interruption). Will that be a better
machinery—a few lakhs of govern-
ment employees, petty employees get-
ting Rs. B0, Ra 78 or even Rs. 100
going about throughout the country-
side and mgking the purchase?

We have discussed this alternative,
There was not ons man who gave sup-

APRIL 8, 1830 jor Grants

port to the idea that in the
period 1t would be better to
State trading through the direct em-
ployses of Government.

Shrimati Remuka Bay: May I ask. . |

Shri A. P. Jain: I am sorry. You
can ask questions at the end.

Mr, Deputy-Speaker: Order, order.

Shri A. P. Jain: Even agreeing with
Shri Asoka Mehta that the same per-
son should not be utilised for both

if
we take a part of the stocks from each
of the wholesaler then we will be

provision for that, nonetheless—if it
is a major difference between his
scheme and ours—I am prepared to
examine it. It is not such a major

thing,

The real point is whether during the
interim period the co-existence of an
agency buying for the Government
and of the wholesalea trader doing
trade on his own account—of course,
under regulated conditions, subject to
controlled prices—is esgential or not.

I have tried my best and I have
not been able to find any alterna-
tive. Many newspaper writers have
said that it is not a scheme of State
trading. Their main objection 1
confined to the employment of the
wholesale traders. But not one of
them has suggested any alternative
shemer a3 5 what we can do and
how we can eliminate them. I am
working in a practical and a real
—ay. I have to face a real situation.
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rice and also a substantial quan-
ty of wheat either on the Central
Government's account or on the
State Government’s account.

Another point which was raised by
shri Asoka Mehta was that he did

‘RE

s his objections. I still feel that it
will not be good and useful to create
a corporation only for the interim
period because in the ultimate pat-
tern it will be the village co-opera-
five society, the mandi cooperative
society and the apex ca-operative
society which will be handling the
foodgrains. So, any scheme of cor-
poration has of necessity to be con-
fined for the interim period Why
do we not want it? Once a corpora-
tion is created it will have a ten-
dency to prolong its life and to the
extent that the Corporation becomes
powerful and works well it will
postpone the establishment of the
ultimate pattern and vested interests
will be created. Angther reason is,
as the House knows, that we wani
%o control the prices—I mean—
Jegally control the prices and to buy
at the controlled price. There will

sary but what we have
us consider that
we have guined a little more
parience. In fact I may

hon. Member that even the Sute

jor Gronts 10598

Government which had mooted this
idea of corporation saw our point of
view about this corporation and did
pot presas their demand for thatl.
What we have said is a reasonable
thing. But I do not rule it out. It
a need arises surely a corporation
can be set up. There is nothing so
fundamentally wrong about the cor-
poration.

Another objection was raised by Shri
Asoka Mehta that we turned down
the recommendation about the socia-
lisation of the wholesale trade in the
month of August, 1958 and shortly
thereafter the National Development
Council took a decision in favour of
socialisation of trade. Now, today I
am in a position to explain why we
took up that attitude. Shri Asoka
Mehta in his report has observed
more than once that Government's
entry into the market in a period of
scarcity is  highly dangerous. Ii
causes all kinds of upsets. Now Shri
Asoka Mehta’s report was submitted
to the Government sometime in
October, 1957. Immediately after
that, there followed a period of un-
precedented scarcity. I we had
taken a decision for the socialisation
of the trade at that time or if we
had entered into the market in m
big way, would it have been the pro-
per thing? We entered into the
market only in two States, that ia
Andhra and the Punjab. In the south
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Miniitry of Food and Agriculture to total production of all the cereals
work out details. We took the deci- in that year was 43'9 ‘million tons.
sion at a time which was a favourabls As against that—J] am leaving out
time and not at a time which would 1957-568 whith was an excepiiosally
have landed us in difficulties bad year—in 1956-97, the production
I know that some Members may not of all the ceremls was §7'3 million
agree with what I have said But I tons—that is, an increase of nearly
want to assure the House that we 14-4 million tons. The figures for all
did our best under the circumstances cereals and pulses in 1851-52 was
to work out a scheme which may lead 51-2 million tons and in 1088-%7 the
to State trading without causing figure wes 688 million tons. This
major upsets in the food position of year it is expected to be 70 million
the country, from what I have seen tons. That is, there has been an in-
some newspapers say that this is not crease of 36;7 per cent in the produc-
Btate trading, but have any of them tion of foodgrains in 1938-89 over the
said what they mean by State trad- production in 1951-52. This is In
ing, what they want us to do? Has spite of a number of difficulties that
anvhody suggested anv scheme?. ... came in our way—difficulties of short
(Interruptiens.) With all conscience supply of fertilizers, iron and steel,
I can say that no alternative schems formal reduction in the targets of
has been suggested and in the cir- major and medium irrigation schemes

cumstances it is the best scheme,

Having spoken so much about the
general food situation and the State
trading scheme, I would like to sub-
mit respectfully that the real solu-
tion of the food problem is to produce

and our own deflciencies such as
want of organisation, our weaknesses
both at the Centre and in the States.
In spite of that, there has been an
increase in production by 36:7 per
cent in seven years. That is not a
bad record. Compare it with the
record of any democracy—of course,
we get all kinds of figures about
China, I do not know them and I do

crease in food production is, if any-
thing, good.

Now, let us take some other crops
where we have made even better pro-

gress,

Shri 8. L. Saksema (Maharajgauj):
It will be 30 per cent. compared to
1850.

Shri A. P. Jain:
higher.
Shri B. L. Saksena: No.

Shri A. P. Jain: Let us leave it

No, it will be
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substantial increase The increase
works out to 19 per cent In the
case of some of the States the increase
has been even more spectacular For
instance, take Andhra Pradesh Andhra
Pradesh was producing 815 lbs of

now 1t is producing 1203 lbs Mysore
was producing 771 Ibs in 1949-80,
‘whereas 1t 13 now producing 1062 Ibs
Sumuilarly, in the case of Madhya Pra-
desh there has been an increase

Now, 1t will be seen that the yaeld
per acre of rice has gone up consi-
derably in most of the States as com-
pared to 1040-50 In Andhra the in-
crease 1n the yield per acre in 1958-30
over 1949-50 has been of the order of

Demonds  CHAITRA 18, 1881 (SAKA)
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leaving out the year 1957-58 because
1t was a bad year—the yield of wheat
has gone up from 892 Ibs m 1949-50
to 921 1bs in 1856-57—not any specta-
cular increase In Rajasthan it has
gone up from 401 lbs.in 1949-50 to
880 1bs in 1956-57 In Madhya Pra-
desh it has gon® up from 384 lbs in
1949-50 to 478 lbs in 1958-57

An Hon, Member: What about UP?

Bhrli A. P. Jain: In UP the yield
has gone down from 708 lbs to 699
lbs The increase has not been umform
in all the States and all have not done
equally well, but taking the picture
of India as a whole the increase in
yield per acre has been substantial

Dr. M. 8. Aney (Nagpur) How do
you actually get the figures of actual
production®

Shri A. P. Jain: That 1s a very
pertinent question That 13 done by
an operation known as the random
sample survey The operators select
certain fields, not intentionally but by
a process of random drawing of lota
The crop 1s harvested over a certan
area and actual weighment 1s  done
That 1= how the y1eld per acre is cal-
culated In regard to the prmeipal
crops, that 1s, rice and wheat, 80 to
90 per cent of the assessment is done
through this random sample survey
and crop cutung expennments There-
fore, we can say that our figures of
yield per acre are as accurate as they
can be

Shr1 S§. L. Saksena. They are Pat-
wans' figures

Shri A P. Jain; They are not Pat

waris' figures Unfortunately, my hon
friend has not tied to understand
what I have said just now It s done
by the Statistical Department and not
by the Patwaris That 1s the old
system My friend is still living m
the old days when there was the Pat-
war system. Now it 1s being done by
random sample surveys and crop cut-
ting experiment (Interruption)
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[Shri A. P. Jain]

I am glad to note that some hon,
Membars have made some very valua-
ble suggestions about the increase in
the yield per acre, about the increase

Demands

in the food production. My hon.’

friend, Shri Bibhuti Mishra has made
some very practical suggestions, be-
cause he iz a farmer and knows what
agriculture is, Unfortunately, many
people talk about agriculture without
knowing even how to distinguish bet-
ween a plant of barley and a plant of
wheat,

Shri P. 8. Damita (Jhajjar): In-
cluding the Food Minister,

8hri A. P. Jain: Come along, and I

will thow you what T am doing sbhout
agriculture.

Now, Sir, what really we are now
concentrating on 1s to make the opti-
mum use of the local resources, When
1 go to the villages I give a very
simple advice. Of course, there are
fertilizers and people are using them.
The House will be glad to know that
farmers are working hard to increase
their yield. I have seen a Harijan
who owns about 13 acres and is doing
line sowing, he 1s sowing improved
quality of wheat, he 1s using fertili-
aers and he is also tending his plants
very carefully. I would like that
some of the hon. Members, instead of
criticising here in this House, should
go and see what the pecple are doing

8hri Braj Raj Singh (Firozabad):
We do ourselves.

8hrl A. P. Jain: What do I tell
them? I give them a very sunple
advice. I say, firstly, pay more atten-
tion to better seed. In all the villages
practically, at least in my part of the
country where I go about a good deal,
I tell them, I advice the panchayats
mnd the bigger farmers who have im-
proved quality of seeds, to give sufft-
cient seed for sowing to his neighbour
who has not got good seed. I do not
want it to be given free or as a gift.
I ask them to take his inferior quality
of wheat and give him superior
quality of wheat, even if they want

‘m .n

Then, if it is a case of j
pinch of sulphur; put it in
rotate it till the surface is
with sulphur and there will be
smut. That is the

Jeave your cow-dung and other waste-
products on the ground. Dig a pit and
prepare composts. I can show my
friends if ever they care to go and
see in the villages. In my village
and nearabout thousands of pits have
been dug and they are preparing com-
posts

Shri Braj Baj Singh: Good thing
for the next term!

An Hon. Member: On paper.

Shri A. P, Jain: Not on paper. On
the ground Please come along and
I will show it. Another advice that
I gave them is, rats are a great pest.
Destroy them by a simple process.
Mix dal with a little poison and put
it cn the hole,

An Hon. Member: How doss this
help?

Shri A, P. Jain: These are the
things that help the agriculturists.
What 1 was trymng to emphasise is
that enough can be done in the coun-
tryside, by improving the practices
and by saving the crops from pests
and diseases and from the rats and
other animals. Much can be done by
exchange of seeds in the countryside;
much can be dons by composting the
manure. These are the main
that we should concentrate upon.
that I am an advocate of all. I
great advocate of fertilisers. We
also use fertilisers, but they are

Bk

w3
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ghort supply If you depend wupon
them entirely, our programme comes
s0 & halt m standstill for some years
to come So, we have to make best
wse of the sources we have and I can
%l you that we have got ample
sources in this matter

Food production has been going up
Production of cash crops is going up
The proper chmate has been created
in the country, and I think we will
proceed at a greater pace I want to
inform the House about two things
and they may be somewhat happy
news for Delhi Before the fall of
the year we shall be supplying pure
pasteurized or sterihzed milk to the
citizens of Delhi The Delhi Dairy
13 very nearly reaching completion
It wall be processing 7,000 maunds of
milk per day and it has capacity to
expand Its processing to 12,000
maunds of milk per day It will have
30 chiling centres where milk will be
collected and chilled, brought to the
dairy and then stenlized or pasteur-
1zed or converted into other products
That 13 one of the schemes which is
gou g to help the development of
cattle more than any other scheme—
the cattle will become economical

Further, as part of the scheme
good breeding bulls will be prowided
in the regions which will be extending
over 30 to 40 miles round about
Delhi

S8hri Yadav (Barabanki) What
would be the price of milk?

Bhri A, P. Jaln: Veterinary services
wul also be provided Arrangements
‘or growing more of fodder will all
be there There will be pecple to
advice about proper fodder, the con-
eentrates, etc The Delhi Zoo has
also beeu completed. I would request
hon Membaezs to ml to it, and
I think it will give them ample re-
SOompense in the form of enjoyment

jor Gronts 10606

project at least will form part of the
scheme m Dellu?®

Sk A. P. Jain: Ons word more
end I will insh In the second Plan
unfortunately agricuture was not
given the pride of place that it deserv-
ed In the third Faive Year Plan, as
a result of the difficulties which we
ran into, we have become wiser and
it has been decided, as suggested by
my hon friend Seth Gowvind Das, that
agriculture should find a high priority
In thre third Five Year Plan 1t will
find a high prionty I have done

Bhrnmati Renuka Ray
reply to my quest on

I want a

Mr. Deputy-Speaker: Can I forcs
that out of him”? He has heard the
hon Member

Shrimati Eenuka Ray, Earlier, the
hon Minister said that he would reply
to questions at the end First, he
said no suggestions have been made
regarding the concrete ways 1n respect
of State trading Along with 1t he
asked, “Do you want me to have an
army of officers to purchase food-
grans®™ [ want to know whether he
has monopolised the purchase of all
foodgrams or whether he purchases
two mullion tons as he says®* In the
latter case from whom does he do 1t*
Would he advocate with the Home
Minister today that because sometimes
law and order 1s not properly ad-
runistered by those on the field wa
should withdraw from that pos:tion®
That is one question

Mr Depufy-Speaker: How many
more are to be put lrke thus?

Shri A. P Jain; The answer s

contauned m the statement which I
placed before the House The hoa
lady Member may go through it

4 Wifex qu T TR
# uw OF YT SOT R gL AW



.

Inww wPew: dfew o
i aeet & qver §R, oY @ qepnt
wi§t o wad wTeY Wy # oy
W O W A { Al W
€ wgar § fe qf amit R fear

L8]
Division No. 8]

Benerjee, Sbri 5. M.
Barus, Shnt Hem

Braj Ru Singh, Shrl
Chandreman) Kalo, Shai
Daulta, Shri P. 8.
Gupt, Shri Sedban

Chettiar, Shri R. Raanathan
Chumi Lal, Shei
Das, Shri Shess Narayan

Desal, Shri Morsth
Deshamuld, Dr. P. S.
Dube, Shri Mulchand
Dwivedl, heiM L
Bacharss, Skl L.
Gadewad, Shri Feteslaghree
Oenaputhy , Shel
Ghoos, Shri Sublann
Ghasd, §2si M. K.

»
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.It. Deputy-Speaker; Should I put

119.

AYES

Kushan, Shel
Mohan Swarup, Shei
Wair, Shri Vasadaven
Naysr, Shri V. P,
Pandey, Shri Sarin
Patnaik, Shri U. C.

NOES

Ghosh, Shri N R.
Goynder, Shri K. Portsswen!
Corind Das, Seth
Harvani, Shri Anssr
Hanada, Shri Sabodh
Jain, Shn AL P.
Jhunjhuswals, Shei
Kanungo, Shn
Kuliwal, Shn:
Keskar, Dr.
Khedkat, Dr. Q. B.
Kuledsr, Shri R. 3.
Keishna, Shri M. R.
Rrishoappe, Shri M. V.
Ruresl, Shri B, N,
Lahirl, Shei
Laskar, S$hel N. C
Laxml Bai, Sheimati
Maitl, Shri N. B.
Majithls, Ssrdar
Mandal, Dr. Pashupeti
Mandal, Shri J.
Maniysnga, Shri
Misgjula Devs, Shrimeti
Mebts, Sbri 1. R.
Maikots, Dr.
Midbrs, Shei Bibhuti
Morarks, Shei
Musisamy, Shri N. R
Naiz, St Kuttiiobdusen
Nallphoys, Shri
MalSungher, Shei
Nasjeppe, Shri

any cut motion specifically to
of the House? Sevsts

Shxi Nagl Reddy: motion
No. 18T1. Ont

mm.mwmm'

“That the Demand under the
head ‘Agriculture’ be reduced by
or Rs. 100, (Failure t0 implement

the State trade in foodgraing)™.

The Lok Sabha divided: Ayes 17; Noes

144 e

Rajendrs Singh, Shri
Reo, Shri T. B. Vitml
Reddy, Shei Negl
Sakeena, Shri 3. L.
Yaday, Shei

Reddy, Shei Remi
Reddy, Shri Viewsnathe
Roy, Shri Dishwanath

Sadhn Rag, Shri
iy, Shri Riwagubnt
Sadu, Shel Rampelews
Semante, Sl 3. C.
Swhadl, Shel Al 5
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Sen, Ebel P, O. Shobha Ram, Shri Tabur, Shrl Mobammed
Shal, Skri Msnabeadm Singh. Shsi D. M. Teriq, ShriA M
@hankzraiye, Shel Sinba, Shri Satpendes Nesyan ‘Thomas, Shel A M
Sharma, Pandit K. C. Sonawanae, Shri Ulls, Shri
Sharmu, ShriD C Sugsndhi, Shrt Umrso Smgh, Shel
Sirerma, Shri H, C. Sumat Presad, Shri Upadhyay, Pandit Mugshwar Datt
Sharme SNiR.C. Suoder Lal, Shrl Vyes, Shri Radhelal
The motion was negatived
Shri RBadha Raman (Cbandm [The motions for Demands for

Chowk): My vote is not recorded
there in spite of my pressing the
button.

Mr. Deputy-Speaker: It does not
materially alter the result.

Bhri 8. L. Baksena (Maharajganj):
My cut motion No 1338 may be put
to the House.

Mr. Depuiy-Bpesker: The question
I»

*“That the Demand wunder the
head ‘Ministry of Food and Agri-
culture' be reduced to Re 1
(Failure to raise the mimimum

price of sugarcane to Rs 175 @
maund) .”

The motion was negatwed
Mr. Deputy-Speakes: I take it that
the other cut motions are withdrawn
by the leave of the House.
The other cut motions were, by leave,
withdrawn,

i'l:r. Deputy-Speaker: The question

Grants which were adopted by the
i.olc Sabha are reproduced below—
d]

DxMawp No 38—Mmvsrxy or Fooe
AND AGEICULTURE

“That & sum not exceeding
Rs 09,17,000 be granted to the
President to complete the
necessary to defray the
which will come in course
ment during the year en
31st day of March, 1960, in respect
mmurmdmw-

Dxmaro No 37—Forzer

N

“That & sum not exceeding
Rs 23769000 be granted to the
President to complete the sum

“That a exceeding
Rs 9,21,10,000 be granted to the
President to completa the sum

Demano No. 31—AGRICULTURAL
ReszancH
“That a sum not exceeding



10611 Demands

Daawp No, 40—Axtmar HosBANDRY —

“That a sum not exceeding
Rs. 2,40,84,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Animal Husbandry ”.

“That a sum not exceeding
Rs. 10,78,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1980, in respect
of ‘Miscellanecus Depariments
and other Expenditure under the
Ministry of Food and Agricul-

ture'”,
Dxmaxp No. 119—_Carrrar Ovurray ox
Fonmsrs
“That a sum not exceeding

Re. 12,81,000 be granted %0 the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1880, in respect
of ‘Capital Outlay on Forests’ ".

Dmmawp No. 120-PurcEasz or Foob-
CRAINS

“That a sum mot exceeding
Rs. 1&5.56.39.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment-during the year ending the
31st day of March, 1960, in respect
of Purchase of Foodgrains'”.

Dasaxy No. 121—Oruxmm Carrac
OurLaY or vEy MuvmsTey or Foo»r Axd
AGRICULTURE

“That a sum not exceeding
s 53,39,92,000 be granted to the
President t» complete thy mm

APRIL 8, 1080

Mr. Deputy-Speaker: The House
will now take up
Demands Nos. 8 to 12 and 109 relating
to the of Defence, for which
six hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
table within 15 minutes the numbers
of selected cut motions. I shall treat
them as moved if the Members in
whose names those cut motions stand
are present in the House and the
motions are in order.

Drmanp No. 8—MINIETRY Or DErFENCR

“That a sum not exceeding
Rs. 36,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Ministry of Defence'”.

Dusmaxp No. $—Dmramc: Smmvices,
ErracTivR-Anmy .

“That & sum not exceeding
Rs. 1,60,19,32,000 be granted to the

of , Fffective—
Army’ ”.
10—Durxwcz Smvices,

Dmuamr No.
. Erracrva-Navy

“That &« sum not exceeding
Ra. 16,58,87,000 be gramied 1o the
President 49 complete the mw
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necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
3ist of March, 19860, in respect

of ce Services, Effecthive—
N",l"
Demawp No 11—Dxrzxca SERVICES,

Errecrive-Amr Force

“That a sum not exceeding
Rs 54,81,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Defence Services, Effective—
Alr Yorce'"”

Druawy No 12—Drrnce  SERvICES,
Non-Errectivi-CHARGES
“That a sum not exceeding

Rs 14,03,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1860 in respect
of ‘Defence Services Non-Effec-

tive-Charges'"
DemaNnp No  109—DErFENCE  CAPITAL
OUTLAY
“That a sum not éxceeding

Rs 33,82,50,000 be granted to the
Presudent to completé the sum
necessary to defray the c.hlrg;s
which will come in course of pay-
ment during the year ending the

31st day of March, 1980, in respect
of ‘Defence Capital Outlay'”

Bhri U. C. Pataaik (Ganjam)* Mr

Nos 1912 to 1918
Policy) and Nos 1867 to 1887 which
are token cuts suggesting 1mprove-
ments in the defence orgamusation to
suit the modern conditions

At the outset, let me place on
record my high appreciation as well
as that of most of friends :n thus

CHAITRA 18 1881 (SAKA)

for Grants

tries In our own country they Have
come to our rescue during floods,
famunes, pestilences and the ike Im
Delh1 also, we have seen their work.
We hope that they will give an excel-
lent account of themselves f and
when any emergency arises

With bases of armaments all round,
with military juntas ruling in al] the
near about countries, 1t 13 necessary
that we should see to the equipment,
training, morale, etc of the Armed
Forces Parliament has always beea
anxious to vote the defence budget m
full In fact, Parliament has always
tried to show that we are prepared to
vote more if there were fo be a
demand This year also, there has
been a sort of camouflaged reduction
of Rs 26 crores in our aircraft pur-
chases [ wish and I am sure many
of us wish that instead of showing
this camouflaged reduction, there had
been some concrete proposals to help
the services personnel to ameliorite
therr condition, to see that they are
better paid, better housed and that
the juruor commissioned ranks are
treated better and reorganised, to see
that there 1s education in the armed
forces, to see that the ex-servicemen
are properly rehabilitated 1n cvil life,
to keep up the moralsof the forces and
also tto give them the best of equip-
men

We would have passed the budget
for thus Rs 26 crores also if Govern
ment contemplated going in for fight
anti-aircraft guns to meet low-flying
planes, for the necessary equipment to
counteract target bombing, pattern
or area-bombing, for better type of
interceptors, guded mussiles for high
altitude bombers, etc 'We would have
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But very little has been done so far.
What steps had been taken to re-
organise the Defence Secretariat to
gear it up for taking policy decisiona?
Because, in any of the branches of the
Defence Secretariat you do not find
uny branch which is dealing with
policy decisions. Have you tried to
unify certain branches of the three
Services which involve duplication of
work and wastage of military man-
power? For instance, engineering or-
ganisations, medical organisations,.
educational orgunisations, recruiting
organisations, Intelligence in the three
Bervices, have similar type of orga-
nisations. What have we done {o in-
tegrate them? How far have we pro-
ceeded with that integration, which
would mean saving of money and
greater efficiency?

Severul officers, senior ICE and
other officers of the Ministry of
Defence were sent to the Imperial
Defence College in England to round
oft their practical experience, their
knowledge of defence with a sort of
overall ideas in modern strategy, both
in warfare ax well as in diplomaey
‘What has happened to them? Ex-
cept one, all the rest have gone to
different departments or to the State
Governments. After being trained for
one year, paying their salaries, allow-
ances, journey charges for one full
Year in London, they have all gone
to other services and we are not
utilising them.

Then, have you examined the
system in other countries regarding
scope for re-organisation, for gearing
up the entire Defence machinery to
meet a modern war? Are you having
proper defence against low flying air-
<raft which will come to about 10,000
or 12000 feet for bombardment,
strategic bombardment of targets in
this country? Have you got proper
defence?

Mr. Deputy-Speaker: All these
questions are put to me?

Shri U. C. Patuatk: Sir, I am putting
them through you to the Minister.

Bhri U. C. Patnalk: 1 beg your
pardon. Apert from the fact that
Parliament has not been consulted

volve not only money, but which in-
volve efficiency and morale of the

fighting organisations in this country.
1 will refer only to two or three.

15 hrs.

In August 1958, there was a large-
scale promotion to higher ranks,
from Major General to Lieut. General
from Brigadier to Major Genersl,
from Colonel to Brigadier, and so on
In these matters, we have ne objec-
tion to the promotions. We are
happy that our senior officers have
been promoted. But, in thése pro-
motions, a very large number of
squally senior cers have been
superseded. In the Armed Forces
supersession i3 a very serious
matter. It is not civilian
life where a man does not know who
has been promoted, who gone over
his head. In the Army or Navy or
Air Force, an officer has his rank on
his shoulder, on his uniform which he
wears daily. He is very sensitive to
supersession. In the Army organisa-
tion, as 1 have already informed the
Minstry, 25 senior Brigadiers, known
for efficiency and popularity with the
Armed Forces have been superseded
We do not know on what criteria
they have been superseded. I am
told that among the Colonels and
Lieut. Colonels also, there have beea
some supersessions. I have got
here detaily about the Brigadiers whe
have besn superseded
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Mr. Deputy-Speaker: Order, order
I would advise the hon Member not
to go into these details of particular
officers. That would rather make the
pomtion of the Admunistration diffi-
cult, because he is taking them I
have been watching so long He has
cited the examples of one officer,
second, thurd, that has been super-
seded, this has not been done This
18 not the forum where we can dis-
cuss that Does he mean that if some
officer 1s to be given promotion, Par-
lLiament has to be consulted”

Shri U C Patnalk I am sorry, Sir,
that 1s the last thing that I would say

Mr Deputy-Speaker He has cited
<0 many example of varticular offi-
cers  That 1s objectionable That
should not be done ‘That would
rather defeat the object that he
frustrated If he wants that there
should be morale, there should be
discipline, we should have an effi-
cient army all these objects would be
frustrated if we discuss these things
of particular officers The hon
Member has been going on taking one
officer after another He may take
general policy matters

Shri D C Sharma All these things
were discussed in this House and the
Prime Minister gave a reply

Mr Deputy-Speaker We have this
practice If a particular officer 1s to
be mentioned, intimation of ths
should be given to the Minister first
s0 that he may be ready with the
answer and he may be m a position
to give the answer to that If there
are general observations that officers
are being superseded, this 1s bemng
done, etc, 1t would be very difficult
Tor us to arrive at conclusions

Shri U. C, Patnaik: 1 am sorry, I
meant that large-scale supersessions
should not take place That 1s
agamnst the psychology of the Armed
Forces People must have security
that they are not being superseded
33LSD—8
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Last year, another think took place
Three thousand vacancies m the re-
gular cadres were filled up, according
to the Ministry's report, by people
“who had been declared by the Ser-

te Selection Boards as unqual:-
fied for promotion” Temporary
Service Commassion holders, Short
Service Commussion holders, Fm-
ergency Commussion holders who
were to go, have been taken as regu-
lars whereas the original 1dea of
keeping these vacancies was to fill up
Junior C._mmissioned officers and
people comung from the Defence
Academyv for these posts Anyway,
4,000 peoplc of that type have been
confirmed

There 15 something more serious
also and that 13, we are having a
a statement from the Army Chiet
that the existing system of short
service and reserve will be changed
and the old Colour service will be
taken up A 15 year Colour service was
in existence 1n England It was
given up in 1871 by the Cardwill re-
forms It was in India till 1921 and
it was given up after Shn Sivaswami
Ayyar brought in a Resolution m the
Central legislature here Under the
present system, there 1s Colour ser-
vice for a certain period and some
years 1in the reserve at one-tenth of
the normal expenditure, we will be
having 10 times the fighting forces
The present proposal is that they are
gong to have full time regular
Colour service for 15 years That 1s
a major change When all these
changes are made, what I submut 1s,
there should be an attempt to find out
what 18 Parlhament's reaction to these
things, because ultimately Parliament
will have to foot the bill Before
they naugurate a new system which
has been pleaded by the Chief of
Army Staff, I would hke that there
should be an examunation of all
papers

1 would point out that we should
go on to have vanous positive things
to satisfy the jawans We have done
something to satisty the higher cadres
We have up-graded their posts and
done all that What about the Junior
Commussioned rank? We are having
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the Junior Commissioned rank after
the Mutiny in India. When you, Sir,
were here, in this side, not in the
Chair, you had taken up their cause.
You had pointed out how important
1t was to remove this fifth wheel of
the carriage and to absorb these
people as officers, to give them some
honorary rank and gradually elimi-
nate this system which does not
exist in any other country. It was
introduced in this country in about
1860, when the Britisher wanted some
sort of a liaison between the Junior
British officer and the organisation of
the Jawans here. Have we taken the
least care to try to find out whether
thet arganisetion can be rationslised
and can be gradually absorbed in the
officer cadre or otherwise?

There is another thing. We are
trying to please the jawans as we
have been trying %o please the officers
dring last 8 months in certain
respects. tead of those stunts, I
would point out, it is desirable to have
better service conditions for them,
and better amenities. For instance,
every jawan who gets a small pay of
Rs. 30 has to contribute Rs. 5 or 7
a month for his Regimental funds.
Why should the jawans be called
upon to spend for his amenities and
sports? It should be the Govern-
ment which should provide them for
the soldiers. They should provide all
types of amenities for which the
Regiment or Battalion funds are
being used. These Regiment and
Battalion funds mre being used in
such a manner that the Jawan is not
consulted. It is the Second in Com-
mand with a:small coterie that runs
it. The Jawan is not consulted. He
pays the money. It is called “volun-
tary.,” It is almost compulsory pay-
ment, because Government cannot
point out one single instance in India
where a single Jawan has refused to
pay. The Jawan or N.CO. or P.C.O.
does not pay. It is cut from his
salary. They could sanction better
amenities for the jawans and better
conditions of service for the N.COs
and better housing conditions for one
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and all. Now, mr‘r!ed pecple are
not finding housing accommodation.
They could improve the education inr
the Army so that after 4, or 56 or 7
years of service, the army men will
go and get absorbed in civilian life
with the training received during
service, You know I had referred to
all that Mr. Curiis who pointed out
how in England, the Army organi-
sation has the best University. An
Army man with 4 or § years training
goes into civil life and he is absorbed
there. All the diplomas and degrees
obtained during Army service are
treated on par with the civilian Uni-
versity degrees and diplomas. Well,
are we having enything of this sort?

Are we having a proper organisa-
tion for ex-servicemen? The prob-
lem of ex-servicemen js really a
problem of the servicemen themsel
ves, because the servicemen should
feel that, shortly after their retire-
ment they will be absorbed in the
civil gervice by the Government. They
should know that Government will
help them to get re-absorbed in the
civilian life. We have got the 1.S.8.A.
Board which has not been properly
finalised. We have got various ex-
servicemen's associations. They are
not functioning in the proper way
and so we are not able to achieve
anything. It is very essential that
the servicemen should get necessary
education while in service We
should give them necessary facilities
so that they could be absorbed in the
civil life after retirement. The man
who dies while in service, or is in-
capacitated or invalidated, must have
the assurance that he will be loocked
after and that his family will be
properly looked after. So, that change
of approach is very necessary.

On the industrial side, what is the
production that we get from our
Ordnance factories? Various report:
have come out from the Public
Accounts Commitiee in this regard.
We have been told that there has
been so much of production Bul
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may we ask, Sir, what speciahised
machineries have been produced In
the Ordnance factories” May we
know whether the production in the
Ordnance factories has improved,
whether of guns or ammumtion and
other military equipment” Or, are
we merely producing tractors and
trucks and such like thmgs® We
have been told that it will take five
or six years to produce some of the
components even in this respect Now,
in the fleld of electronics, have we
been able to produce anything for the
three services except for the Rail-
ways? In HAL, they say, they aie
producing Pushpak They have pro
duced Arjun at the Base Repair
Depot They are merely cannibalis-
ing some of the existing parts having
the engine of one type and the spare
part of another How much of stocks
have they got to do this kind of canni-
bahising, and assembling?” We wonld
ke to know what the production 1s
which they are really making

Shri V. P. Nayar (Quilon) Mr
Deputy-Speaker, Sir, I am following
one of the Defence specialists m this
House and I think I should therefore
rightly keep away from discussing
technical matters Sir, I am not con-
cerned, nor am I competent to suggest
whether Hunter-hawkers will have
to be replaced by “Hunter Sea-
Hawks” or De Hawvillands “Sea
Venoms” or the “Scimittars” I ghall
confine myself to some of the prob-
lems which vitally concern the Minis-
try, and will not deal with the tech-
nical matters

Sir, I appreciate the progress made
In certain aspects We find from
the budget papers that the Ministry
has been able, this year, to show a
saving of Rs 11 27 crores in the
matter of purchase of imported mater
il I have a feeling that at Jong
last, Government have made up their
minds to try to make a better use
of thelr Ordnance factories Sir, 1f
this policy {s pursued vigorously, the
requirements of the country will be
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adequately met before long, we will
not have to depend for military
stores on the foreign suppliers We
know the advantages of incressing
the production in our mulitary instal-
lations The other day, while ans-
wering a question, the hon Minster
of Rchabilitation stated in the House
that the Ministry’s orders to the tune
of Rs 85 lakhs or <o for troops mn
Dandakaranya have been placed on
defence nstallations I am glad that
orders have been placed just because
thev happened to be competitive
Open tenders were mvited It was
found that Defence Mumstry had
giwven the lowest quotation So, the
lowest tender has been accepted We
have got the good scheme drawn up
bv the Defence Mimnistry for the
setting up of plants for the assembly
and the manufacture of wvehicle
requirements We find that power-
ful interested sections in the auto-
mobile industry had made sweeping
allegations even agamnst that scheme

Sir, the utihisation of the installed
capacity of the Ordnance factones
has risen from 33 per cent to 40 per
cent That does not satisfy me fully
[ want the Ordnance factories to
produce one hundred per cent of our
requrements and more I would like
to ask the hon Minister whether he
has got a scheme for this purpose
How long are we to wait to see that
the entire installed capacity of the
Ordnance factories i1s used to the
full”> We should be able to produce
not only the defence requirements,
but also some of the civihan require-
ments of this country

There are many allegations and
scandals one hears about some of
these establishments and 1t 18 not a
very happv duty for anybody to re-
count or to relate the instances of this
nature especially in our military in
stallations I find that there are
very many complamnts I hope there
will not be any objection, to you Sir,
if I gave the name of the particular
mstallations I will not gve other
names of the officers involved



10627 Demands

[Shrn V P Nayar]

In Khimaria, the total amount in-
volved 1s about 80 or 85 lakhs. The
hon. Min'ster for Defence promised us
the other day that a detailed state-
ment will be placed before the House
about this I am yet to see that state-
ment. Therefore, Sir, I will have to
reserve my comments I understand
that a particular head of the organi-
sotion who was 1n charge there at
that time when this trouble was
noticed had been transferred to an-
other place, as the Production Officer
under the CGDP In another plave,
Check), we have another establish-
ment. I understand some digging is
gong on there. I hope this digging 1s
not done with any archaeological In-
terest and that the things that are
unearthed there are things whach
have some milhitary stores value We
find that a particular officer who was
in charge has been shifted from one
depot to another Then, there 1s an-
other, what 1s called, the local purchase
scandal in another depot, which I do
not want to name, but there 1t 1
more mysterious. The particular offi-
cer who has been placed there, after
one officer had been transferred, is
now being court-martialled. For what
offence” And that is the funniest as-
pect It appears that he expressed
his opmnion that he would not be
amenable to the jurisdiction of the
particular court of inquiry or what-
ever it was And I understand to my
surprise that officer there has been
arrested by another high officer in the
Army who has two inquiries to face
already, on matters of the same kind
Therefore, I am not at all happy about
such matters

There 15 also a similar instance in
Muradnagar which has been brought
to my notice. There 135 an instance in
one of the factores at Kanpur also,
where loss of steel is alleged. I want
the hon. Minister not to fight shy
over these matters. None of them are
matters concerning the administration
of the Ministry during his tenure, and
I request that he should take very
stern measures to prevent the recur-
rence of such affairs

APRIL 8, 1959

for Grants 10628

Then, speaking generally about
the defence personnel, I know from the
material at my disposal, to which I
shall come later, that the policy of
Government is not at all helpful to
the ranks, the ordinary jawans. We
know that only in the Indian Army
Act, for any army code in the world,
15 there a provision with 3uch a
wide power for the officer command-
Ing to give summary punishment ex-
tending up to a period of one jear's
imprisonment I was just now looking
at the UK. Act. It has a provisich
for summary court-martial. I had a
look at the Acts also, and I find that
there the US maximum power is res-
tricted to award of imprisonment only
up to 28 days.

Ch. Ranbir Singh (Rohtak): What
about the Russian Act?

Shri V. P Nayar: The hon Member
can find it out himself Sir, I do not
have before me either the Russian
Act or the old Punjab Act That is
different But my point 1s that this
has been brought into our statute-booxt
for shme definite reasons. 1 want to
ask this question whether it is not
time that we scrap this provision. An
officer commanding who happens to
be the officer commanding of the par-
ticular area or unit 1s the winvestiga‘or,
he 15 the prosecutor, and he 15 also
the judge. The rules provide that two
other officers may sit with him, but
the rules provide no further They
are mute; both the officers cannot
even ask questions, and what is
worse, they need not take an oath or
make the affirmation to sit there Is
there any sanctity if two officers are
drafted from the Army and asked ‘o
sit there without making an oath or
affirmation. This is the way in which
it is being done. I would very car-
nestly request the hon. Minister to
consider this question.

Then, there 1s another matter which
1s more important and on which I
would like the hon. Minister to give
us some idea of how Government are
thinking about. I have seen that the
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Chief of Btaff has recently made some
important pronouncements, although
I do not find them 1n any of the
papers supplied along with the
Budget, I find that he has made some
statements 1n which he says that the
tenure of service will be extended to
8 period of fifteen years or Govein-
ment have something like that in con
templation

At this juncture, we should find
out what the attitude of the M nistry
15, and what the attitude of Govern-
ment 15 1n respect of the higher offi-
cials as compared to the lower officials

I have recently had an occasion to
go through a ducument whach I do not
want to place before the House for
obvious reasons That document 15 a
letter addressed from very high quar-
ters to all the commands, and 1t gives
details If the hon Minister wants 1it,
I can give the reference of the Gov-
ernment's letters—there are four or
five of them—with numbers, dates,
and everything But that 15 only for
him I do not want to place 1t before
the House and embarrass the Hon'ble
Mimnister From that, I find that the
following concessions have been given
to the officers I have nothing against
the officers Several of them happen
to be my friends, although we may
not acknowledge that openly from
either side, we cannot.

Here, I find that 1in twelve months,
some 50 decisions on 1mportant matters
have been obtamned by the officers
What are they? For convenence, I
shall give only a brief account of them
Ong 15 the grant of non-selection rank
to all lheutenant-colonels The
second 1s the raising of the age of
relirement to 48 m some cases and 52
in others As a result of this, the
commussioned officers,—it 15 sad
the particular letter—as a result of
this extended tenure of service, will
make a minimum of Ra 75,000 in the
case of some officers, and over a lakh
of rupees in the case of service officers
Thirdly, the subetantive cadres of
officers have been increased, and the
special list, to what I find,
conzists of 114 names Officers who
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do not complete the period required
will get a pension of Rs 620, that 1s,
five rupees less than the usual pension
which they would have got, had they
completed their service About 2,400
non-regular cfficers have been made
permanent, relaxing the age hmit von-
siderably in some cases, and also
taking over ‘B' and ‘C’ categories for
permanent commissions What was
more surprising was that according to
that nstruction, officers will pay Rs §
for their children’s education, with
Government contrmibuting double that,
that 15, Rs 10 As agamst thus, only
Jess than one thousand places of
JCO's have been made permanent
As Shn U C Patnatk was pomnting
out, the cadres of J C O 's have remain-
ed here 1n our Armed Forces as some-
thing like an organisational
anachromism, and it must be taken
away, because we do not need such a
distinction

Later on, when I come to the dis-
tinction between an officer who 15 a
commissioned officer and an officer
who 13 a junior commissioned officer,

I feel sure that you will entirely agree
with what T say

Then, there are claims made 1n that
particular letter about the morale
bemng very huigh I agree that today
the morale of the jawans 1s very high,
despite the fact that they suffer many
humibations and many privations
With all that, solely because of their
overwhelmung patriotism, all our
Jawans keep up a very high morale,
There 1s no doubt about 1t But what
is 1t that we give them in return® If
I go to some of the details, you wall
be 1n a position to understand what
the admimistration now means to the
ordinary soldier, whether 1t 1s the
naval rating or the lowest paid .n the
Air Force or a soldier of the mfantry.

Here, we must understand that there
is a duistinction which affects them very
much Take, for example, the case of
a particular officer n any civil
department, belonging to class I and
an Army Commismioned offiorr and also
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a Junior Commissioned Officer, travel- 1 interested in studying these
ling together on duty or on transfer. dmi"mmhMlnmd
As you know, the jamedsr and the the persons who was working in the
subedar are also entitled for first class Air Force wrote a series of articies in
travel. Suppose, they travel from one of Delhi's influential papers, the
Delhi to Bangalore on transfer. The Delhi Times; he had given facts and
civilian officer and also the cominis- figures, and I have not found & single
qlmedoﬂeeru'e_wﬁﬁ!dmmml word of contradiction He bad
Bangalore on official duty or on trans- acknowledged and he had written
fer to get Rs. 396 apart from the that he was an officer, he was 30 and
ticket, while the jamedar who occupies g0 in such and such a department for
the lower berth in the same compart- such and such length of time, and
ment along with them can clam on these are the conditions of service.
reaching Bangalore only a sum of
Rs. 6, because he has only a daily Take the case of temporary duty
allowance. I do not how the

sllowance of Rs. 2.
An Hon. Member: It is Rs. 2-4.0.

Shri V. P. Nayar: It may be
Rs. 2-4-0. There he gets Rs. 6-12-0.

Shri M. R. Krishnz (Karimnagar—
Reserved—Sch. Castes): Is it because
of the lower berth?

Shri V. P, Nayar: My hon. friend,
Shri M. R. Krishna, happens to know
many things about the lower berth,
but I do not claim any such know-

ledge.

The point is this, When both the
officers travel in the same compart-
ment, maybe, taking the same food,
how is it that we find that a civilian
officer or a commissioned officer of the
military will get Rs. 308 while the
jamedar or any other rank wul get
only Rs. 6, calculated at the rate of
Rs. 2 per day? You know, Sir, that
if you travel from Delhi to Madras in
the Grand Trunk Express, the mini-
mum which you will have to spend on
food, even if you take the worst focd
provided, will be Rs 5 per day, while
they are given only Rs 2 per day.

This is not confined only to travel-

ling allowance. If you go through
their service conditions item by item—
for which I do not have the time--
you will find that as between the com-
missioned officers and the non-com-
missioned officers and the other ranks,
there is such a great discrepancy.

temporary duty—for instance,

he is working in Delhi and is

on temporary duty for a day or two
or even move, to a place like Meerut—
is entitled to collect daily allowance,
but if a soldier goes, he will have to
report to some mess and stay there
He has no allowance; if a Jamedar

Then, take the case of ration allow-
ance, which is very important. Whes-
ever we say that the Jawans are very
ill-paid, they come out with the
answer that they get their rations. Is
the case of ration allowance, till
recently—] do not know what the
latest position is—the position has
been that when a civil employee goes
home on leave to which he is entitled,
he is authorised to draw his egure
pay, both his basic pay and dearness
allowance, in full, but when a sepoy
goes home on leave, he draws only
his dearness allowance and pay
arrived at after deducting the money
which is normally given for his ration.

Ration is calculated, I understand, at
Re. 1-8-0 or 30 per day, but when he
gogs home on entitled leave, he is not
given Re. 1-6-0; he is given, if he stays
home, only eight annasper day. Why
is this distinection as between the civil
and military officers on one side
and the other people in



vice In the case officers the
Army, they get a mmmum of
Rs 10,000 which calculated at the

the dependants of a person who died
in harness, they do not even take irto
account the ration allowance They
calculate only on the basis of basic
pay plus dearness allowance Accord-
ing to my calculation, the officers in
the Army get 27 times more gratuity
compared to the lowest paid there

Sir, let us take agan the case of
increments We know that our
<oldiers get an annual increment of a2
fantastically high amount of ewght
annas per year' The lowest among
the officer class 13 Rs 25 per month
after one year The difference 1s
therefore, only 50 times' They may
say 1t is a question of capacity to pay,
but if you take the American armed
forces, about which details are avail
able m the Library, we find that thev
are more uniform Eight dollars 1s
the least and 15 dollars the highest,
and I find that it a Brigadier's mere
ment 1n India 15 taken mnto account
he will be getting double thus, Rs 100
per month after one year It will be
double that of an officer of a corres
ponding status in the Amercan army
# will be more than double Even
the Amercan army cannot pay so
much, and we are creating thus distinc-
ton 1in the matter of emoluments, in
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the matter of gratuity and in the
matter of increments

More important than all this 1s the
grant of pension It 1s very discon-
certing to find that a soldier who goes
out after service, after having beem
made cannon fodder and what not
he goes out in extremely distressing
circumstances without a gesture of
kindness also from those mn power, 1
find there 13 a distinction I am
speakung subject to correction because
these were not published i their
usual way in any of the gazettes, and
all my efforts have suggested to me
that these are perhaps the latest, yet
I feel that I am open to correction 1n
thus  Officers’ wives get pension
whether the death of the husband 1s
in duty or otherwise This s & favour
1 do not say 1t has to be taken awa)
I only plead this must be given to the
soldier also The wife of the soldier
will be entitled to pension only if the
death 1s attributable to service Even
if m the course of service he has
developed tuberculosis and if he has
met with death, even then the wife of
that particular soldier 1s not entitled
to any pension

The children of the officers get free
education wherever they are What
1s the position of the children of the
Jawans® Even there, among the
children also, they want to perpetuate
the distinction 1 calculated the pen
sion which will be available normally
to an officer who retires after a period
of entitlement which has been recent
ly revised and I find that a
Lieutenant, for example, on a cum-
pleted service qualifying for pension,
will get Rs 275 whach 1s equivalent to
71 per cent of his basic wages Are
we giving 71 per cent of the basic
wages either to the NCOs, the
JCOs or the Jawans” We are not
In their case, 1t 13 very much less If
this percentage 1s applied taking the
mumum pay of the other ranks as
Rs 55 which i1s the lowest, then he
must be entitled to a pention of Rs 39
How much are we giving®” It 13 not
confined omly to the Army Sumilar
dishmction prevails in the Air Force,
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Navy, everywhere. For example, in
the Air Force, I find that a wireless
operator who gets a basic salary of
about Rs. 105 or so will be entitled to
Rs. 75, according to the proportion in
which pension is given to the officers,
but even the next higher rank, name-
ly the Corporal, gets only a pension of
Rs. 50. How long can we go on with
this distinction, and say that the
Army is very contented?

1 do not want to embarrass the hon.
Minister at all by giving more
instances. Probably he is very
seriously considering these matters.
There are some indications because I
have found that he has taken a
different approach altogether, For
example, I have found the Defence
Minister himself goes and addresses
defence workers. He often does it.
We are all much appreciative of that.
Perhaps one reason why he is not able
to go through these matters is that
these have not been put before him in
the manner in which they have to be.
Therefore, I would request him to con-
sider the matter.

The pay scales of the entire civil
service in our country are now to be
revised; at least the question is being
gone into by a commission. Why is
it not possible for the hon. Minister
of the Government of India, in view
of the patent discrepancies, in view
of the very well-pronounced differ-
ences 1n the matter of treatment, 1n
the matter of service conditions, bet-
ween the officers and those who are
not officers, to appoint a committee to
go into the pay structure of the
Jawans? 1 would very earnestly
request him to consider this suggestion.

As I submitted earlier, not being a
specialist, 1 am unable to give any
details of strategy or policy, and I
request him once again that he should
muster all his strength to pursue his
policy in the matter of improving the
working of the ordnance factories,
and, if possible, he should also try to
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find his way to establish an automooile
tyre factory, because I understand from
an answer to a question given long ago
in this House, that the total require-
ments of automobile tyres alone will
be of the value of around Rs. 1 crore.
This was several years ago. It may
be very much more now. I also
understand that 20,000 vehicles are
lying without any use. When we are
having this assembly plant, it is time
we considered the question of having
a seéparate unit for salvaging these
vehicles and putting them back into
commission, because on these 20,000
vehicles we would have invested
Rs. 30 crores—Rs. 40 crores from
which we get no return. In another
answer, the other day, he said that
even the ordinary repair of one of
those vehicles given to a compeny—
Jam and Company or some other
firm—was costing Government
Rs. 3,000.

So, I put these two proposals also
before him, to recommission these
vehicles at the ordnance depots and
also to establish the tyre factory in
order to take the purchase of tyres
from out of the clutches of very
vicious monopolists in this country.
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“The economies were effected
by various means such as reduc-
tion of expenditure on purchase
of stores and equipment, post-
ponement of construction projects
or reduction m their scope, aban-
donment of projects under con-
sideration and leaving posts un-
filled ™
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Shri Joachim Alva (Kanars): Sir,
every year we have been concerned
with the objectives, aims and activi-
ties of the Defence Ministry. Our
Defence policy *has been sheltered
under the powerful umbrella of our
dynamic and enlightened and pro-
gressive foreign policy. The two
have to go together along with our
internal policy. We cannot afford to
have a conflict of any type either in
our intentions or in our execution.

Last year I emphasised the aspect
of the defence and security of the
Indian Ocean. I would like to reite-
rate the same point this time because
the forces outside our country are
hostile—some of them. Last time I
menYioned Inat itne American Wavy
had entered the Indian Ocean. It had
no business to enter the Indian
Ocean. However feeble our voice
may be, we have to protest against
it. Just as the Monroe Doctrine has
been promulgated and sheltered in
the Atlantic Ocean, the people in-
habiting in and around the Indian
Ocean have the right that their voice
shall be heard and a foreign navy
shall not come into the Indian Ocean,
however weak and ineffective our
own navies may be.

Time was right up to the 13th cen-
tury when the small crafts of the
Indian Navy went round all the
countries in a peaceful manner. We
want to maintain peaceful conditions
round the Indian Ocean. Foreign
submarines may ply in the Indian
Ocean sooner than we may expect

thods. But, we have to see that this
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After the British left there was
complete vacuum. The British, as
the other sea-dogs—all of them were
sea-dogs, the Spanish, Partuguese,
the French and what not—joined
them and they successfully pilanted
their fiag m the Indian ocegn; ,and
thereafter we have no plan. We do
not know whether there are any
plans in the archives of the Defence
Ministry. But this House has a right
to be concerned about the security
and defence of the Indian ocean. We
do not want to be taken unawares
one fine morning to find that the
American Navy already penetrated
in one corner ostensibly for a holiday
o Sognane Wi we v wmh  wmew
the inward purpose. Certainly we
do not want to plant our flags all
over the world; we are living in peace
and we want to live in peace with
the nations of Asia and Africa and
the world. But the West is intent
on setting up one natlon againgt the
other in the East so that we may
be weak. I still reiterate what I have
been saying day in and day out. When
we made the Partition of the land,
we did not insert a defence ratio ia
that stating that Pakistan’'s defence
services could have a certain ratio
or India's defence services another
ratio and if that defence ratio was
ever upset we could demand the
annulment of the Partition.

We have gone for an aircraft car-
rier; it is a very useful instrument

air development; but when it found
in the Korean war that the British
fighters were almost useless in quali-
ty compared to tfe Russian MIGs and
American Sabres, then woke up in
alarm and produced the Canberras
which are now spreading trouble in
the sub-continent of India and Pakis-
tan. We bought Canberras and an
improved or bad edition of the

berras have now been sold by
ricans to Pakistan under the name

Al
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BS7T bombers. Americans give one
thing by one hand to one side and
give something else by the backdoor
to snother and no amount of plain-
speaking has helped to halt this
poli¢y. It is reported that our Vice-
President was told by Mr, Dulles who
is now ‘in hospital—Pentagon can
take shelter under the guise of Mr.
Dulles' {Ilness and this absence in
hospital—that bombers would not be
passed over to Pakistan.

The British quit. The Britishers
were interested in splitting our land.
Now, the Americans have filled the
vacuum. The British were obsessed
by Russia and they waged two wars—
the Afghan War and the Crimean
War—to keep the Russians away from
us and preserve the Khyber curtain
intact. There is no such thing as
the iron Khyber curtain now. After
the Air India International’s flight
from Delhi to Tashkent and Moscow,
the barrier is broken. We have
either to be friends with Russia and
China, our next-door neighbours—
we have to have a good look at our
geography—or we have to be their
enemies. There can be no second
policy. Our nerves are at an edge
when we have border troubles with
Pakistan. The old trouble when
music was played before mosques has
now been transferred to our borders.
What shall we do if China takes it
into its head, as my hon. friend
said, and tried to have border
trouble around? We cannot break
our 2,000 year old policy for tem-
porary set-backs that our friend-
ship may have. Let us be very firm
about our foreign policy and defence
policy. We cannot be interlocked in
the deadly strife that hus prevailed
between China and Japan. It was
. the great aim of Sun-Yat-Sen that
China and Japan should be friends
for ever. But the grandsons of Sun-
: j!at-Sen and the Mikado are now
* interlocked in deadly conflicts. Should

we in India get interlocked in such a
' Perpetual strife with China? We
cannot extricate Japan and China
from the deadly strife and hatred.

106850

Are we now going to be interlocked
in that hatred with China? We may
not mind the ordinary border
troubles. We are a peaceful nation.
Our purposes are honest. We mean
business. When we shall be fighting
in the last ditch, we shall not be
afraid of any power in the world. We
shall fight in self-defence. Even then
we are not taking cudgels day in and
day out. There are border troubles.
Are we going to multiply and increase
them and thus prick our great foreign
policy? If we increase our border
troubles, our internal security will
be in danger and all our Five Year
Plans will be in the melting pot. We
shall then not be able to become the
great secular and welfare State, not
in three but even in half a dozen
Plans. The Indian Ocean must be
protected. It is not being protected.
It should be protected—not against
anybody. It should be protected for
ourselves and our direct neighbours
like Burma on this side and Ceylon
at the foot. Africa has a wvast coast
from Somaliland down to the Cape
of Good Hope; it is 4,000 miles. The
British have entrenched themselves
in Aden and have taken good -care,
in the Cape of Good Hope, of their
imperial possessions. But we are not
taking care of our ordinary security. I
shall not stress this point further.

I shall go on to the next point.
In regard to Pakistan, I would men-
tion one thing. Let us not say
tomorrow that the implements of
today were old or ten years' old.
After the Defence Minister took his
office we bought Hunters and Can-
berras and got ourselves in a position
of security. I may slso remind the
House of the French debacle during
the last War. When asked about the
French Army, General Weygand
said:

“Its material is first rate. its

fortifications are first class, its
morale is excellent.”

But within a few months Hitler was
able to overpour 25 armoured divi-
sions of France without a mortal
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blow. Then, during another inter-
view, General Weygand said:

“We have gone to war with a

1918 army agamnst a Geman
Army of 1939"

However, 1 shall not under-estimate
what we have done here under great
difficulbes. We have equipped our
country with the latest weapons 1
have seen Hunters in action in the
London Farnborough show and Mys-
teres of the French Aircraft in their
French factory. All that perhaps
may not be of avail, We shall have
to do many more things We should
have faith and confidence in ourselves
when we look at our own men There
are two bits of territory—East Pakis-
tan and West Pakistan Are we
going to be afraid of them if some
danger lurks at our doors” Unless we
have faith and confidence 1n our-
selves all these machines may not be
of any avail The strength and con-
fidence of our nation will always
ultimately triumph and we shall be
able to take care of the secunty of
our motherland Even if an attempt
is made to snatch a corridor to strike
from one end to another as General
Ayub Khan said in one of his earhest
statements, we shall, I think, be able
to take care of it all

May I say, that the Defence Forces
‘have always done a good )ob since
‘we have attained Independence® We
know very well about their sense of
-duty and loyalty to our country

I shall give an example of how
thefts and corruption were put down
during the last war I defended a
young boy for the theft of Rs 1.4.0
worth of a cigarette tin. The boy's
sisters were nuns, his brothers were
Jeswts. As a lawyer I pleaded guilty
Ybefore the court martial thinking that
1 would make him get away with a
light asentence. But he got uix
months’ hard labour. When I pro-
tested thiz sentence of hard
Jabour the British Advocate in the
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court martial wanted us to be
hauled up for contempt before the
court martial It was one of the most
progressive and most popular Chief
Justices of India at that time who
came to rescue—Sir John Beaumont
I woke hum up 1n the night and asked
for protection. He said: “Do not
worry. These court martials are hke
that m England I shall take care of
you” I am mentioning this instance
for this reason There are cases of
theft There are a lot of things
pilfered 1n military stores It 1s time

that we put those thefts down with
a firm hand

We shall take care of the wives
and families and the education of the
children of the army personnel and
of our defence forces We shall do
everything We shall not live m good
houses ourselves but shall always
gwve them good houses It breaks
our heart to know that the defence
forces officers’ children do not get
admission n schools when the offi-
cers are transferred from one place
to another They have, 1t 1s »aud, to
beg at the door of the schools so that
their children may be admitted. This
1s an 1mpossible state of affairs The
moment the defence forces officer or
a jawan produces a card when he 1s
transferred, any school must automa-
tically admit hus children m the school
in any part of the land. Unless we
are able to give them this protection,
we shall not be able to put life and
enthusiasm in the defence forces We
should also take care of the children,
wives and widows, dependent fathers
and mothers in case a person or offi-
cer dies crashing on duty in the Aur
Force. We shall not grudge any ex-
penditure on these jtems, We must
liberally look after the dependents of
air crash victims so that they may
feel that if their husbands or brothe:s
or sons fall while on duty in the in-
terests of the motherland, they would
not remain forlorn, and they would
be looked after.

Another point, 8ir, is about the
automobile wvehicles There is 2



overnight to be turned into aviation
factories. Are they able to do that?
Perhaps, their profits would be affect-
ed

I saw in a leaflet issued by the
Hindustan Motors that import Licenc-
ez have been issued to the tune of
Rs. 773 lakhs from July 1038 to 1838.
For Jeeps alone licences have been
given to Maharashtrians to the {une
of Rs. 322 lakhs, that means in the
whole transaction 418 per cent has
been given for imports of jeep parts.
Are we not able to produce complete
jeeps overnight? Is it not time
we did so? Have not we been given
sufficient warning? If there is a con-
flict in our land, where shall we pro-
duce jeeps, where shall we
jeep parts? It is time that we told
our manufacturers of
that they not only produce chesp
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[Mr. Chairman]

We have got a definite rule with re-
gard to the time limit. I would re-
quest the hon. Member to finish as
Quickly as possible.

Shri D. C. Sharma: Sir, he bhas
vigited 30 many places and met 30

many people. He may be given some
maore time.

Shri Joachim Alva: I would like to
say a word about Bharat Electronics,
The Bharat Electronics 15 under the
Defence Ministry The Hmndustan
Aircraft Factory has shown what
kind of production can be done, and
to what rate of production it can be
geared up We must also congratu-
late them for having settled the strike
in that factory Though they took
some time, they settled 1t We must
congratulate them and the way they
have settled their strike 1s also a
model for other industrial organisa-
tions 1n the country. All the same,
the work of Bharat Electronics, the
equipment and production must come
up to the standard We must have
the radar equipment. Unless we pro-
duce radar equipment, the western
powers like Russia, America or any
other power—they are all alike—wnll
blackmail us and say, either pay the
price or come to our side. It is time
we understood the production of
radar at Bharat Electronics.

It must be said to the credit of
the Atomic Energy Commission that
they are doing very good electronic
work If they can do 1t, why not
the Bharat Electronics® It 15 time
the Commerce and Industry Ministry
stoppeéd giving import licences to
other firms for electronic equipments
Let us put all our cards on the table
of Bharat Electronics Let it be
made a first-rate factory in regard
not only to its personnel but also
with regard to its production

Shri U. C. Pataatk: Why not BEL
go on with the work?

Shri Ragbunath Singh (Varanam):
Experts always disagree.

APRIL & 1080
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Bhri Jomchim Alva: 8ir, T do not
want to take any more time of the
House You have already given me
two warnings. I shall only end up
by saying that we owe a tribute to
the members of the Defence Forces
for their sense of loyalty, for their
great patriotism and for their work,
with all the handicaps, that they have
been doing. We would like them to
have more pay, we would like to see
that they have more amenities, we
would like to see that they have as
much pay as in the administrative
services There iz a scramble by
our young men to enter the IAS and
IFS, but thefe iz no scramble to
enter the Defence Forces. Why? Be-
cause it ¢ & hard line It s time
that the sons of Ministers, Members
of Parhament and Members of Legis-
lative Assemblies and Councils, enter
the Defence Services through the
competitive examinations

An Hon, Member: Why not wives?

Bhri Joachim Alva: Then only we
can say that we attach equal import-
ance to the highest responsibilities in
the Defence Services as we attach to
our administrative services

ot vgrw fay e wEe,
wfr gra § aifeer & Rfew afr
fr A, famwr A ot W wfee e
bvmtfe

“India’s Armed Forces are three
times those of Pakistan™

i zgew @ w1 b

“India is arming to the teeth™
# wewr 9vgr @1 AT FAr wigEr
g | arfeenT 3 O g witw ¥ o
&7 1eKE A% w e Svfeew fear
§ ax 1 w0 wi W § faed fe
e ®O% twur fedw & fad war v
&, s, rfwen SR e T Ko, Y
qz e fefm qrat sz U
WX qg wm faar and fis arfemn
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ot tyme fog : ofee wod
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&1 wara gak g § ) fosw o @
SO o a1 aw ¢ 7 wg g A on
o § ) & oy fgmam o it
&Y o1 Tt §, o s g @ & g
WA Y ) AT EY, wgr & agy ek
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% | ¥ fo ¥ vy aq § fe faw
o oF gt N9 ¢ W fggem W@
AT F T I ) T § W gafag
FAY q RTRT ¥ FTRT A 2T ATl ¢

Shri Earnl Singhjl (Bikaner) M:
Chairman, Sir, the Defence Budget has
been subjected to cnihicism over the
last many years that the expenditure
18 too heavy In times of peace
people are likely to lose sight of the
fact that the armies may, 1n tumes of
crisis, be called upon to play a major
and difficult part m defending our
homes With the Tibetan cnsis the
cold war has been brought to the very
door-step of our homes and it 1s only
now that we realise that the expendi-
ture that we have incurred on main-
taming this fine army and equpping
the army, navy and air force, with all
the modern equipment depending
of course on our means, has
not gone waste The Indian army,
as everyone knows 1s one of the
best i1n the world. We have the finest

_spirit and the finest fighting matenal,
therefore, 1t 15 up to us in Parlament
to see that whenever it comes to the
question of sanctioning funds and
grants to equp our army better we
shall never try to be hesitant in sane-
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when our country is facing financial
difficulties But, when it comes to
acquiring armaments lLike jet planes,
radar stations and wvanous other
things, I am quite sure that we are
all unanimous in supporting that the
Indian Armed Forces should be equip-
ped to the hilt,

India is essentially a peace-loving
country We do not have any aggres-
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sive feelings towards any other coun-
tries. Bui, we stll feel that we have
a right to defend our country and our
freedom and that we can only do when
we have strong defence forces.

Connected with this 15 the guestion
of Defence roads In Rajasthan,
defence roads have been very sadly
neglected. You will find that over
almost the 400 mile border that runs
along the Pakistan border, hardly any
roads are provided From time to time
the public have been told that the
Defence Ministry has certain roads
under consideration But, agamn, for
various reasons, these matters hnave
been dropped As pou know, ithiws
400 mle border 15 practically and
waste land with a very sparse popula-
tion People are not prepared to go
and live there unless they feel a cer-
tain sense of security We also know
that,—God forbid—in the case of an
emergency we would never be able
to move our heavy armour and troops
to the border of Rajasthan on the
Indo-Pakistan border The present
conditions of our roads i1s deplorabie
and the metre-gauge raillway cannot
possibly handle this vast movement of
armour if and when required I
would, therefore, beg of the Mimstry
of Defence that they should consider
this matter carefully and give certain
road connections, particularly to
Ganganagar, Bikaner and Jaisalmar suv
that, not only do we have a feeling of
security, but in the event of any ag-
gression on the part of our friends
across the border, we will be able to
defend ourselves Unfortunately, our
past experience has been that when-
ever the Central Government has pro-
vided a scheme for a road, for in-
stance, the Abhor-Bikaner Road, the
matter was always dropped be-
cause the Rajasthan Government
wanted to connect various other towns
and villages closeby to suit the in-
terests of important persons The
result was that the major fim-
portant factor of the defence
road was dropped I would therefore,
request, that let us ignore those petty
preblems, and give the Indo-Pakistan
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purpose of defence only, but for trade
and commerce also. ‘This defence
road will also run along the projected
Rajasthan canal. With the help of this
road, we can complete the Rajasthan
canal project much quicker. I am quite
sure that a part of this expenditure
could also be charged to the Rajasthan
Cana] project. I therefore request
that this road be inc'uded in the cur-
rent budget.

16.39 hrs.
[Mr., Dzpury-SPEAKER 1n the Chair]

A few words about the housing
schemes of our Armed Forces may not
be out of place I have been a soldier
myself and I feel.

Shri V. P. Nayar: An officer.

Shri Earni Singhjl: Yes, an officer
and 1 have been through a war alsd
and seen war service,

The Ambala scheme has been worthy
of praise. I agree that 1t 15 not always
a function of an army to build houses.
But, considering the fact that India is
passing through a stage of expansion
development and building, I think at
least as far as our next two or three
Plans are concerned, we may be able
o waive the technical obstacles and
Eet some of the defence forces which
are not stationed in border areas to
help in constructing homes for the
soldiers and officers of our armed
forces. It is an accepted fact that
we keep our armed forces happy

better

B
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In cities like Delhi, Madras, Bombay
and Calcutta, congéstion exists and
our officers and men do not have satis-
factory accommodation to live in. It
1s necessary that steps should be taken
to provide them with suitable accom-
modation. I am sure this matter will
be carefully examined.

Then again, I would like to refer to
another problem, which, though actu-
ally not so much a Defence problem,
18, nevertheless, an important problem
namely, the problem of smuggling
which is now crippling our economy.
As the House 15 aware, there has been
tremendous amount of smugghng going
on in the Indo-Pakistan border.
Smugghng has assumed very gigantic
proportions which requires speedy
action. It is, in my opinion, now
beyond the comtrol of the police and
even the State Governments In view
of this, I feel that in the next year or
two, Government may consider using
the Armed forces to control such
smuggling

I wish to refer to the work done by
the brave men of the armed forces
both at home and abroad and I am
sure every hon. Member of this
House will agree with me that it is
praiseworthy. They have done very
good work in assisting the United
Nations Observer Group in Lebanon.
They have also done good work at
Gaza and Viet Nam.

Our approach towards the armed
forces should never be impersonal
Let us therefore make it a point to see
that when it, comes to the question
of sanctioning funds for properly
equipping our armed forces that we
give it our complete support so that
In an emergency every soldier is able
to defend our homes and their own
lives as every soldier lost due to bad
armament and/or equipment is a loss
not only to the Nation but to Indian
homeg like ours, It is our duty
therefore to see that they are paid
adequately and their welfare seen to
so that they will be able to defend
our country. My regquest is this: Let
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doubt in the munds of the Jawans and
also officers. Those who have some
land are apprehensive that by the
land legislations that are going on in
the different parts of the country,
are going to lose their land because
they are not cultivating it. We tried

§

to convince them that that is not the

case, but they were very much appre-

Government should
policy so fur as land legislation con-
cerning these Army personnel is con-
cerned.

There are other matters, but I read
in the newspapers that Gen. Thimayys
is trying to find some sort of solution
for them, They say that after serving
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tern side are concerned, they are
placed in a very bad predicament.
Not only on the outer frontier there
are three or four foreign States but
even within there is East Pakistan
with which we are not yet in friendly
terms. 1 think the Defence Minis-
try should see that in case of any
emergency they are not placed in a
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should be done from that side, because
the people there know the terrain
quite well,. My submission is that
the defence of the eastern frontier
should not be neglected; it should be
strengthened as far as possible within
the means at our command,

Shri D. 8. Raju (Rajahmundry):
I thank you very much for giving me
this chance of making a few Ybser-
vations on the Demands for Grants
of the Ministry of Defence,

Many hon. Members have spoken
at length on various aspects of the
problems of defence, and some of them
have very vehemently put  forwand
their arguments. Some of them have
painted out some mistakes of
commission and omission by the
Ministry. Some have gone into the
wider strategy of war. As I listened
to the speeches, I became somewhat
nervous because I thought that the
ABC of war strategy or the science of
war was secrecy, because whatever we
speak in this Parliament will be
broadcast all over the world. Of
course, this is a democratic Parlia-
ment: we are entitled to speak and
express our views. But when it is a
question of the defence of the coun-
try, I would rather restrain mvself
and be cautious in saying things which
might give out our weaknesses to
people or to countries whom we do
not like those things to reach.

Some hon. Members have made out
a few points. They are of minor details
which I should think should be left
to the Army. These are points which,
if discussed here in detail, might
adversely affect the discipline and
administration of the Armv. After
all, the discipline of the Armv is the

ranks. It is up to him to see and
maintain the morale of the Army. It
is up to him to see and make them
comfortable and meet all their
requirements. And if anything goes

AFRIL 8, 1959
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wrong, he takes responsibility. But if
Government or Parliament or the
people at large go on ihterfering in
the internal administration of the
Army, things become complicated. At
any time, if things go wrong, the
Commander or the Chief might turn
vound and say ‘It is because you
interfered in our internal administra-
tion that I have not been able to pro-
perly administer the Army'. So now
when things are going on well, it is up
to us to see that nothing is done which
will in any way interfere with the
organisation and administration of the
Army. Some hon. Members have
demanded a big navy. But, I would
ke to point out ¢o the hon, Memberg
that it takes at least 3 jears to build
a battleship. And, by the end of 3
yvears many things would have
happened. Perhaps, the whole world
would have collapsed by that time.
So we must have a realistic apprecia-
tion of the world situation.

17 hrs.

Fighting a battle in the modern
context of things is not very easy, It
is a very complicated affairr. Great
soldiers have said that victory \n a
battle is not due mamnly to the
material resources or war machines.
Thev say that no nation has survived
by purely material resources. Of
course, we need armament; we need
equipment; we need aeroplanes and
all the modern armaments to fight
modern wars. But there are other
things besides these For instance,
strategy is very important; the morale
of the troops is very important; and,
in modern wars, the home front is
equally important.

Nowadays we cannot separate the
soldier from the civilian. To maintain
nne soldier in the fraont requires the
work of at least 20 clvilians behind.
Peovle employed in the industries,
people employed iIn the factories,
people employed in agriculture have,
all got to support the soldier in the



10673
front so much go that it is & total
war. a total mobilisation. Such being
the condition, we must have s realis-

tic apprecigtion of the needs of a
modern war. -

One thing about the Demands for
Grants. I was surprised—and rather
disappointed—to note that there is a
drastic cut in the Demands for the
yvear 1858-60. It is expected that
they are going to reduce the Demands
by about Rs. 30 crores. But, I submit
humbly that in view of the situation,
in view-of the unhappy conditions, in
view of the cold war that is existing
all over the world, in view of bila-
teral military agreements which are
being entered into all over the world,
it is justifiable to reduce the Defence
expenditure.

1 have got the greatest respect for
our Defence services, the Army, the
Air Force and the Navy. We have
got to look to their comforts. They
are not so vociferous as our civilian
vublic. They are bound by an iron
discipline; they do not demand any-
thing. That is all the more reason
why we should anticipate their
legitimate demands and meet them
more than half way. After all, they
have done a good job of work since
the advent of independence. In fact,
they have come to our rescue in the
Hyderabad police action; they solved
it very quickly and well in about 3
days’' time. They are keeping peace
in the frontier of Kashmir and NEFA.
And, besides that, whenever there is
a flood, whenever there is famine,
they come to our rescue and help.
Recent'y, there was water scarcity in
Delhi and they dug a canal in 2 or
3 weeks’ time in the Wazirabad area.
So, in so many ways they help the

civilian population.

One thing that I
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through this programme of NCC and
ACC. For one thing it is very impor-
tant in the sense that it enables our
boys and girls to emotionally and
socially integrate themselves. Young
boys from different social classes, sons
of the rich people and multi-million-
aires, if there are any, sons of
zamindars and peasants and labourers
work and come and live in the same
tents and work with the same tools,
eat the same food. It is a wonderful
chancé for the emotional integration
of our country. That is why I say
that more and more young people
should be encouraged to join these
cadet corps and the Ministry should
not be stringy in giving them financial
assistance. Of course we are still
groping in the dark so far as the
world situation is concerned. Nobody
except a prophet can foresee what is
going to happen. It is not in the
realm of normal men to foresee and
forecast. Even great statesmen have
said that they do not know; they are
so uncertain about the future. But
there is the lesson of history for us.
When two great powers or two
despots try for world leadership or
world hegemony, be it in the economic
field or political field or religious field,
especially when they are backed by
a mighty military machine, there was
always a war., That was the leason
of history. It was true thousands of
years ago and it is still true today.
I am not asserting that there is going
to be war. But the possibility is still
there and we cannot ignore. There
is a wise Persian proverb which says
that two kings cannot live in a
kingdom where ten sepoys can live
in a tent. It is & very wise saying.
Whenever people compete, whenever
there is any ambition, whenever there
is fight for world hegemony, the
conflict is inevitable. Unless and
until we change our ideas and until
we sdopt newer methods in which we
firmly believe—ane of the methods is
Panch Sheela—there is no . other
alternative for peace except complete
destruction.

for Grants

One point which I would like to
emphasise is research. Research iz
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[S8hri D. S. Raju] .
very important in this scientific Era. process of disintegration has hasternred
Instruments, techniques and strategy the freedom of India. Even Pandit
are changing every day. Instruments Nehru has paid a tribute io the INA
of today are obsolete the next day or troops. Sardar Patel has also said
a few weeks later. We must be cau- that, I remember his words, the INA
tious in designing or borrowing or has done in three year’ time what the
buying machines from outside, All the Congress could not do in thirty years
same we must keep our eyes and ears time. These are the very words
open. We must get as much know- which he said. I hope these words
ledge as possible by experiments and were not said in vain. I would
we must spend as much money &s earnestly request the hon. Minister to
possible on the science of Defence. take up this question again and do
the needful to the officers and men for
whom some arrears are still due.

pensions. Still a lot of money is due
to them. But when a national Gov-
ernment has come into existence, this
policy should not have been pursued
These blacksg are admittedlv patriots
from our point of view and so every
encouragement should have been
given to this category.

I hope, Sir, this question will be
reviewed again and justice will be
to them.

4
i
:

an easy task for the INA people to
fight in a foreign country, to fight
against the greatest imperial power
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g § 1 s gy wr farey 7 § i fawr
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T §T AT AR W W g F
arw qyar § 1 dfew wew ge f 9
a? guw W fawr § e dax
WA ¥ wf ot Wi gwefe
T AT ¥ ¢ | AT [
1T w1 ¥w § Wi v wafe darc &
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w0y v o et o o § o vt
¥y gfez & vod gu o ak § fis wroy o
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a agt www F ot oy & e Wi )
7o ol TY W W ST W TR W



&7 Demands CHAITRA 18, 1881 (SAKA)

vy yfaly WX fer o @ w9y
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geom o 6T feamr g § o E
wron % At W g v & fad
& wrwenr ofre el w4 ofgd |
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qF 9T § gt o< vy o ¥ Ak ard
AP SRR g § WK Y aF &
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w1 et qg av Wy O § S
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W A AW g0 o e
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for Granta 10678
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[sh awmergw ST{H)

TAT WETT  witwarwwe, teus ¥
sty dwe aqr Freem & pfades
gra wmEn mar @ fe 4. vy w0
wWE Y W W T fear § o
¥. 228 AT WY q& 7 HITC VY 0
) Pir fedtw ¥ g wow
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] § et ot gf § vk Fomd fs
s e Y T 8 | & ad A
o gT &Y TR W W SATey WY ¥
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uT e wrag ofa § fsdw
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APRIL 8, 1058

for Grants 10680

arefie fear 1 gy W e
& s Fgarar 1y wody any oft
§ 1 fafecd & O ag wrww aff
Tl wifgg 1| gEt wgrr wh st
Mo WHATIT *1 af W wr v Iy
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W s & @ gl ¥ o
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t dfi fox N wgm e wd @}
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for Grants 10682

aret oY frecft @ 1 afy oS g oY
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Demand, CHAITRA 18, 1881 (SAKA)

for Grants lﬁﬂs
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for Grants Iﬂ,
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wiv T gTd ¥ @, Demand No. of Cut Motson
Wﬁm*““ﬁﬁt :856.: s 1858, 1859, 1860,
o 3 m‘!:ﬁ?mﬁﬂ T ff :g-n: im. ngﬁ’, ;g;?: ::?
w o ¢ o w st :sa:: :sa’:sss.:sss.
ﬂt!ﬁ!@'t“wtlm :887 1883'11889, :st;sga, 1891
*f:'ﬁﬂgfﬁ mélmm K :3":,&:'3313,’:»&.’1
w HramaY & Ty w7y

Contracts with  foreiwgn flrms for
manufacture n the Ordnance Fac-
tories and other installations under
the Mwnstry of Defence.

Shei U C. Painaik: I beg to move:

¥ goeTe #Y ¥ wifgd | wre
I w e § A oaw
dun gfre sreaed woft W
oY ST & o Htwr Y AT wR ) R 2w

¥ Tw wrenfuwara oY wraar &z g .
T WIAHAT Y6 A W g e dy “That the demand under the
o gt s W F o 7g favare da m'wl?fwm”"'

&1 fir Frelt ofY v o figere & @w

FEAATER e fwar e o
AR Is@ W @ N ¢ fe <

Recent promotions wm the higher
officer ranks of the armed forces in-
volving supersession.

Fe ¥t e F forar a@ fiw e
wﬁﬁmm#ﬂ@wt Shri U C. Patoaik: ] beg to move:
TEWT TAAT KA T T AT T TG “That the demand under the

2 | T ¥ geaT § weaE T & fag,
W §T7 W fawnw feaw & faw @
arm W 337 ¥ ufgw grsgwar § W
# wmgan g fw e w1 ST g AT
T w5 W TR

Mr Deputy-Speaker: The following
are the selected cut motions relating
to the Demands under the Ministry
of Defence which will be treated as
having been moved subject fo their
being otherwise admissible:

1013 of Pobey
:’i’i 1sapproval g’ Policy,
:g:s of Policy

18072 i
S14, 515, .' ‘lﬁ 804y

1805, 1806, 1807,

1810, 1811, 1813, 181 :lu,

1818, 1816, 1817, 1818,

18s1, 1852, 1Bs3, 1354, :lss,

head ‘Minustry of Defence’ be re-
duced by Re 1"

Policy of purchases of defence equsp-

ment in foreign countries

Shri U C. Patmaik: ] beg to move:

“That the demand under the
head ‘Minustry of Defence' be re-
duced by Re. 1"

Organisation of the Mwnutry of De-

fence and of the Services and
snter-gervices organisatons.

Sbri U C. Patnaik: I beg to move:

“That the demand under the
head ‘Minustry of Defence' be re-
duced by Re 1*

Envsaged reversion to the Long Ser-

vwce System,

Shri U. C. Patoaik: I beg to move:

“That the demand under the
head ‘Minustry of Defence’ be re-
duced by Re. 17



10691 Demands APRIL 8, 1000 for Grants whoa

Unasatisfactory working of Ordmance mﬁmqmm

Faoctories and Depots

fihri Balassheb Salunke: I beg to
move:

“That the demand under tae
head ‘Ministry of Defence’ be re-
duced By Rs. 100"

Need to reform the organisational
structure of Armed Forces.

Shri Balssabeb Salunke: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Recognition of Indian Naval Dock
yard EmPloyees’ Union, Bombay.

Shri 5. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Counting of totul service prior to 1st
August, 1949 for seniority and con-
firmation in the case of ex-ETE:s.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Working of hospitaly m Defence
establishments.

Shri B. M. Banerjee: I beg to move:

“That the demand under the
head 'Ministry of Defence' be
reduced by Rs. 100."

Functioning of Departmental Promo-
tion Committees in Defence estab-
lishments.

Shri 8. M. Banerjee: 1 beg to move:

"'I.'hat the demand under the
of Defence’ be
Mbymmn"

employess aftet thres
mmumm
ments.

Shri §. M. Banerjes: I beg to meve:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to associate workers’ represents-
tive in Defence Production Board,

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Production of civilian goods in orde-
ance factories.

Shri §. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100."

Need for removal of discrimination
between the industriagl and non-~in-
dustrial employeer in Defence ins-
tallations,

Bhri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Non-functioning of works committee
and negotiating machinery in Air
Force for the civilian employees.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Functioning of negotigting machinery
at various levels,
Shri B. M. Banerjee: I beg to move:

“That the demand under the
head Ministry of Defenice’ be
reduced by Rs. 100.”
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Need for construction of remdental
quarsters for non-industrigl and in-
dustrial employees in Defence est-
ablishments.

Shri B. M. Banerjee: 1 beg to move

Need for construction of resdential
quarters for other ranks in the
Army
Shri B. M. Banerjee: 1 beg to move

“That the demand under the

beall ‘Ministry of Defence’ be
reduced by Rs. 100"

Need for exrpannon of ordnance fac-
tores

Shri S. M. Banerjee. 1 beg to move.
“That the demand under the
head ‘Minustry of Defence’ be
reduced by Rs 100"

Functionmng of Defence Production
Board

Shri 8. M Banerjee: I beg to move:

“That the demand wunder the
head ‘Ministry of Defeuce’ be
reduced by Rs 100"

Need for co-ordination between Ordne
ance factores, army workshops,
techmnical development establish-
ments and ordnance depots mn the
matter of production

Shri 8 M. Banerjee: I beg to move.
“That the Semand wunder the

head ‘Mimstry of Defence’ be
reduced by Rs 100"

Purchase of Defe:rce stores from the
K
Shri 8. M. Banerjee: I beg to move:

“That the demand under the
heal ‘Mimstry of Defence’ be
reduced by Rs 100”

Purchase of ammumtion from abroad

Shri 5. M. Banerjoe: I beg to move.
"'-ﬂwt the demand under the
head ~ ‘Ministry of Defence’ be
reduced by Rs 100.”

for Grants 10604
High expenses for trasning wn Nation-
al Defence Academy.
Shri Aurobindo Ghosal: I beg to
move,

“That the demand under the
head ‘Mihistry of Defence’ be
reduced by Rs 100"

Workers’ participation in the manage-
ment of the Hindustan Asrcraft Ltd

Shri Aurchbindo Ghosal I beg to
move

“That the demand under the
head ‘Minustry of Defence' be
reduced by Rs 100"

Need for expansion of trammmg facih-
ties mn the Hindustan Awcraft Ltd

Shri Aurobindo Ghesal: I beg ts
move

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100"

Need to mmcrease the total emoluments
of workers of the Hindustan Awcraft
Led

Shn Aurobindo Ghosal:

move

“That the demand wunder the
head ‘Mmstry of Defence’ be
reduced by Rs 100"

Ibeg to

Need for a befier research section n
the Hindustan Asrcraft Letd.

Shri Aurcbindo Ghesal: I beg te
move

“That the demand under the
head ‘Mmistry of Defence’ be
reduced by Rs 100"

Need for allocation of some amount
for expenses on expenments m
Hindustan Asrcraft Led

Shri Aurchbinde Ghosal.
move

“That the demand under the

head "Minstry of Defence’ be
reduced by Ra. 100"

I beg to
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Need to give incentives to the innova-
tors of improved designs, parts or
machineries in defence factories.

Shri Acrobinde Ghesal: I beg to
move:
“That the demand under the

head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Improvement in the works of Bharat
Electronics Ltd,

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to utilise huge space lying un-
occupied the control of
Bharat Electronics Ltd.

Shri Aurobindo Ghosal: I beg to
move;

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Production of civilian goods wn  Ord-
nance factories.

Shri Aurobinde Ghosal: I beg lo
move:
“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

]
High percentage of wdle wmachineries
in Ordnance factories.

Shri Aurcbindo Ghosal: I beg to
move:
“That the demand under the

head ‘Ministry of Defence' be
reduced by Rs. 100.”

Failure to evolve an inteprated def-
ence policy,

Shri U. C. Patoalk: I beg to move:

“That the demand upder the

hesd ‘Ministry of Defence’ be
reduced by Re. 100.°
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Failure to provide our forces with:
adequate equipment calculated to
ensure effective defence.

Shri U. C. Patuatk: I beg to move:.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by HRs. 100"

Need to provide adequate reserves
and auxiliaries for the three services.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to provide necessary amenines
to the gervices personmnel.

Shri U, C. Patnaik: I beg to move:

“That the demand wunder the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Undeswrability of compulsory deduc-
tsons from salamies of services per-
sonnel towards their Unit funds

Shri U. C. Patmalk: I beg to move:

“That the demand wunder the
head ‘Ministry of Defence’ be
reduced by Rs 100"

Failure to rationalise the Junior Com-
missioned Officers cadre by absorb-
g suitable J.C.Os. as regular com~-
misnioned officers.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100.”

Need to uniprove the conditions of
service of civiliang employed in the
defence services ang installations

Shri U. C. Patmaik: I beg to move:
“That the demand under the

head ‘Ministry of Defence’ be

reduced by Rs. 100.*
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Failure to integrate the recruitment,
enpineering, educational, medical,
intelligence, legal and research
branches of the three services.

Shri U, C. Patnalk: I beg to move:

“That the demand under the

head ‘Ministry of Defence be
reduced by Rs. 100.”

Failure to provide adequate educa-
tional and training facilities to ser-
vice-men to enable them to be re-
settled in civil life after military
service.

Bhri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ bLe
reduced by Rs 100.”

Failure to promde free educational
facilities for the children of services

personnel.
Shri U. C. Patualk: I beg to move;

“That the demand under the
head “Ministry of Defence’ be
reduced by Rs, 100"

Need for provding residential accom-
modation for the marned personnel

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Need to integrate various official and
non-official agencies of ex-service-
men and to co-ordinate their efforts
with civilian organisations for re-
cruitment, employment and re-
gettlement of military personnel.

8hri U. C. Pataaik: 1 beg to move:
“That the demand under lhe
head ‘Ministry of Defence' be
reduced by Rs. 100.”
Need to provide necessary funds and
other facilities to the ISSA Board
and United Services Institution.
Bhri U. C. Patnaik: I beg to move:
*That the demand tunder the
‘Ministry of Defonce' be
reduced by Rs. 100"

Failure to encourage original and

useful ruggestions made by serthce
personnel for increasing the effici-

ency and for effecting economy,
8Shri U. C. Patmaik: I beg to move:

“That the demand wunder the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Failure to give mecessary facilities to

the Defence Research and Dévelop-
ment Organisation,

Shri U. C. Patnaik: I beg to move.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.” N

Failure to revise the peace-time

auties of the Military Engineer Ser-
vices and the Engineer Corps,

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Mmnistry of Defence’ be
reduced by Rs. 100.”

Gross lapses i the disposal of Ordn-

ance stores.

Shri U. C. Patnaik: I beg to move:

“That the demand wunder the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Failure to expand the Territorial

Forces to satisfy the aspirations of
patriotic civiliang to be associated
with national defence.

8hri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Failure to evolve a co-ordinated and

integrutedtchme!ormhﬁngthe
youth of the coungry.

Shri U. C. Pataaik: I beg to move:
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Failure to co-operste with the Home
Guerds, Village Guards, Volunteer
Forces, National Discipling Scheme,
Secouts Organisation, Riffe Organi-
sation etc. and thus help the mobili-
sation angd training of potential re-
serves.

Shri U. C. Pataaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Failure to reorient the organisation
and trgining of the Lok Sahayak
Sena to ensure adequate border de-
fence und to accelerate Service Or-
ganwsations in Community Project
areas.

Shri U, C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100"

Wastage of machinery parts at Delhi
Central Stores by delay ». disposal.

Shri Aurobindo Ghosal: I beg to
maove:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Wastage of trucks and military vehi-
cles by keeping them in open place.

Shri Aurcbindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Absence of physical verification of
motor vehicle parts stored in the
Central Stores, Delhi.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Ra. 100"
Need of reducing large number of
grades angd scales of the employees
of the Ordnance factories,

Cr g —
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Shri Aurcbindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
redoced by Rs. 100"

Ezxpansion of training socheme in the
Proto-type Machine Tools Factory
at Ambarnath.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Salaries of the skilled workmen in the
Proto-type Machine Tools Factory
at Ambarnath.

Shri Aurobindo Ghosal:

move: *

“That the demand under the
head Minisfry of Defence’ be
reduced by Rs. 100,”

Need for improvement wn the wage
structure of Hindustan Machine
Tools Factory employees
Shri Aurobindo Ghosal: I beg to

move:

“That the demand under the
head ‘Ministry of Defence’ e
reduced by Rs. 100.”

High charges for training of appren-
tices mn the Hindustan Machine
Tools Factory
Shri Aurcbindo Ghosal: I beg to

move:

‘“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

Need for increasing the strength of

N.CC.
Shri Aurcbindo Ghosal: I beg to
move:

I beg to
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Need for increasing the strength of
Terntorial Army

Shri Aurobindo Ghesal: I beg to

move

“That the demand under the
hesd ‘Defence Services, Effective—
Army’ be reduced by Rs 100"

Ltberalisation i recrustment policy
of naval cadets

Shri Aurobindo Ghosal: 1 beg to
move

“That the demand under the
head ‘Defence Services, Effective—
Navy’ be reduced by Rs 100"

Mr. Deputy-Speaker: These cut
motions are now before the House

Shri Manabendra Shah (Tehn
Garhwal) I have heard Shnn U C
Patnaik speaking about the economy
that 1s being shown as a camouflage
by him and at the same time, he
said that we should have had more
money for nuclear weapans etc
While 1 agree with hum that there
has been economy, yet I would not
call 1t a camouflage, 1 would really
call it an unreal economy because
the economy has been effected on
such items as we do not require 8o
there 1s really no economy The thing
has not been budgeted for. because
t has not been required Therefore,
it 18 really not an economy

As regards the nuclear warfare etc
which he mentioned, that 1s a debat-
able point, and I would not hke to
go mto the details, but what I do
feel 13 that something has to be done
about modern weapons, and the only
modern weapon which really 15 of
importance to us would be the lLight-
weight automatic rifles, about which
I hope the hon Minister will say
something That 1s a thing which 18
really required, that 1s a thing which
©in be made quickly, and 1 think 1t
can go under production probably
immediately But the nuclear thing
ttc would be a long drawn out pro-
gramme which may bé too late by
the time we start manufacturing them

In this respect, 1 would also lke
to mention that avart from gving
3 LSDp,
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grants for Llght-weight automatic
rifles there could be some economy
effected in other branches of the
Defence Ministry, but I would hke
to make 1t clear that whatever
economy 18 effected should be plough-
ed back mnto the Defence Mimstry, it
should not go into the exchequers of
the Finance Mmistry, but 1t should
be reploughed 8uch itéms are pro-
bably many, but I shall only take a
few of them

While going through the Defence
Minstry's estimates, one finds that
the Army spends Rs 83 lakhs a year
only on conservancy charges, Rs 32}
lakhs on telephones and trunk calls,
Rs 1 24 crores on travelling and out-
station charges, and Rs 68 lakhs on
furniture lLokewise, I am sure, if
necessary gearing up s done, consider-.
able economy can be effected in supply
and transport, which consumes
Rs 13 41 crores, and in stores and
equipment which take up Rs 102 97
crores Over and above that, there
are about five lakhs of itemg which
the ordnance factories make Pro-
bably, there also, some sort of economy
can be effected In the MES also
there can be economy

In this connection, I would hke to
refer to the report of the Estimates
Commttee which would indicate that
there may be some sort of economy
I think T cannot find 1t, s0 I wll leave

it for the time bemng, rather than
waste time

I would also like to refer to the
Report of the Ministry to which Shri
Bhakt Darshan also referred 1In it
there have been shown economies
which are really not econommes—
these sre on the last page—because
they say that economy has been done on
items hke the postponement of certain
projects, not filing up certamn posts
etc If a project has been postponed,
it does not mean it 15 economy It
will be taken up some other time, 1t
is not real economy Therefore, what
I wanted to drive at wag that we must
get a little more grant from the
Centre for Defence, and we must have
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and that especially for two reasons.
In the first place, I have found that
some hon Members in this House
have tried to introduce a kind of cadre

things. I want to say that thus kind of
note struck on the floor of this House
does not lead to that umity of Defence
forces, to that psychological integra-
tion of Defence forces which is needed
for the defence of our country. At the
same time, there are some persons
who have tried to plead the cause of
jawans at the expense of officers.

that, if one balances wha
done against where things have
wrong, I would say that the Defence
Ministry under the able leadership of
the Defence Minister Mr, Krishna
Menon and his ablc lieutenants, have
done as well as any other Ministry of
our great country.

yardstick and by one criterion., And,
it 1s this. Of course, the strategy of
the world today 1z the strategy of
having some kmd of deterrent.
People talk in terms of nuclear deter-
rent; they talk in terms of other kinds
of deterrents. People are now trying
to talk 1n terms of outer space detps-
rents Of course, we are not so rich
or prosperous as to talk in termg of
deterrents, although the strategy of
the world is moving very very fast,
if I can say so, at sputnik speed

tnat direction. But, we have also
apply some sort of deterrent.

I do not talk in terms of offence; but
even when our forces are essemtially
defensive, we have to talk in terms
of deterrent and I will apply that when
I say that we are to build up the
Defence potentia] in this country. Sa,
I ask myself the question: Are we
augmenting the Defence potential
of this country or not?
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that; but I wonder if you believe in
God.

1 was respectfully submitting that
I only want.to ask one question: Have
we increased our Defence potential
or not?! When I look at this Demand
from that angle, I sy that we are
moving in that direction though we
are not moving as fast as we should,
though we are not moving as well as
we should. Still, the Defence poten-
tial of this country is being augment-
ed when 1 compare the year 1959 with
the year 1952 when I came to this
House first. I would say that we have
travelled very far along the road,
though we cannot compare ourselves
with Pakistan. How can we compare
ourselves with Pakistan because
Pakistan does not go about in the
clothes which are its own. It goes
about in the clothes which are some-
body else’'s. We go about in clothes
of our own. Therefore, I did not
compare India with Pakistan or with
any other country.

AFPRIL 8, 1950 -

and money will multiply. I would say
that our resources in weapons are very
limited. Therefore, 1 congratulate the
Defence Ministry for having entered
into some agreements with some firms
for manufacturing certain articles. I
also think that a new look is being
given to these ordnance factories.

Mr. Deputy-Speaker: Would the
hon. Member like to continue
tomorrow?

Shrl D. C. Sharma: Certainly, Sir.

Mr. Deputy-Speaker: Then, he may
continue tomorrow.

1801 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
9th April, 1958/Chatra 19. 1881
(Saka).
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